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LOK SABHA DEBATES

LOK SABHA

Thursday, August 29, 1985/Bhadra 7,
1907 (SAKA)

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair]

|English]

PROF. MADHU DANDAVATE (Raja-
pur) : Yesterday, in the decision that was
taken to appoint a Joint Committee, 1t seems
that all of us had committed a breach of
privilege by electing one Rajya Sabha
Member, Mr. H. R. Bhardwaj, in the
comnuttee. It should be corrected.

MR. SPEAKER : That has been correct-
ed. I think, the Minister himself had
brought forward the correction well in
time.

PROF. MADHU DANDAVATE : Then
it is all right.

SHORT NOTICE QUESTION
[English)
Expansion of T. V. Network

PROF. RAMKRISHNA MORE : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether a large number of proposals
for setting up of television transmitters are
likely to be shelved by Government for
paucity of funds and resources;

2
(b) if so, whether Governments are
willing to accept proposals from State

Governments, Co-operative institutions and
private companies for setting up and operat-
ing television transmitters in India;

(c) if so, whether any policy decision has
been taken by Government to invite proposals
for setting up such transmitters from State
Governments, Co-operative institutions and
Private Companies; and

(d) if not, what alternate arrangements
are being made by Government to expend
the television network in the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V. N. GADGIL) :
(a) to (d). Within the expected allocation
for the VII Pian, it may not be possible to
take up all the initially proposed schemes for
expansion of TV service. In view of this, the
Government are willing to consider in princi-
ple any offer made by State Governments.
Co-operative institutions and private com-
panies 10 bear the cost of setting up TV
relay transmitters in their respective areas
subject to certain conditions such as (i) the
ownership of the TV transmitter will vest in
Doordarshan, (ii) the Transmitter will be
operated and maintained by Doordashan, and
(iii) programmes to be transmitted by such
transmitters will be decided exclusively by
Doordarshan. )

PROF, RAMKRISHNA MORE : How
soon Government will invite such proposals
from State Governments, cooperative institu-
tions and private companies ?

SHRI V. N. GADGIL : We will welcome
it as soon as possible so that we can
formulate the scheme.

PROF., RAMKRISHNA MORE : will
the cooperative ijnstitutions, State Govern-
ments and Government undertakings be

given preference over private companies for
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sanction of such rights
transmitters ?

for setting up

SHRI V. N. GADGIL : As yet the
scheme has not been finalised. But in
principle we accept this suggestion that if
these three institutions come forward and are
prepared to foot the bill, then we are willing

to consider them. Priorities we can decide
later on,

SHRI VIJAY N. PATIL: In Anand
Dairy there is a TV connection privately
installed by the NDDC where about 50
people can sce the television through direct
receiving set and there is an inter-connection
for video. There are a number of munici-
palities and cooperative institutions which
are interested in establishing such type of TV
network for giving to customers in the town.
At the same time I have seen in different
States that direct receiving sets have been
given to schools in the tribal areas. But in
Maharashtra I do not sce such sets being
given to schools in tribal areas.

MR. SPEAKER : Does this relate to
this question ?

SHRI VIJAY N. PATIL : Is there any
proposal to give such DRS in tribal areas,
because in Dhulia there is one relay
station but the tribal arca has been left
out ?

SHRI V. N. GADGIL : This has nothing
to do with direct relay centres. They are part
of the SITE programme.

PROF. K. K. TEWARY : The Minister’s
reply appears to be a departure from the
earlier commitment of the Government not
to allow private sector or private companies
1o enter from important areas like core
sector. Has there been a radical revision of
the earlier commitment are not to allow
private companies to enter the core sector
like atomic energy on the pretext of resource
constraint ?

SHRI V. N. GADGIL : Sir, as far as
the Atomic Energy is concerned, I cannot
answer that part of the question. But as far
as my Ministry is concerned ..(Interrup-
t;ons),
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MR. SPEAKER : Why should he answer
to a question concerning another Ministry ?
Put some relevant question.

SHRI V. N. GADGIL : As far as my
Ministry is concerned, there is no departure.
If the Hon. Member has seen the conditions

yvhich we have put, the ownership will vest
in us.

MR. SPEAKER : That is all right.

SHRI G. G. SWELL : Sir, there is a
fear that this decision to set up T.V. trans-
mitters has been taken haphazardly and
conditions other than the merits of the situa-
tion were considered. On 29.7.1985 1 had
asked a question :

“(a) whether a decision has been
taken to instal a 1 kilowatt TV
station 1in Shillong and a 10
kilowatt station 1n Tura;

(b) whether Shillong 1s the capital of
Meghalaya, headquarter of the
Army and Air Force regional
command, of the North-eastern
Council, of a Central University,
etc. and Tura is only a small

district town;”

and the answer given by the Minister was
‘ves’, and with regard to part (c) of that
question : “the reasons for allotting a 10 KW
station to Tura”, the reply was :

“The decision to imstal a T. V.
transmitter of 10 KW power at Tura
was taken from the point of view of
optimum utilisation of the radiated
power, after taking into account such
factors as geographical location, local
terrain conditions, etc.”

If there ever was a boloney this was
...(Interruptions)...

MR. SPEAKER : This bas nothing to
do with this question.

SHRI G. G. SWELL : T. V. transmitters
is part of the question, Sir.

MR. SPEAKER : It is something about
\be orivate sector, cooperatives and others.
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SHR1 G.G. SWELL : No, Sir, the
question is ‘Whether a large number of
proposals for setting up of television trans-
mitters are likely to be shelved...(/nterrup-
tionms)...

MR. SPEAKER : On cooperative basis.
Why should you just bring in unnecessary
things.

SHRI G. G. SWELL: Then 1 put
another question, Sir. Tura is situated in a
corner with £0,000 population, 3,000 ft.
above sea level while Shillong, the States’
headquarters is at 5,000 ft. above sea level.
Will the Min ster explain what is the meane
ing of this optimum utilisation of radiated
power and conditions ?... (Interruptions)...

MR. SPEAKER : 1 do not think it is
relevant. 1 do not think it has any relevance
to this question. It 1s absolutely irrelevant.

SHRI G. G. SWELL : Then I will sit
down, Sir, but you accept that thisisa
boloney and nothing else.

SHRI GIRIDHAR GOMANGO : 30 per
cent of the area is yet to be covered by
T. V. and this is mainly hill area and tribal
area. I would like to know from the Hon.
Minister whether according to the concept,
he will consider to cover these areas either
by cooperatives or by whichever from he may
consider better.

MR. SPEAKER : He has already
answered that. If somebody comes forward,
there is no objection to that.

SHRI V. SOBHANADREESWARA
RAO : Sir, the people of Andhra Pradesh
and in particular the people of Krishna,
Guntur, Godawari and Nalgonda districts
are very much perturbed over the reported
news in the paper that the construction of a
TV studio proposed in the Seventh Plan,
has been dropped. This is a very alarming
news. We have brought to your kind notice
that this area has got all the requisite
criteria for setting up a studio...(Interrup-
£i0NS) eee

MR. SPEAKER : No, not this question,

SHRI K. P. UNNIKRISHNAN : The
Hon. Minister just informed the House in a
major policy departure the ownership of the

BHADRA 7, 1907 (SAKA) 6

proposed transmitter that will be installed as
a result of this policy, will vest with the
Government, But may 1 know from the
Hon. Minister what is this conception. How
will the State Governments or private sector
organisations or cooperative institutions— as
in Maharashtra we think they will probably
switch over from sugar to T. V. transmitters
—realise money. Would he allow them to
transmit commercial advertisements and
real.se money or is the Government going to
pay them ?

SHRI V. N. GADGIL : Let me make it
clear. Let there be no misunderstanding In
the Plan, whatever allotment we get—] do
not know how much we will get—we will
not be able to satisfy the whole country, We
will go according to the priorities fixed by
the Planning Commission. Still there will be
pressure from some areas. A number of
Mcmbers come to me with a letter that we
must have TV in their area. For them I am
saying without disturbing the priorities fixed
by the Plapning Commission, if some
cooperative society comes forward or the
State Government or a private company
comes forward and says that they are
prepared to foot the bill to have a trans-
mitters, we are willing to consider it. And
if we get sufficient number of offers, we will
be able to place orders with the Electronics
Corporation,

PROF. K. K. TEWARY : Let this be
confined to State Governments and coopera-
tive institutions. Why should we allow private
companies ?

MR. SPEAKER : That is finished. That
is all,

[English]

SHRI C. MADHAV REDDI : Sir, 1
have given a notice for a motion about the
fraudulent transaction of the Andhra Bank.
This was the issue which was discussed in
the last session and an assurance was given
by the Minister that an inquiry would be
made. But no inquiry has been conducted
so far.

MR. SPEAKER : There is no time left,
Why don’t we bave a discussion on it under
Rule 193 ? If there are any more questions
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to be asked or to be debated, T am open.
Put it under Rule 193 or for a Calling
Attention notice or whatever it is,

(Interruptions)

MR. SPEAKER : I am not against it.
1 am only saying today it cannot be done
because it is the last day of the Session.
Next session is open for you and you give
me a notice and I will allow.

SHRI BASUDEB ACHARIA : Today
you can allow a Half-an-Hour discussion
on it.

SHR1 INDRAIJIT GUPTA : The point
is that it has got so much publicity and it
is creating a very bad impression in the
country about the Parliamentarians. At
least they should tell us...

MR. SPEAKER : Even the Hon. Member
which you bave mentioned is not against
this discussion. T told you there is no bar
against 1t but there is no time.

SHRI INDRAJIT GUPTA : 1 know
there will be no discussion today. It is not
possible. On the last occasion Shri Poojary
had given an assurance here that there will
be an inquiry. I want to know whether
that inquiry confirms it or not. What is
the position ?

MR. SPEAKER : That I can ask. I will
allow you whenever we meet 1n November.
No problem.

SHRI INDRAIJIT GUPTA - At least
he can tell us whether he .had made an
inquiry or not.

PROF. MADHU DANDAVATE : Even
the Lokpal Bill has been referred to the
Select Committee. We cannot go even to
the Local. And they have excluded the
Parliament Members from the Lokpal’s
jurisdiction.

MR. SPEAKER : We can discuss it
pext time. I will allow it. No. problem.

SHRI INDRAIJT GUPTA : The stand
that you are taking is that it is causing lot
of pain to us and happiness only to one
gentleman from there who is smiling and
looking very happy.

(Interruptions)

SHRI K.S. RAO: The reason is that I
never knew the Opposition Members are
bent on giving such false information to the
House. All these years some of the Opposi-
tion Members might be giving such informa-
tion, and making out of it is much. It is
only on political grounds and not on facts
and figures they are doing 1t now. I gave
a reply to all the Members of this House,
with all statistics but still they bring it.

(Interruptions)

MR. SPEAKER ;
to both the sides.

I must make 1t clear

(Interruptions)

MR. SPEAKER : I say I will not bar
any discussion whatsoever. Why should 1
bar it ? If any man 1s guilty, he will be
found guilty; and if a man 1s nnocent, hc
will be found innocent. There 1s no problem
for me. 1 am not barnng any discussion.
I am only saying that today it 1s impossible
for me. Next session you come and 1 will
allow a discussion. No problem.

PROF. K.K. TEWARY * | am ona
point of order. Sir, there 1s a concerted
effort to malign a Member of this House.
Therefore, 1 would request you to please
revise your statement that you will allow a
discussion on it.

(Interruptions)
MR. SPEAKER : Order, order.
(Interruptions)

MR. SPEAKER : Mr. Tewary,
misinterpret me. For God’s sake.

don't

(Interruptions)

MR. SPEAKER : Please sit down.

PROF, K.K. TEWARY : Sir, don’t lose
your temper. I am making a submission.

MR. SPEAKER : Please sit down.

PROF. K. K. TEWARY : Don’t lose
your temper. Why should you lose your
tcmper‘

MR. SPEAKER : I lose temper because
you do not listen,
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PROF. K.K. TEWARY :
composed.

Please be

MR. SPEAKER : Listen to me, Don’t
misinterpret me. 1 do not mean that I am
going to refer to his case. I am talking
about the bank fraud. That is what I am
talking about.

PROF. K.K. TEWARY : You can talk
about the bank fraud, but there is a conserted
effort to religion. 1 would ask the Telgu
Desam people to look to themselves.

(Interruptions)

MR. SPEAKER : I cannot allow apy
maligning in this House.

(Interruptions)

PROF. MADHU DANDAVATE : Sir,
this House had discussed the Tulmohan Ram
affair. It does not bar even discussing the
Members. Tulmohan Ram's case in the
license scandal was discussed in this very
House.

(Interruptions)

MR. SPEAKER : It does not matter.
If anybody is guilty, every Member has got
his honour...(/nterruptions). 1 don't know
why you are agitated over this thing.

(Interruptions)

PROF. K.K. TEWARY : It is very
wrong. You cannot vilify a member.

SHRI INDRAJIT GUPTA : Without
reading anything you are shouting. Let the
enquiry be held. Why do you object to the
enquiry ? Enquiry will prove whether it is
false or not.

(Interruptions)

MR. SPEAKER : There might be allega-
tions against anybody.. (Interruptions) Mr.
Ranga will you please take your seat? I
want to make it clear.

PROF N.G. RANGA : Please give
further consideration to your decision,

MR. SPEAKER : What 1 want to say is

this. Every man has his own honour.

Every Member of this august House is an
honourable member. Let us not vilify any-
body until and unless proved otherwise.
There is no problem. We are not going to
do it...(Interruptions) Please listen. [ am
going to safeguard.

(Interruptions)

SHRI S. JAIPAL REDDY : This is the
last day. 1 tabled notice.

(Interruptions)

MR. SPEAKER : I want to say that first
we must have a calculated sort of decision on
what to do and what not to do. And,
accordingly. I am going to allow any discus-
sion which comes within the rules about
anything. So, there is no problem in that.

SHRI V. SOBBHANADREESWARA
RAO : We¢ have a probiem.

(Interruptions)

SHRI P. KOLANDAIVELU :
regard to the Tamihans of Sri Lanka they
have given an assurance in this House.
Government are not taking steps.

With

SHRI N.V.N. SOMU : Let the Govern-
ment cancel the deportation order.

MR. SPEAKER : 1 am daily in touch
with the Government here.

SHRI N.V.N., SOMU : Sir, let them
cancel the deportation order as a first step.

(Interruptions)
MR. SPEAKER : Not allowed,
(Interruptions)

MR. SPEAKER : No.
Mr. Gadgil.

Not
Papers to be Laid.

allowed.

(Interruptions)

11.16 hrs,

(Shri Indrafit Gupta and some other
Hon. Members then left the House)

MR. SPEAKER : Order, order.
to be laid.

Papers

(Interruptions)
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SHRI K.P. UNNIKRISHNAN :
serious situation has arisen in Kerala as
result of the tool down strike by the telecom-
munication employees which was withdrawn
yesterday. But the problem that it has
thrown up is a very serious problem, that
is, entry of State Police.

MR. SPEAKER : Let the Government
come forward.

SHRI K.P. UNNIKRISHNAN : I want
them to come forward., What happened in
Calicut in Kerala during the last one week ?
Why is the State Police allowed to enter
Telephone Exchange ?

MR. SPEAKER : It can be raised on
the Floor of the Assembly.

SHRI K.P. UNNIKRISHNAN : Itisa
very serious matter.

(Interruptions)

MR. SPEAKER : Papers Laid.
Gadgil.

Mr.

11.17 hrs,
PAPERS LAID ON THE TABLE

[English]

Annual Report of the Press Council
of india, New Delhi for the
year, 1984

THE MINISTER QF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI1 V.N. GADGIL):
1 beg to lay on the Table a copy of the
Annual Report (Hindi and English versions)
of the Press Council of India, New Delhi,
for the year 1984 along with Audited
Accounts, under section 20 of the Press
Council Act, 1978.

[Placed in Librzry. See No. LT 1421/85)

Notification ander section 458 of the
Merchant Shipping Act, 1958
Amnual Report and Review on the
working of the Pepsu Road Transport
Corporaties, Batiala for the year,
W82

THE MINISTER OF STATE OF THE
MINISTRY OF SHIPPING AND TRANS-
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A PORT (SHRI Z.R. ANSARI) : I beg to Jay

on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3)
of section 458 of the Merchant
Shipping Act, 1958 :—

(i) The Merchant Shipping
(Examinalion of Engineers
in the Merchant Navy)
Amendment Rules, 1984
published in Notification
No. G.S.R. 1322 in Gazctte
of India dated the 29th
December, 1984.

(ii) The Merchant  Shipping
(Examination of Dredge
Masters and Dredge Mates)
Rules. 1985 published in
Notification No. G.S.R, 70
(E) in Gazette of India
dated the 1Ist February,
1985,

(2) Two statements (Hindi and
English Versions) showing reasons
for delay in laying the notihca-
tion mentioned at (1) above.

[Placed in Library. See No. L.T. 1422/85)

(3) () A copy of the Annual
Report (Hindi and Engli<h
Versions) of the Pepsu Road
Transport Corporation,
Patiala, for the year 1981-82
under sub-section (3) of
section 35 of the Road
Transport Corporation Act,
1950.

(ii) A copy of the Review
(Hindi and English versions)
by the Government on the
working of the Pepsu Road

Transport Corporation,
Patiala, for the year 1981-
82,

(4) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (3) above.

[Placed in Library. See No. L. T, 1423, 85)
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Annual Report and Review on the

working of the Delhi State Industrial

Development Corporation Ltd. New
Delhi_for the year 1980-81

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHR1 GULAM NABI AZAD) :
On behalf of Shri Arif Mohd. Khan I beg
to lay on the Table—

(1) A copy each of the following
papers (Hindi and English Ver-
sions) under sub-section (1) of
section 619A of the Companies,
Act, 1956 :—

(i) A statement regarding Re-
view by the Government on
the working of the Dctlhi
State Industrial Develop-
ment Corpora'tion Limited,
New Delhi, for the year
1980-81.

(i1) Annual Report of the Delhi
State Industrial Develop-
ment Corporation Limited,
New Delhi, for the year
1980-81 along with Audited
Accounts and the comments
of the Comptroiler and
Auditor General thereon.

{2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above.

{Placed in Library. See No. L.T. 1424/28]

Annual Report of the Council for
advancement of Rural Technology,
New Delhi for the year, 1983-84.
Statement showing reasons for delay
in laying the Report on the Table.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI GULAM NABI AZAD) :
On behalf of Shri Chandulal Chandrakar 1
beg to lay on the Table—

(1) A copy of the Annual Report
(Hindi and English Versions) of
the Council for Advancement of

for the year 1983-84 along
Audited Accounts.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above.

[Placed in Library. See No. L.T. 1425/85)
Notification under Banking Regulation,

Act, 1949, Customs Act; 1962 and
Central Excise Act, 1944,

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : I beg to Iay on the
Table—

(1) A copy ecach of the following
Notifications (Hindi and English
Version) under sub-section (11) of
section 45 of the Banking Regu-
lation Act, 1949 :—

(i) S.O.—*“£(BE) published in
Gazette of India dated the
23rd August, 1985 regarding
scheme of amalgamation of
Lakshmi Commercis! Bank
Limited, New Dethi with
Canara Bank.

(it) S.0. 622(E) published in
Gazette of India dated the
23rd August, 1985 regarding
scheme of amalgamation of
Bank of Cochin Limited,
Cochin Limited, Cochin
with State Bank of India.

[Placed in Library. See No. L.T. 1426/85]

(2) A copy of Notification No.
G.S.R. 668(E) (Hindi and English
Vesions) published in Gazette of
India dated the 20th August,
1985 together with an explana-
tory memorandum appointing the
2nd day of September, 1985 as
the date on which the Customs
Tariff (Second Amendment) Act,
1982 shall come into force,
issued under sub-section (2) of
section 1 of the said act.

{Placed in Library. See No. L.T. 1427/85]

(3) A copy each of the following
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Versions) under section 159 of
the Customs Act, 1962 :—

(i) G.S.R. 677(E) published in
Gazette of India dated the
23rd August, 1985 together
with an explanatory note
making certain amendment
to Notification No. 21/82-
Customs dated the 28th
February, 1982 so as to
withdraw the partical exemp-
tion from customs duty on
white cement.

(i) G.S.R. 679(E) published in
Gazette of India dated the
23rd August, 1985 together
with an explanatory memo-
randum regarding revised
rates of exchange for con-
version of Dutch Guilders
into Indian Currency or
vice-versa.

[Placed in Library. See No. L.T. 1428/85)

(4) copy of Notification No. G SR.
666(E) (Hindi and  English
versions) published 1n Gazette of
India dated the 20th August,
1985 together with an explanatory
memorandum making certain
amendment to Notification No.
223/62-CE  dated the 29th
December, 1962 so as to extend
the proforma credit facility under
rule S6A of the Central Excise
Rules, 194, to Organic Surface
Active Agents produced without
the aid of power or steam, issued

under the Central Excise Rules,
1984,

[Placed in Library. See No. L.T. 1429/85)

Corrigendum to the Annual Report of
the Tobacco Board, Guntur for the
year 1983-84,

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD) :
On bebalf of Shri P. A. Sangma, I beg to
lay on the Table a copy of the Corrigendum
(Hindi and English versions) to the Annual
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Report of the Tabacco Board, Guntur, for
the year 1983-84.

[Placed in Library see No. L.T. 1430/85)

W S t—

12.19 hrs.

MESSAGES FROM RAJYA SABHA

[English}

SECRETARY-GENERAL : Sir, 1 have
to report the following messages received
from the Secratary-General of Rajya Sabha :

(1) “In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
conduct of Business in the Rajya
Sabba, 1 am directed to return
herewith the Estate Duty
(Amendment) Bill, 1985, which
was passed by the Lok Sabha at
its  sitting held on the 23rd
August, 1985, and transmitted to
the Rajya Sabha for its re-
commendations and to state that
this House has no recommenda-
tions to make to the Lok Sabha
in regard to the said Bill.”

(i) “In accordance with the pro-

visions of rule 127 of the Rules

of Procedure and Conduct of

Business in the Rajya Sabha, |

am directed to inform the Lok

Sabha that the Rajya Sabha, at

its sittng held on the 28th

August, 1985, agreed without any

amendment to the Railway Pro-

tection Force (Amendment) Bill,

1985, which was passed by the

Lok Sabha at its sitting held on

the 26th August, 1985.”

SHRI PRATAP BHANU SHARMA: 1
would request you Mr. Speaker to allow all
the notices under Rule 377 this being the
last day of the session.

MR. SPEAKER : I cannot do it. it s
impossible.

(Interruptjons)
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MR. SPEAKER : Sit down. Now, Mr.
Ayyapu Reddy. Absent. Mr Amal Datta.

(Interruptions)

11.20 hrs.
PUBLIC ACCOUNTS COMMITTEE

Fourth, Twelfth and Fifteenth
Reports

{English)

SHRI AMAL DATTA (Diamond Harb-
our) : I beg to present the following Reports
(Hindi and English Versions) of the Public
Acxcounts Committee :—

(1) Fourth Report on Action Taken
by Government on the recom-
mendations of the Committee
contained in their 127th Report
(7Tth Lok Sabha) relating to
*“Coffee Board”.

Twelfth Report on Action Taken
by Government on the recom-
mendations of the Commitiee
contained in their 152nd Report
(7th Lok Sabha) relating to
“Cash Assistance for Export of
Ossein and Export of Railway
Wagons to a Foreign Country”.

Q

~—

Fifteenth Reports on Action
Taken by Government on the
recommendations of the Com-
mittee contained in their 227th
Report (7th Lok Sabna) relating
to Receipt of the Administration
of the Union Territory of Delhi
Sales Tax, Survey Registration
and Declaration Forms.

3)

PROF. N. G. RANGA : This gentleman
walked out, How can he move the motion ?

(Interruptions)
AN HON. MEMBER : He walked out.

MR. SPEAKER : And walked in again !
(Interruptions)
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12 .22 hrs,

COMMITTEE ON GOVERNMENT
ASSURANCES

First and Second Reports

[English)

SHRI B. K. GADHVI (Banaskantha) :
Sir, 1 beg to present the First and Second
Reports (Hindi and English versions) of the
Committee on Government Assurances.

12.23 hrs,

SICK INDUSTRIAL COMPANILS
(SPECIAL PROVISIONS) BILL*

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Sir, 1 beg to
move for leave to introduce a Bill to make,
in the public interest, special provisions with
a view t0 securing the timely detection of
sick and potentially sick companies owning
industrial undertakings, the speedy determi-
nation by a Board of experts of the preven-
tive, ameliorative, remedial and other
measures which need to be taken with respect
to such companies and the expeditious
enforcement of the measures so determined
and for matters connected therewith or
incidental thereto.

MR. SPEAKER : The question is :

“That leave be granted to introduce a
Bill to make, in the public interest,
special provisions with a view to
securing the timely detection of sick
and potentially sick companies owning
industrial undertakings, the speedy
determination by a Board of experts
of the preventive, ameliorative,
remedial and other measures which
fieed to be taken with respect to such
companies and the expeditious enfor-
cement of the measures so determined
and for matters connected therewith
or incidental thereto.”

-

*Introduced with the recommendation of
the President.
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Bill
The motion was adopted

SHRI JANARDHANA POOJARY : Sir,
1 introduced the Bill.

12.24 hrs.

DOCK WORKERS (SAFETY,
HEALTH AND WELFARE) BILL*

|English)

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUK (SHRI T.
ANJIAH) : Sir, 1 beg to move for leave to
introduce a Bill to provide for the safety,
health and welfare of dock workers and for
matters connected therewith,

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to provide for the safety, bealth
and welfare of dock workers and for
matters connected therewith.”

The motion was adopted

SHRI T. ANJIAH : Sir, 1 introduce the
Billl

12.24 hrs,

NATIONAL AIRPORTS AUTHO-
RITY BILL*

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
Sir, I beg to move for leave to introduce a
Bill to provide for the establishment of an
Authority for the management of aerodromes
and civil enclaves where at domestic air
transport services are operated or are intend-
ed to be operated and of all communication
stations and for matters connected therewith.

MR. SPEAKER : The question is....

(Interruptions)

*Introduced with the recommendation
of the President.
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SHRI BASUDEB ACHARIA : Sir, |}
have listened to you, and 1 submit. ...

(Interruptions)

MR. SPEAKER : It is a very non-

controversial Bill and a very very important
Bill.

SHRI BASUDEB ACHARIA : Today
he is introducing it.

MR. SPEAKER : 1 think it will be good
for the consideration of the uphiftment and

development of the Airports. There is
nothing wrong about it.
(Interruptions)

MR. SPEAKER :1 think 1t is a good
measure.

(Interruptions)

MR. SPEAKER : The question 1s :

“That leave be granted to introduce a
Bill to provide for the establishment
of an Authority for the managemens
of aerodromes and civil enclaves
whereat domestic air transport services
are operated are intended to be
operated and of all communicaton

stations and for matters connected
therewith.”

The motion was adopted,

SHRI ASHOK GEHLOT: Sir, 1
introduce the Bill.
(Interruptions)
MR. SPEAKER : It is not much of a

controversy. It is for the development of
airports.

(Interruptions)
SHRI BASUDEB ACHARIA : How can
it be passed in Rajya Sabha today ?
(Interruptions)

SHRI AMAL DATTA : Not today, but
in the next Session.

MR. SPEAKER : It does not harm any-

body. It is just for the development of
airports.
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SHRI AMAL DATTA : Sir, what is the
hurry ?

(Interiuptions)

SHRI R.P. DAS : It has to be passed in
the Rajya Sabha,

(Interruptions)

MR. SPEAKER: It will expedite the

development of airports.

SHRI R. P. DAS : It cannot be passed
in the Rajya Sabha today.

(Interruptions)

MR. SPEAKER : Why are you against
this ?

SHRI R. P. DAS : It is not going to be
passed today in the Rajya Sabha. What is
the necessity of passing i1t today here ?

SHRI AMAL DATTA : It can be taken
up in the next Session, Sir.

MR. SPEAKER : Now, matters under
Rule 377. Shri C. P. Thakur.

(Interruptions)
MR. SPEAKER : It is a good thing.
SHRI R. P. DAS : What is this, Sir.
(Translation)
MR. SPEAKER : Don't lose temper.

[English]

SHRI] R. P. DAS : Please explain what
is this ? Where is the urgency for it ?

SHRI AMAL DATTA : There
urgency in this matter.

is 0o

(Interruptions)

SHRI R. P. DAS : Will you allow any
Bill to be taken up like this ?

MR. SPEAKER : No, we will not atlow
any Bill.

SHRI R. P. DAS: This is only for
filling up the blanks for Lokpal Bill.

MR. SPEAKER : Don't get angry. We
are doing something.

BHADRA 7, 1907 (SAKA)
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(Interruptions)

11.25 brs,
MATTERS UNDER RULE 377

[English)

(i) Nced to set up an electronics
industry in Patna teo improve
economic condition of the

people

SHRI C. P. THAKUR (Patna) : Bihar
is backward in industrialisation. Though
Patna is the capital of Bihar, it has not got
any good industry worth the name. The
Central Government has a proposal to
establish an electronics industry in Patna. 1
request that the Government should take an
early decision to establish an industry in
Patna which will go a long way to solve the
massive unemployment problem which is
prevalent in that area and also will help in
development of other ancillary industries in
electronics.

[Translation]

(il) Need to take preventive steps t0 check
pollution caused by deforestation in
Mirzapur district

SHRI RAM PYARE PANIKA (Roberts-
ganj) : Mr. Speaker, Sir, the problem of
pollution in Distrrict Mirzapur is assuming
alarming proportion on account of the setting
up of factories there in the public and the
private sectors and the consequent cutling
down of forests. If timely steps are not taken
to keep the environment free from pollution,
the problem may take a serious turn as a
result of which it will become very difficult
for the people to live.

I, therefore, demand that Government
should take urgent action to keep the en-
vironment free from pollution.

[English)

(ili) Need to intervene and save the workers
from exploitation by a multinational
M/s Brook Bond India Limited
by enforcing the provision of the
Wage Board at Ghatkesar

~ DR.G. VJAYA AMAR RAO (Siddi-
pet) : Sir, I would like to invite the attention
of the Labour Minister to the exploitation
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by a multi-national M/s. Brookbond India
Ltd. With Head Office Calcutta and 10
branches in different parts of the country,
the minimum wages of the skilled workess of
this multi-national company is only Rs. 800/-
p.m. whereas in other industries it is Rs.
1,200/- p.m.

The Charter of Demands of the workers
of the Brookbond factory at Ghatkesar,
Hyderabad is 3 1/2 years old..The workers
are forced to go on strike to get their de-
mands met. I, therefore, request the Govern-
ment to intervene and save the workers from
exploitation of the multi-national by enforc-
ing the provisions of the Wage Board at
Ghatkesar.

(iv) Need to construct the road connecting
Ramnagar and Chenani Tehsils in
Jammu and Kashmir with other

parts of the country

SHRI G.L. DOGRA (Udhampur) : Sir,
Tehsils of Ramnagar and Chenani in Jammu
and Kashmir State are most backward and
hilly. The interior of these Tehsils is still
cut off and inaccessible. A road from Majolta
to Chenani via Ramnagar, Dudubasant Garh,
Lati and Man-Talai is a must to open this
area. The State Government does not have
the means to construct this road. In the
interest of unity, solidarity and uniform pro-
gress of all sections of the people of this
country, the Central Government must come
forward and construct this road.

(v) Need to operate Vayudoot service
to Kargil in Ladakh region
immediately

SHRI P. NAMGYAL (Ladakh) : Sir, the
Ministry of Tourism and Civil Aviation has
decided to connect Srinagar, Jammu, Poonch,
Rajauri and Kishtwar etc. by Vayudoot
Service. In the Ladakh region, KARGIL is also
proposed to be brought within the operation
of this service. Now as the Srinagar-Kargil
highway is about to get closed in the month
of November, it is important that necessary
steps be taken right now regarding operation
of Vayudoot service to Kargil before the
onset of winter.

[Translation)

(vi) Nced to open a University at Motihari,
Eastern Champaran district to be
named after Mahatma Gandhi

SHRIMAT] PRABHAWATI GUPTA
(Motihari) : Mr. Speaker, Sir, both the
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districts of Champaran in Bihar have pro-
duced a large number of freedom fighters.
The people of this area had made a great
contribution to India’s independence struggle.
No important educational institution or any
notable project has been set up there so far.
Government should do some notable work
for these freedom fighters. A university
should be set up at Motihari, the district
headquarter of East Champuran District
after the name of great freedom fighter and
the Father of the Nation Mahatma Gandhi.

[English)

(vii) Recurring damrages during monsoon
in Kerala and need ro take steps
for desiltation of streams
and rivers

SHRI 1. RAMA RAI (Kasaragod) : Sir,
permanent measures have to be worked out
to prevent the recurring damages ’every year
during the monsoon in Kerala. This can be
achieved by removal of silt already deposited
in the number of streams and risers ol
Kerala. This silt can be made use of to fil
most of the marshy lands near the estuary of
the rivers. By putting bunds, these reclaimed
lands can be converted into beautiful coconut
gardens. Large-scale depositing of silt has
raised the beds of the rivers and streams
thereby causing frequent floods due to lack
of drainage for rain water. Soil erosion and
landslides are due to the fast vanishing
forests both in the Western Ghats and plaimn
lands. Government has to formulate a far-
sighted scheme to relieve Kerala from these
natural calamities, While implementing the
housing scheme, the selection of the housc-
sites is to be done carefully avoiding the
flood-prone areas.

(viii) Need to upgrade the junior Navyug
schools into senior level in Delhi

SHRI JAI PRAKASH AGARWAL
(Chandni Chcewk) : Sir, with a view to pro-
viding better quality education to the children
of the economically weaker sections in Delh,
Government has started the chain of Navyug
schools. At present, there are four junior
Navyug Schools, but only one senior Navyug
school in Delhi.

However, children who pass out the
V Class from primary wings of Navyug
school are facing great difficulties for further
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continuance of their education on similar
lines in view of the fact that there is only
one senior Navyug school at Sarojini Nagar
where seats in Sixth Class are limited.
Secondly, the children who come from junicr
Navyug schools have also to compete with
other children for admission to Sixth Class
as automatic admission is restricted to such
of the pupils only who secure 75 per cent or
more marks in Class V examination,

In view of this, I would request the
Government to upgrade the junior Navyug
schools into senior level so as to enable the
children who pass out Class V from its junior
wings straightway get admitted in the senior
wing and continue to receive better quality
education,

(ix) Need to give up the plan of demolition
of hutments on the Railway lands
in Bombay

SHRI SHARAD DIGHE (Bombay
North Central) : Sir, a very large number of
hutment-dwellers on the railway lands in
Bombay are threatened with mass scale de-
moliion, Officers of Railway are visiting
the sitcs and surveying the colonies, These
hutment-dwellers arc settled on these railway
lands for a considerably long period and are
residing there with thcir families, Where the
lands are not required for any railway pro-
Jects or the bLroadening of existing railway
lines, it will be inhuman to undertake large
scale demolitions of these huts in this
manner. | urge upon the Railway Ministry
to reconsider the matter and give up the plan
of aemolition of these hutment colonies
where the lands are not immediately required
for any railway projects in Bombay.

(x) Need to set up Super Thermal Power
Plants at Talcher and Ib valley and
allocate adequate funds during
Seventh Plan to complete the
on-going power projects

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, it is estimated that
6000—7000 MW of electricity can be harpes-
sed from Orissa’s hydro-electricity potential,
8000—10,000 MW of thermal power from its
huge coal deposits and around 1,000 MW
of nuclear power from the raw material
available from heay water plant at Talcher
and Rare Earths at Gopelpur. Yet, Orissa
is the only State in the country where not a
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single new MW of hydropower was added
during the last ten years, i.e., from 1975 to
1985, and not a single new power project
was started during the Sixth Plan period,
whereas the power demand of the State
during the last ten years has gone up from
298 MW to 1,000 MW which is about a rise
of 340 per cent. As such, the power crisis
in Orissa has become most acute.

Moreover, due to inadequate funding, the
ongoing power projects in Orissa which were
started in the Fourth and Fifth Five-Year
Plans could not be completed in the Sixth
Five-Year Plan and one of them may not be
completed in the Seventh Five-Year Plan
also.

Due to a meagre allocation of only
Rs. 21 crores for Orissa for new power pro-
jects in the Seventh Plan period, the power
shortage in Orissa will be still more acutc and
this will lead to a virtual power famine in
Onissa till the end of this Century jeopardis-
ing the economic backbone of the State.

In view of this growing acute power
crisis, I urge upon the Central Government
to start setting up of Super Thermal Power
Plants at Talcher and Ib valley in the Seventh
Plan and to allocate adequate funds in the
Seventh Plan to complete the on-going power
projects like Rengali Ist Phase, Upper Kolal,
Hirakund Stage-III and Indravati, so that at
least enother additional power of 9500 MW
is generated before the completion of the
proposed two Super Thermal Power Projects
by the Seventh Plan.

[Translation)

(xi) Need to provide assistance to the
Madhya Pradesh Government to
meet the situation caused by
drought in Vindhya area and
to set up Vindhya Develop-
ment Agency with Central
assistance

SHRI AZIZ QURESHI (Satna): All the
eight Assembly segments of Satna (M.P.)
Parliamentary Constituency and the entire
Vindhya region has been affected by severe
drought which has resulted in the death of
thousands of heads of cattle and unemploy-
ment among people. Due to damage to
crops and acute scargity of water, the land
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has become uncultivable and it has not been
possible to undertake sowing work at many
places. People in the municipal areas of
Satna Town are facing unprecedented diffi-
culties due to acute shortage of drinking
water in the town. There is acute unemploy-
ment among people due to the policy of the
Birlas and other big industrialists of not pro-
viding employment to the local people in
Satna and bringing people from outside. As
a result, a large section of the people is not
even getting a square meal. Therefore, the
Central Government should direct the
Government of Madhya Pradesh to start
relief works on war footing in Satna Parlia-
mentary Constituency and the entire Vindhya
area to provide employment to the people.
Moreover, those people, whose crops have
been damaged and whose cattle have perished
should be given full compensation after pro-
per verification. Adequate arrangements
should be made to provide drinking water in
the municipal area.

Vindhya region of Madhya Pradesh,
which was called Vindhya Pradesh pre-
viously, is endowed with rich natural re-
sources but it is a very backward area where
the poor people, Harijans, Adivasis and
people of other backward classes have been
exploited for centuries. No special attention
has so far been paid towards the develop-
ment of Vindhya region although there is
great potential for irrigation projects and
power projects. Moreover, the region is
lagging in the matter of roads also. No
special development has been undertaken in
Chitrakoot and Mahiyar from tourism point
of view which are places of religious,
historical and cultural importance.

Therefore, the Centre should ask the
Government of Madhya Pradesh to set up
Vindhya Development Agency having all the
M.Ps. and M.L.As. of Vindhya region as its
Members. For this purpose special assistance
should be provided to the State Government
of Madbya Pradesh.

[English]

(xji) Need to formulate a Common
Civil Code for the country

SHRI P. KOLANDAIVELU (Gobichetti-
palayam) : Sir, in the recent Supreme Court
Judgement, while interpreting Section 125 Cr.
P. C. the Muslim women under this law
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even after divorce is entitled for getting
maintenance allowance from her husband.
Supreme Court desired that passing of
Common Civil Code which has been con-
templated under Art. 44 of the Constitution
is rather delayed. It is incumbent on the
part of the Government to formulate a
common Civil Code which will bring about
integrity among the various people living
in this great country. Without fear or favour
to any particular community the formulation
of a Common Civil Code has to immediately
be done.

PROF. MADHU DANDAVATE : Sir,
Mr. Banatwalla has walked out in antici-
pation.

MR. SPEAKER : Has he walked out
even before the statement ?

(xiii) Necd to clear and include the
Samakol irrigation project in
Pallahara area of Orissa in

Seventh Five Year Plan

SHRI SRIBALLAYV PANIGRAHI : Sir,
Samakoi Irrigation Project 1in Pallahara aiea
of Orissa is planned to be a reservoir Project
across river Samakoi, a tributory to River
Brahmani. The river originates from the
Malyagiri range of forest in the Keonjhar
district and flows southwards to meet
Brambani nearly 32 kms. down stream to
Rengali multi purpose project. The project
site is situated at 2 place named Chaudhar
nearly 20 kms. from Khamar in the Palla-
bara sub-division situated by the side of
National Highway No. 23 lnking Talcher
and Pallabara.

The Scheme envisages a masonry dam
joining the two adjacent hills across Samakoi.
The topography of the reservoir does not
suggest any earth dam or dykes to preserve
the water at the required level. This project
which will not present any serious problem
of submergence will provide irrigation to
nearly 60,000 acres of land in the down
stream in drought affected areas of Pallahara,
Talcher and Kanakshya Nagar sub-division
of Dhenknel district. It is also proposed that
the people of the few submersible villages
will be resettled in the irrigated areas of the
project. Water will also be made available
from the project to the displaced families
from the Rengali Reservoir already settled in
the proposed ayacut area of the Sanakoi
Project.
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The cost of the Project including the cost
of constructions of Masonry Dam, the Canal
system and the cost to resettle the families
from the reservoir arca, has been estimated
to be Rs. 43.179 crores. The project being
very sound both technically and economically,
has already been cleared by the Central
Water Commission and Technical Advisory
Committee of Government of India. In
anticipation of clearance from the Planning
Commission the State Government in their
anxiety to provide irrigation in this backward
and drought affected areas dominently
inhabited by the tribals have by now spent
nearly 1.5 crores of rupees on preliminary
infrastructure works of the project. What is,
therefore, required in this regard is the
clearance of this project by the Planning
Commission and its inclusion in the Seventh
Plan for execution on priority considering its
special features.

[Translation)

(xiv) Increasing complaints of short
supply and breakdown of electri-
city in Delhi and need to take
necessary steps in this
regard.

SHRI BHARAT SINGH (Outer Delhi) :
Mr. Speaker, Sir, 1 would like to raise the
following matter of urgent public importance
under Rule 377.

The output of the Badarpur Thermal
Power Station is 350 MW as against its
capacity of 720 MW,

The production of power of Indraprastha
Power Station, which is under the Corpora-
tion, is 238 MW and, therefore, these two
thermal power station together produce 588
MW power per day whercas power consump-
tion of Delhi is 850 MW per day. The
remaining power requirement is met from
outside Delhi. Therefore, Government should
set up a Super Thermal Power Plant in
Delhi so that instead of the present require-
ment of 850 MW, 1500 MW can be produced
in view of the increasing population of the
capital. Moreover, in the rural areas and
resettlement colonies there is chronic shortage
of power and when a complaint is made, it
is said that the transformer was small and
it has burnt due to heavy load or that some
fault had developed in the cables and it
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would take 2 to 3 days to rectify the fault,
Peoele have to sit without hght in their
homes. I would, therefore, suggest that there
should be adequate stock of big transformers,
cables and other electric equipments in your
complaint offices.

At the time of Rabi crop in April and
May, 1985, twenty-four hour supply was
made available to farmers and that is why
they had been able to lift their foodgrains
from barns before rains and sold it in the
market or brought in their homes. For this
I would like to thank the Hon. Minister and
the DESU staff.

But now again there is restricted power
supply in the streets and houses in rural
areas and resettlement colonies which results
in loss to small factory owner. The Hon.
Minister is, therefore, requested to see that
complaint is attended to promptly and faults
are removed and power supply is resumed
within one hour after it is made. In the
Seventh Five Year Plan, a Super Thermal
Powers Station should be set up to ensure
regular power supply to Delhi,

11.40 hrs,

RE : NATIONAL AIRPORTS
AUTHORITY BILL

[English)

MR. SPEAKER : Mr. Amal Datta, 1
have given consideration to your idea regard-
ing this Bill just raised by you. The Bill is
good. There is nothing controversial in it,
Still it cannot be passed by Rajya Sabha in
this Session. So, there is no haste. We will
take it up in the next Session.

SHRI S. M. BHATTAM Please
permit me to make my statement under
Rule 377.

MR. SPEAKER : I have got so many.
There are about cighty, Physically it is not
possible for me to adjust.

PROF. MADHU DANDAVATE : What
did you announce, Sir ? Did you refer it to
the Select Committee ?

MR. SPEAKER : No. No.
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{Translation)

SHRI VILAS MUTTEMWAR (Chimur) :
Sir T also want to raise a point in the
house.

[English)

MR. SPEAKER : Wait for the next
Session. It is coming so early.

[Transiation)

SHRI VILAS MUTTEMWAR : Nothing
can be said about the future.

MR. SPEAKER : What are you talking ?
You are a young man.

11,42 hrs,

RESOLUTION RE: 40TH ANNI-
VERSARY OF UNITED NATIONS
ORGANISATION

(English)

MR. SPEAKER : As Hon’ble Members
are aware on the 24th October, this year,
United Nations Organisation will be com-
pleting forty years of its existence. Established
after the ravages of the Second World War,
with the fond hope to save the future genera-
tions of mankind from the scourge of War,
the United Nations has been able to avert
the dangers of a major conflagration. Its
single biggest achievement is that it has
survived in a world ravaged by rancour and
bitterness, violence and disensions, uptil now.
While it is debatable if U. N. has achieved
the aspirations of mankind as defined in the
United Nations Charter, it cannot be gain-
said that United Nations Organisation
appears to be the only hope for mankind to
bring peace, progress and prosperity to this
world sittiog on a valcano of a nuclear
holocaust. In such a situation, we have to
reaffirm our faith in the United Nations
Organisation and strengthen it to realise the
principle and purposes its founding fathers
held dear to their hearts. This Session of the
Lok Sabha is coming to an end today and
we will not be in Session on the 24th
October, when the United Nations Organisa-
tion will be celebrating its Fortieth Anniver-
sary. It i8 appropriate that we pledge
ourselves once again to the principles and
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purposes of United Nations Organisation
and to rededicate ourselves to the cause of
world peace. I, therefore, take this opportu-
nity to place before the House the following
Resolution to commemorate the Fortieth
Anniversary of the United Nations Orga-
nisation, which, 1 hope, will be unanimously
endorsed by all sections of the House.

This House

RECALLING the determination of
the peoples of the World, in the
aftermath of the Second World
War, to save succeeding generations
from the scouige of war through
the establishing of the Uniuted
Nations as a forum for resolving
world problems and for the better-
ment of humanity through coopera-
tive action;

CONSCIOUS of the unique contri-
bution made by this World Orga-
nisation over the last four decades
in avciling the disaster of thud
world war;

ALSO conscious of the fact that
notwithstanding the efforts of the
United Nations, serious armed
conflicts persist in  the world,
endangering regional and global
security and that international
economic relations continue to be
characterised by inequality, domi-
nation and exploitation;

DEEPLY concerned that the
escalating arms race, particularly in
nuclear weapons and its extension
to outer space carries the danger of
the total extinction of humankind
through a nuclear holocaust besides
squandering vast resources that
could otherwise be directed towards
developmental ends.

CONSIDERING that the 40th
Anniversary of the United Nations
provides an important occasion for
governments and peoples around
the world to rededicate themselves
to the purposes and principles
of the Charter and to reaffirm their
commitment to work for the usher-
ing in of a new era of global peace,
independence and progress for all



of UN.O.

peoples on the basis of equality and
Jjustice.

RECOGNISING the vital role
played by the United Nations in
the development and codification
of international law particularly
the convention on the Law of
the Sea and the Outer Space
Treaty.

(1) WELCOMES the decision of
the United Nations General
Assembly to commemorate the 40th
Anniversary in an appropriate
manner in furtherance of the theme
“The United Nations for a better
world™.

(2) STRESSES that the survival of
mankind in this nuclear age can be
ensured only through general and
complete  disarmament, under
effective international control; that
respect for the basic dignity of the
human person, for human rights
and fundamental freedoms must be
ensured in accotdance with the
Universal Declaration of Human
Rights.

(3) ACCLAIMS the role of the
United Nations in expediting the
process of granting self-determina-
tion and Independence 1o colonial
and non-self-governing territories
and in securing the enlargement of
the membership of this world Body
so as to take the organisation
closer to the goal of universality.

(4) EXPRESSES grave concern at
the continued denial of self-deter-
mination, independence and freed
to peoples and territories under
colonial dominion in particular
to the peoples of Namibia and
Palestine.

(5) EXPRESSES grave anxiety at
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of UN.O.

(6) STRONGLY opposes the policy
of apartheid practised by the racist
regime of South Africa in contra-
vention to the principles of the
U. N. Charter and against all
norms of civilized conduct, as well
as all forms of oppression and
racial tyrapny in various parts of
the world.

(7) CALLS for the restructuring of
international economic relationships
s0 that they are more responsive to
the needs of all countries, parti-
cularly the developing countries and
contribute to more fruitful inter-
national cooperation thrfough recog-
nition of inter-dependence of
nations and their common stake in
utilising the benefits of science
and technology oa an equitable
basis.

(8) CONDEMNS all acts of inter-
national terrorism and their perni-
cious impact on the security of
individuals and societies particularly
the loss of innocent human lives
and calls upon all States to take
urgent and effective measures for
their speedy and final elimination.

(9) NOTES with profound appre-
ciation the exemplary achievements
of the specialised agencies of U. N.
system in relieving human Sufferings,
preventing disease, mal-nutrition,
hunger and squalor and in pro-
motion greater economics, social,
scientific and cultural understanding
and cooperation among nations.

(10) REAFFIRMS the necessity of
strengthening the United Nations
and the multilateral process in order
to realise the principles and
purposes of the U. N. Charter and
for the larger interest of peace and
progress of all humankind.

the growing danger posed by the
military presence of the great
powers in the Indian Ocean area
which has determental effect on
peace, security and coperation
among the Littoral and Hinterland MR. SPEAKER : The motion is adopted
States. uoaninously.

Do 1 take it that the resolution is adopted
unaninously ?

HON. MEMBERS : Yes.
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PROF. MADHU DANDAVATE: A
sampoary of the resolution may be sent to

the UNO,

SHRI INDRAJIT GUPTA: Why
summary ? We should send the whole
of it.

MR. SPEAKER : Yes. 1 think, we can
send the whole of it. They can make their
own precis, if they like.

11,51 hrs,

COAL MINES (CONSERVATION
AND DEVELOPMENT) AMEND-
MENT BILL

{English)

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE):1
beg to move :

“That the Bill further to amend the
Coal Mines (Conservation and Deve-
lopment) Act, 1974 as passed by Rajya
Sabha, be taken into consideration.”

While moving the Bill for consideration,
I would like to point out to the House that
this 1s comparatively an innocuous Bill. All
that it intends to do 1s to .ncorporate the
provisions in the rules under the Act. The
Coal Mines (Conservation and Development)
Act. 1974, was enacted to provide for the
conservation of coal and development of
coal mines and for matters concerned there-
with or incidental thereto. This Act replaced
the Coal Mines (Conservation and Safety)
Act, 1952. Section 6 of the Act, wter alia,
provides that there shall be livied and
collected on all coal raised and despatched
and on all coke manufactured and despatched
from collieries in India such duty of excise
not exceeding Rs. 10 per tonne as may be
fixed from time to timsl the Central
Government, The presenzg ¢ is at the rate
of Rs. 3.50 per tonne on -coking coal
and Rs. 4.25 per tonne of coking coal,
effective from 9th February, 1983, on which
date the excise duty was revised upwards by
Rs. §.85 ges tomne on all coal to find funds
tor i of roads. The proceeds of
the duly hry Spplied for subsidy for conser-

vation measupah§nd protective works as also,
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on the subsidy on coal moved by rail-cum-
sea route. It is also intended to utilise part
of the proceeds for the scheme for develop-
ment of roads in the coalficld areas in
Dhanbad district.

36

According to the provisions of the Act,
the cess collected during the previous year
and the past undisbursed arrears can be paid
during a particular year.

The collection and disbursements during
the past few years are :

Total collections ¢ Rs, 20833 lakhs

Utilization of subsidy
for conservation

measures : Rs. 12969 lakhs

Subsidy for transport
of coal by rail-cum-
sea route : Rs. 2787 lakhs

As I said, the Bill is, more or less, a
formality. But this gives an opportunity to
the House to discuss the entire coal industry
in the country from the point of view of
development, scientific mining, conservation
of coal. its utilization mainly for generation
of power and consumer satisfaction, and the
entire economy of coal in this country, welf-
are of labour, facilities created for labour etc.

I hope, the House will take this oppor-
tunity and the Hon. Member will be able
to give their useful suggestions and views on
the entire coal industry structure and the
Government will benefit by that.

With these words, I again move the
motion for consideration of the Bill.
DEPUTY-SPEAKER :

MR. Motion

moved

“That the Bill further to amend the
Coal Mines (Conservation and Deve-
lopment) Act, 1974 as passed by
Rajya Sabha, be taken into conside-
ration”.

SHR1 V. SOBHANADREESWARA
RAO (Vijayawada) : The main purpose of
this amending Bill, as the Hon. Minister has
told us, is to recover the cost of operations
or other measures undertaken by the Govern-
ment for the benefit of the mine owners, As
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per.the _rcoommendation of the Subordinate
Legislation Committee, of the Sixth Lok
Sabha, this Amendment has been brought
forward by the Government and we welcome
it. But, Mr. Deputy Speaker, Sir. this is not
enough. A comprehensive legislation would
have to be brought out to solve the various
problems that are being faced by the coal
industry.

The coal mines were nationalised as far
back as 1973. Still, many of the objectives
with which the nationalisation was taken up,
are yet to be achieved. Even now, a lot of
pilferage and thefts of coal are going on a
very large scale. Strong mafia gangs are
operating in the coal Sector at various places
and many times they have the blessings and
cooperation of the politicians and they also
have very close contacts with the people
working in this coal industry. As a result of
this, illegal mining is going on a large scale
and necarly Rs. 300 crores worth of coal is
cither illegally mined or stolen away. Itis a
great loss to the country, So, the Government
should take all necessary steps to prevent
this type of thefts in the coal industry as also
the illegal mining. It is very necessary because
the country is very much short of coal In
fact, several thermal powar plants are closed
or partly closed due to the inadequate supply
of coal in time. And sometimes because of
the lack of necessary quality, the thermal
power plants are finding it very difficult to
generate power. As a result of this, there are
several stoppages and shut-downs by the
thermal plants. As a consequence, a large
number of industries are closed and thereby
very valuable production is coming to a
grinding halt and thousands of workers are
being thrown on the roads without any
works.

Sir, the production targets are yet to be
attained while the distribation is most
unsatisfactory. The coal industry says that
the Railways are not able to provide adequate
number of wagons or transport facilities to
supply the coal from the mines to the
consumer. And the Railway Ministry says,
No, we are not at fault. We are supplying
the necessary number of wagons and rakes.
So, the fault may lie with others but not
with us.” But ultimately, it is a fact that the
coal that has been mined with "great effort
and at huge cost, does not reach the consu-
mers in proper time. So, there should be
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proper coordination between the Ministry
of Coal and the Ministry of Railways.

It is a wonderful thing that while the
country is starving for coal, nearly 30 million
tonnes of coal is lying as pithead stocks near
the coal mines. Last year the figure was 22
million tonnes, while this year it is 30
million tonnes, valued at nearly 500 crores
of rupees.

12.00 brs.

The Government should take immediate
steps to reduce this quantity of coal that is
lying as pit head stocks near the coal mines
and see that coal reaches, the Thermaj
Power Plants as well as other industrial
consumers or farmers in the country.

There is a great need to conserve the
coal because this is a non-replenishable
energy source.  Unfortunately, we come
across alarming news items that coal is being
burnt near the coal mines for months
together, whereby very valuable crores of
rupees worth of coal is being unnecessarily
burnt away. So more research should be
made to combat these burning of coals and
also efforts should be made to extinguish it.
At present the Government is subsidising the
Gobar Gas Plants with the idea to save the
coal. Similarly, there are other avenues,
where coal can be conserved and one such
avenue, 1 bring to the notice of the Govern-
ment, is that we can better utilise solar energy
and there some research has already been
done regarding solar burns which ¢an be of
much use in curing of tobaceo. At present
the coal as well as fuelwood are being used
as fuel for the burns, and by this way nearly
30 per cent oft he coal can be saved which
is a great national economy. So, I request
the Government to use the good offices of
the Minister of Agriculture and Rural
Development, which is the agency for giving
subsidy to the construction of solar burns to
save coal in our coal sector. I would make
an appeal to the Hon. Minister to set up
Coal Stock Yard at Vijayawada which is a
very-very important place and also a cent-
rally located place in South India. There
are large number of industries, as the Hon.
Minister is quite aware, is 90 per cent of
the tobacco grown in Andhra Pradesh is
being utilised for our domestic purposes as
well as for exports. All those tobacco need
coal and it is a very big problem. And the
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Minister is quite aware of the problems,
which the farmers are facing in the transport
of coal through lorries and other things. So,
if coal is made available by establishing a
Coal Stockh Yard at Vijayawada, it will be
of great help to the consumers, to the
farmers as well as to the industrialists in
this area. We hope, the Government will
take all necessary steps in this regard.

The Coal India’s losses this year was
Rs. 242 crores and the cumulative loss is
around Rs. 1100 crores. We hope these
losses will be reduced at least in future so
that Coal Mines can function efliciently and
can serve the ultimate needs of the country

which is a very important role jt has to
play.
[Translations)

SHRI DAMODAR PANDEY (Hazari-

bag) : Mr. Deputy Speaker, Sir, I am happy
that this Bill has been brought here and
even the Opposition has felt that it is an
appropriate and welcome step. So, nobody
is opposing it.

The provisions of this Bill are welcome
and they cannot be opposed. But as has been
stated by the Hon. Minister, this Bill has
provided an opportunity to express our
views in regard 40 mining and utilization of
coal. Theyg-are, however, many, sources of
energy 1t oyr country, but we will have to
depend nssinly on coal for the next many
years. Fhgre are no two opinions about it.
Fortunately, our cotmtry is one of the 12 big
countries having rich coal deposits and it is
the fifth largest coal producing country. At
present we have adequate coal production
but it is still less as compared to our popu-
lation. Our present coal production is not
sufficient to meet the requirement.

This was the main aim of nationalisa-
tion of ceal industry in 1971 and 1973, as
private sector people could not make adequate
investment to undertake scientific coal mining
80 as to ensurc conscrvation of the natural
wealth, which is neither a renewable nor an
inexhanstible source. It was, therefore,
thought that there was no alternative but to
nationalise it. We do not repent it also.
Many persons say that nationalisation was a
wrong step. But I say that had the coal
industry not been nationalised, we would
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have been in great trouble and we would not
have been in the position in which we are
today. If coal industry had remained in
private sector, the requirements of thermal
power plants, steel plants, the Railways and
the general consumers would not have been
met. Much has been done after nationalisa-
tion. At the time of nationalisation the coal
production was to the tune of 72 million
tonnes whereas it has increased to 147
million tonnes last year., ¥f everything had
gone well, we would have achieved the target
of 160 or 170 million tonnes this year. But
we are not in a position to ensure so much
production. It 18 not that we do not want or
we cannot do so. The reasons is that con-
sumption of coal is not to that extent. The
production was 147 million tonnes but a
stock of 29 million tonnes is lying at the
pit-heads. We fail to understand that on the
one hand such a huge stock, of coal ie., 29
million tonnes is lying at the pit heads, on the
other hand there is a great demand for coal
and it is not available. What an irony ! One
of the Opposition Members has pointed out
that coal gets burnt at the pit-heads. If the
stock of 29 million tonnes of coal lies at the
pitheads and it is not moved, it will automati-
cally start burning due to internal combus-
tion, which 1s its property, and requisite
quantum of water will not be available there
to extinguish the fire. The result will be that
coal will be reduced to ashes.

I mean to say that we have made consi-
derable progress in the production of coal
but we have not been able to make adequate
anangements to take it to the places of
consumption. The Railways are the life-line
so far as transportation of coal is concerned.
If you go into the figures, you will find that
no significant increase has been made in
Railway’s transporiation capacity since
1972-73. Coal is transported by diesel
trucks and in this way we waste one source
of energy to supply the other. Government
should pay serious attention towards the
transportation of coal from one place to
another. Only the Railways are not capable
of meeting the requirement as they say that
they do not have adequate means. Unless
arrangements are made to transport coal

from one place to another, our future cannot
be bright.

SHRI RAM PYARE PANIKA : Future
of black coa! will be black.
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SHR1 DAMODAR PANDEY : You will
not get clectricity without black coal. Your
future depends on its fature only. Coal
makes your futuve bright, despite its black

colour.

(Interruptions)

You can get coal at cheap rates...(/nterrup-
tions)...My suggestion was that you should
make arrangements for its, transportation.
Today we are resorting to more and more
Mechanisation. The Hon. Minister has said
that there is no option other than mechani-
sation. Previously, coal production was 74
million tonnes, but now it is 147 million
tonnes. The Hon. Minister should take
into account our investment and see whether
it is justified and whether it is giving due
return 7 I think that it is not so. Itis
somewhat less. As the Hon. Minister knows
better, he will be able to state them in

details.

The situation in Bengal and Bihar is
particularly bad. For the last one or two
years, power supply is interrupted for as long
as eight hours or so in these States. If coal
mines, where machines worth Rs. 17 crores
have been installed, do not get power for
eight hours at a stretch and these machines
lie idle for eight hours, they will suffer heavy
losses in terms of their depreciation value.
Unless regular power supply is ensured there,
they will continue to suffer losses. We
export coal to countries for generating power,
but we are not able to generate power in
our own country. What an irony.! So
much loss is being suffered. It has been said
that Coal India is suffering loss to the tune
of Rs. 1,100 crores. I do not know whether
he is aware of it or not. Coal is not a loss
incurring industry. Mr. Deputy Speaker,
Sir, you may be aware that the Central Coal
Fields Ltd. earns maximum profit and in
terms of profit it stands fifth in the country.
This year its profits totalled Rs. 125 crores.
But Nobody mentions it. The Western
Coal Fields Ltd. has also earned considerable
profits. It is not much as compared to the
investment that has been made in it. This
company is also sixth or seventh profit
making concern. The reasons for loss in
B.C.C.L. and E.C.L. is that the West Bengal
Government imposes an official strike in these
companies. The State Government does not
let the companies acquire. the landy There
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is no proper deployment of the work force.
If the coal stock at a particular site is nearly
exhausted and the workers are not deployed
at another site, the coal mines cannot func-
tion properly. This does not happen in the
Eastern Coal Fields. If at a particular site
the total work force of one thousand is
engaged, they will have to be engaged in
some work at that very site but at other site
two thousand more workers will be appoint-
ed. The Eastern Coal Fields and the BCCL
are faced with acute shortage of power.
These are the oldest coal mines, and they
have become very deep and the production
is declining. We speak of mechanisation
and of further improvement but till we do
not exploit underground coal, it is of no use.
If we want our coal production to double by
the turn of this century then underground
coal mining needs immediate attention.

1 have to say one thing with regard to
environment and conservation. Very little
thought is generally given to conservation.
Unfortunately wherever coal is exploited, the
environment is the first casualty. The forests
are felled and the earth is removed. Every-
where in the world there is a rule that
wherever the forests are felled, afforestation
is undertaken. But we do not have any
such rule in our country. Do we want
legislation for every work ? Have we ever
felt that the felling of forests badly affects
the weather and the envirooment ? We
should give a serious thought to it and should
frame some Jaws to avoid it.

It has been said that we have only low-
grade coal available in our country.
[English]

SHRI AMAL DATTA (Diamond Har-
bour) : He need not have wasted all the
time for abusing the West Bengal Govern-
ment. He has wasted all his time -for

abusing the West Bengal Goverpment.
[Translation)

SHRI DAMODAR PANDEY : If I have
said anything wrong I may by corrected,

[English)

SHRI AMAL DATTA: You do not
know the conditions there.

SHR1I DAMODAR PANDEY: I think
I know better than you about, mining there.
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SHRI1 MOOL CHAND DAGA : We will
judge both of you now,

SHRI AMAL DATTA : When peuple
are being deprived of employment, then new
employment opportunities are to be created
and that is not being done.

[Translation]

SHRI DAMODAR PANDEY : I would
like to say a few words about the quality of
coal. The Hon. Minister has said that the
coal is of low-grade. It is not s0. We have
abundance of high-grade coal also available
in our country. We often speak of the
high-grade European coal but as the sulphur
content is more in it we cannot use it. We
have good reserves of Coking coal containing
7 per cent ash in Assam but we do not pro-
duce it because it contains sulphur as well.
I would like to know whether we can use
better technology to separate sulphur content
from this coal and use it. Many big coal
based industries have been set up in Germany
and other foreign countries. Low ash con-
tent coal containing sulphur is found in
Germany, but different industries have been
set up there which manufacture as many as
200 items from it. There are many countries
in the world which do not produce coal but
they have set up many coal based industries.
We produce coal but we burn it. Coal is
not being properly utilised. I would like
the Hon. Minister to pay attention to it and
set up coal based industries wherever it is
possible. We are importing technology from
abroad by collaborating with various coun-
tries and we are investing crores of rupees
in the machines that are being imported. If
you make necessary arrangements within the
country itself, it would help in providing
employment to the maximum number of
people.

In the end, I would like to raise a point
with regard to my area. About ten to fifteen
years back when Shri Devkant Barua was
the Minister here, had assured that a coal
based fertilizer plant will be set up in
Karampura. The site was selected, survey
was conducted and a final decision on setting
up the fertilizer plant was taken, but, un-
fortunately the Janata Party came into power
and the matter was closed. Nobody wants
to listen in this regard now. I would like
the Hon. Minister to reconsider it and inform
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the concerned Ministry that an announce-
ment to this effect was made in the House
earlier. It should not remain on the files,
rather it shovld be implemented immediately.
This is no new industry. We have set up
coal based fertilizer plants in Ramagundam
and in Talcher and we do not have any bad
experience there. We do not earn as much
profit as we should but still it is adequate.
I would, therefore, request the Hon. Minister
to reconsider it,

[English)

SHRI JAGANNATH RAO (Behram-
pur) : I welcome this Bill. This is a non-
controversial Bill. As the Hon. Minister
has said, it seeks to give effect to the recom-
mendations made by the Committee on
Subordinare Legislation of the Seventh Lok
Sabha. It suggested that the main Section 4
did not confer on the Central Government
the power to recover the cost incurred by it
for conservation of conl and development of
coal mines. Section 4 of the Act confers
on the Central Government the right to give
direction and advice to the mine-owners,
agents and managers to work the mines in
such a way as to conserve coal, to work
them on scientific lines and to beneficiate
the same in the washery so as to reduce the
ash content. If the mine owners do not do
it, then the Central Government itself may
do it and incur the expenditure and it has
the right to recover the whole or part of the
cost. But that is not covered by Section 4
of the Act. This is provided in Rule 6.
The Committee observed that this right to
recover the cost fully or partially is a
substantive right and it should flow from
the Act and not from the rules. Now,
the Government is complying with that
recommendation.

The second recommendation is to recover
the excise duty as an arrear of land revenue.
Therefore, these two are non-controversial,

In 1973 all the coal mines were nationa-
lised. In 1974 Conservation of Coal and
Development of Coal Mines Act was passed.
I would like to know whether there are stiil
coal mines in the private sector; otherwise
retaining the words ‘owner, agent or manager
of the coal mine' has no meaning. The
Government of India is the owner of all
mines and mineraly in the land, sea-bed,
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territorial waters, continental shelf and
exclusive economic zone under Article 297
of the constitution. If that is so, then why
do you retain these words ? If there are no
private mines being worked by the private
sector and you incure any expenditure, that
can be recovered from the leasee. Whether
it is BCCL or Coal India or the Mining
Departments of the State Governments, they
are your leasees, By not including the word
‘leasee’ it has created some confusion in
my mind. That has to be clarified by the
Mininister.

If the Central Government has incurred
some expenditure for conscrvation of coal
or for development of coal mines, please
tell us the amount incurred and on which

mines.

coal, coking coal is used for
steel production. Our coking coal has ash
content more than desired. To avoid this
we are importing coal from Australia, which
has a high sulphur content. We are incur-
ring expenditure on de-sulphurisation so that
it becomes uscable in our boilers. Instead
of that, why not improve the quality of our
own coking coal? Try to reduce its ash
content. Why not Central Fuel Research
Institute at Dhanbad or Mineral Corporations
in the States, who have their own labora-
tories, analyse it and think of ways and
means to improve the quality so that it can
be made useable by the boilers without any
considerable damage to them ? This aspect
has to be considered seriously. Otherwise,
import of coal from other countries is going
against our declared policy of self-reliance
and import substitution. Why should we
import coal from Australia and then incur
expenditure on it by desulphurising it ? We
can even incur more by improving our own
coal by blending and by other methods.
The complaint is only from two steel plants,
Rourkela and Durgapur. Both Bhilai and
Bokaro which were set up with Soviet
technology, do not have any complaint.
What is the matter ? We had developed
two coal-mines at Sudamdih and Mondih
with Polish collaboration when 1 happened
to be the Minister for Mines here. I know
our mines are gassy mines and they have
more ash content. But let us incur more
and try to use our own coal instead of going
abroad to get the coal. That refiects on our
national prestige. We have gone so much
ahead in science and technology. Cannot

About
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we do this ? Why not our scientists devote
their full attention to this aspect ? We are
setting up so many steel plants but till today
we have not decided which technology be
adopted. That will not go well with our
economic policy.

So also with non-coking coal. Every
State now has got coal-mines. Recently
coal deposits have been discovered near
Farakka. Similarly, in U.P.—apart from
Singrauli—in Gujarat, in every State coal-
mines have been discovered. Every State
bhas a Mineral Development Corporation.
Let them take samples from these mines and
analyse those samples so that they can know
the quality of the coal and suggest ways and
means to improve the quality so that it can
be put to the best use. Let the report be
kept ready so that when the time comes,
that coal can be used according to the
scientific analysis arrived at, otherwise it
takes more time. Therefore, we should
plan ahead. Ours is a planned economy.
Ten years have passed since the passing of
the Act. I am doubtful whether any attempt
has been made seriously ecither to conserve
coal or to develop the coal-mines in every
part of the country. Let us not wait for the
time to come. Let us sincerely try to
develop the coal-mines in a scientific manner
and try to beneficiate the low-grade coal
into high-grade coal by blending and by
other scientific methods which can be found
out easily by our scientists.

As regards the low quality of the coal
for thermal power generation, Talchar is an
example. 1 have been hearing about Taichar
power station for the last 25 years. This
plant is using high ash content coal and
getting all the troubles, but no serious
attempt has been made either by the State
Government or by the State Electricity Board
or by the Central Government to solve this
problem. That power unit was established
under U.S. Aid programme in the late fifteen
and the boilers were designed to suit the
quality of the coal available. What is now
needed, T am told, is the electro-static pre-
cipitators (ESP) which can blow off abrasive
and other waste material so that the boilers
can generate the maximum heat. I under-
stand OSES have placed orders with Voltas
for four ESPs, the first one of which will
be supplied in 15 months time and the other
three ESPs will be supplied at an interval of

‘six months. That means three years of the
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Seventh Plan would have gone. Therefore,
time is the essence. We have to go ahead
with speed and see that every ounce of coal
that we have in the country is conserved
and developed and the quality improved so
that we can derive the maximum benefit from
the coal. Recently in Ranchi, nearabout
Bokaro, open-cast coking coal mines have
been discovered. They say it is a very good
quality coal. The Central Fucl Research
Institute at Dhanbad bas certified it to be of
high grade quality. In Assam also there
are coking coal deposits. Therefore, let us
develop these mines and see that our steel
plants are fed with good quality coal. Let
the transportation cost be high. That does
not matter. It is nothing compared to the
cost we pay to the other countries to get
coal from them and again try to desulpharise
that coal to make it usable by our boilers.
This aspect has to be considered seriously

and with speed. And it should be seen that
no further time is lost.

Coal production has become very expen-
sive. Its cost has gone up. I do not know,
why, but well cannot expect the cost to be
at the rate as it was in 40s or 50s, naturally
because the overall costs have gone up.

But we should try to reduce the cost
further. Perhaps there may be a lot of leak-
ages. There may be employment of more
manpower than necessary. All these aspects
have to be gone into seriously to see that
the coal industry is no longer in the red

and that it gives adequate returns to the
Exchequer.

This is an industry which has got enough
coal desposits. We are also recently able
to locate more coal deposits in the country.
So, we should take advantage of the natural
gift that God has given to us and try to
utilise it to the maximum extent so that our
economy grows faster and we need not bave
to depend on foreign c¢ountries for import
of coal at a huge cost of foreign exchange,

SHRI BASUDEB ACHARIA (Bankura) :
Sir, the coal mines (conservation and
Development) Amendment Bill has been
brought here as per the recommendations of
the Committee on Subordinate Legislation
of the Sixth Lok Sabha.

In view of the importance of coal-mines
in our national economy, the coking coal-
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mines were taken over by the Goveroment
of India in the year 197t. The Coal Mines
were nationalised in 1973 and the Coal India
Limited was established in 1975. This Act,
Coal Mines (Conservation and Development)
Amendment Act, was enacted in 1974.

The most important task for usis the
conservation of coal as a source of energy.
As we all know coal is a precious and c¢x-
haustible source of energy and our country
has got only 0.9 per cent of the coal reserves
of the entire world. According to an estimate
made by the Geological Survey of India the
coal reserves in our country stand at 86,426
million tonnes of 1.2 meters of thickness and
that is also up to 600 metres. The position of
coking coal also s still less. According to the
Geological Survey of Ilndia, the Coking coal
will last for 35 years after 2000 A.D and the
non-coking coal will last upto 20 years. That
is why the conservation of coal is very im-
portant. But are we serious about this ?
Millions of tonnes of coal are lying under-
ground in the form of pillars. In our country
deep pillaring is not done. Thus when after
extracting coal from a particular mine, that
mine is abandoned, a huge amount of coal
remains in the form of pillars and thus ille-
gal mining takes place. After nationalisation
of coalmines also this practice is still widely
in use. Slaughter of mining is still done.
Unscientific mining is still in practice. The
operation of illegal mining should stop. The
production of coal has increased since
nationalisation. In the year 1974-75 the pro-
duciion of coal was 88.41 millions tonnes.
Last year the production was 147.05 million
tonnes. The price of coal has also increased
nearly 6 times. The price has increased by
500 per cent. The average price of coal at the
time of nationalisation was Rs. 37.63 per
tonne and now it is, at the pit-head, Rs. 163
per tonne. The total loss has also increased.
That is Rs. 1911.70 crores. Production has
increased no doubt but we are importing
coking coal because this coal is required in
our steel plants. Every year we are importing
coking coal.

Sir, the Geological Survey of India has
made a survey. They have also submitted a
report. That report has stated that large
reserves of coking coal are there in the dis-
tricts of Purulia and Bankura. By starting a
pew project we can produce coal and we can
save the cost of import by spending crores
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of rupees. This coal can be produced in our
own country. Not only in Purulia and
Bankura, but in some other parts of the
State, coking coal can be found and can be
produced. If this is done we need not
import coal.

Sir, annther aspect is this, which is being
neglected in the Coal industry, and that is,
R&D (Research and Decvelopment) We
should develop rroper technology in this
country because the coal that is produced
contains a large ash content. We should
develop the technology to reduce the ash
content of coal. This will reduce the ash
content of coal and we can produce the coal
required for the stecl plants. We can also
supply good quality coal to the thermal
plants which were affected by the supply of
bad quality of coal. For all this, R & D is
very essential,

Sir, the Raniganj coalfield is the oldest
coalfield in the country. Extract on of coal
was startea there long back, in the year 1770,
The area is the largest, i.e., 1530 square
kilometres. And in the Raniganj Coalfield,
before nationalisation and even  afler
nationalisation, some mines were left abando-
ned, left uncared and protective measures
like the closing of the coal mines were not
taken and thus these coal mines have become
dens of illegal mining.

Another problem to which I would like
to draw the attention of the Minister is the
problem of subsiding in the coalfield areas.
Sir, there are several Committees which were
constituted, which went into the cost of
subsidence. One Committee was Ghasnani
Committee which has submitted its Report,
which has submitied 10 recommendations,
And the most recent one is Bagchi Sub-
Committee which has submitted its report
in the year 1979, but the Committee’s re-
commendations have not yet been imple-
mented. This Committee seriously dealt with
the problem of subsidence in the coal field
areas and this Committee has stated that there
are 166 dangerous places and out of which,
83 are more dangerous and out of these 83,
45 places were earmarked in the Eastern
Coalfield Ltd. Steps are to be ‘taken imme-
diately to save these areas from the danger
of subsidence. While replying to my Supple-
mentary the Hon. Minister has stated that the
private parties are constructing their buildings
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even in the dangerous places. 1 have visited
that area and secen that ECL is consturcting
quarters and office buildings b places
which are declared as dangerous places and
which are prone to subsidence, and I request
the Hon. Minister that at least he should
pay a visit to that arca because the problem
is' very serious, he should meet the officers
and workers and see how the land, even the
cultivable land, has been subsided.

Sir, I would like to draw the attention
of the Hon. Mmister to the rampant corrup-
tion in BCCL. Once 1 went to him and
also wrote a letter to him regarding this.
The employees who made this allegation
against some high officials were punished,
three or four employees were kept under
suspension. News came out in Amrit Bazar
Patrikt of Jamshedpur Edition dated 21st
July 1985 and I quote from the news item
as follows :

“Jt seems corruption is the order of
the dav in the Civil Works Depart-
ment of BCCL

Contractors get pay without complet
ing thcir allotted works. Maintenance
costs show, in absence of upkeep and
contracts both, to persons who chaige
their higher rates.”

“The firm was supposed to complete
repairing work of ‘D’ block quarters
at Bhuli township. The measuiement
book which is reportedly 1n the cus-
tody of Mr. D. N. Banerjee, the Over-
seer of the township, confirms this
non-compliance.”

So, before completion of work, the payment
was made. The Officer was guilty, was res-
ponsibile, against whom this allegation was
made. Those employees who made this allega-
tion against him, were punished.

Three years back, onc auditor, a young
auditor of the firm, was mysteriously mur-
dered. He was murdered because they found
some irregularities in the accounts of BCCL.,
He was murdered and his dead body was
thrown on the railway track.

So, there is rampant corruption in BCCL.
It is still going on in BCCL.

I request the Hon. Minister kindly to
look into the matter,

With these words, 1 conclude my speech.
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MR. DEPUTY SPEAKER : I request the
Hon. Ministers to be very brief. Every
Member should speak only for five minutes.
We have to take up other Bills also.

SHRI RAM SINGH YADAV (Alwar) :
Sir, 1 rise to support the Bill which has been
moved by the Hon. Minister. The object of
the Bill is to recover the cost of investment
by the Government as well as to recover the
excise duty from the agents, owners and
miners.

But the Hon. Minister has not given the
objects and reasons as to how much amount
is due from those owners, agents and miners.
It is very obligatory in this Act that objects
and reasons must be given, as to what were
the reasons by which you were compelled to
introduce this legislation in the Parliament
and 1 think this is a lapse on the part of
the Ministry. It should have been given.

The previous speaker was advocating the
cause of conservation of coal. But 1 think...

AN HON. MEMBER This Bill is

passed by Rajya Sabba.

SHRI RAM SINGH YADAV : The
objects and reasons are to be given in the
Bill.

AN HON. MEMBER : It is
mentioned “as p;ajssed by Rajya Sabha.”

theie

SHRY RAM SINGH YADAY : Nowhere
the objects and reasons are given in this Bull,
even at the end of the Bill.

(Interrupiions)

The next point is that the Hon. Minister
might have gone through the report of the
Advisory Board on Energy.

In its latest report, it recommended to the
Government that there should be exploitation
of primary coal and washery Grades I and 11
and the import should not be made by the
Government so that foreign exchange can be
saved. May I kndow from the Hon. Minister
as to what steps he has taken to implement
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the report of that Committee as reported in
the national interest ?

The Advisory Board on Energy has re-
commended the opinion of experts that for
stcel, we shall need fuel for the coming
years. Therefore, the output of prime coking
coal as well as of washery Grades 1! should
be enhanced. Since 1974 the output of prime
coking coal and washery Grades 1 and 11
has gone down by twelve per cent, although
the output of Grades 11I and 1V bas gonec up
by six per cent since 1974. That is why this
nation is called upon to pay for import of
coal with crores and crores of rupees, That
money can be saved if you can exploit prime
coking coal and washery Grades I apd 11 to
the extent they are required by our Steel
Plants and by our nation.

May 1 also submit this to the Hon.
Minister ? He might have read the report of
the experts in the field of steel manufacture
that, after 2040 A.D. the present technology
of steel manufacture will be absolutely
changed. Therefore, there is no need to con-
serve the coal. This argument which is being
advanced from the other side that coal has
to be conserved is baseless and futile. In the
new technology, the coal requirement may
be reduced to nullity. So, 1 think, the Hon.
Minister will take positive steps to explon
coal to the extent of our requirements so that
the foreign exchange may be saved and the
import may be totally banned.

The next point I want to stress is this.
There is new no coordination between the
three Ministries. the Department of Coal, the
Railways and the Electricity. There 1s need
for coordination between these three
Ministries. 1t 1s quite surprisng that today
the coal industry is running in heavy losses
because of the fact that it has not realised
its dues from the various State Electricity
Boards. The position of outstanding dues
as on 3l1st March, 1585 was like this. The
Madhya Pradesh Electricity Board is on the
top of the defaulters owing a sum of Rs.
28.78 crores. The dues outstanding against
the Bihar Electricity Board were Rs. 24.15
crores. The dues to be paid to Coal India
by the Durgapur Project Ltd. were Rs. 12.89
crores. The Haryana State Electricity Board-
has to pay to Coal India Rs. 15.46 crores.
The Maharashtra State Electricity Board has
to pay to Coal India Rs. 14.74 crores. The
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Delhi Electric Supply Undertaking has to
pay Rs. 7.71 crores. The Orissa State Electri-
city Board has to pay Rs 6.95 crores. The
Badarpur Thermal Power Plant has to pay
Rs. 6.09 crores. 1 want to know what steps
the Hon. Minister has taken to recover these
dues from the State Electricity Boards. I, of
course, congratulate the Hon. Minister for
having arranged for one month’s stock of coal
at all the important Thermal Power Stations;
this is his achievement...

MR. DFPUTY SPEAKER : If the
Electricity Boards are to pay their dues, then
many of them have to clese their functioning;
they are already running in losses.

SIIRI RAM SINGH YADAN : The
Hon. Minister has to take positive measures
to effect the recoveries from these bodies
also. This particular Amendment is for
making recoveries; you want to effect re-
coveries from the owners ard agents of the

mines. You have also to eflect recoveries
from these undertakings and Electricity
Boards.

Thbe last point which T wish to submit
through you, Sir, to the Hon Minister is this.
Today the small scale industry is suffering a
lot. as there is no coordination between the
Railway Ministry and the Coal Ministry.
Now the Railway Ministry is charging addi-
tional freight by way of penalty from the
consumers or from the consignees because of
the fact that the coal sent in the railway
wagons is beyond the maximum capacity of
the wagons. Therefore, the consignee has to
pay penalty equivalent to four times the
freight. *

Constant complaints are being made to
the Government regularly about this espe-
cially from Gujarat and Rajasthan. Small
Scale Industries Association has submitted a
memorandum to you to ask your people not
to load the wagons beyond its maximum
capacity. Because as soon as you load the
railway wagons beyond their maximum capa-
city four times penalty is charged from the
consignees. So, I think, with the consulta-
tion of the Railway Minister this problem

can be solved.

MR. DEPUTY SPEAKER : Please wind
up.

SRI RAM SINGH YADAYV : It may
be possible that large scale industrigs are not
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affected by overloading the railway wagons.
But as a matter of fact, it is affecting the
new entreprencurs engaged in the small scale
industries and their interests are being jeo-
pardised. So, 1 will submit to the Hon.
Minister that he should instruct the coal
mines not 10 load the wagons beyond their
maximum capacity.

My second suggestion is that your weigh-
ing machines have become ineffective because
they have been installed since long and there
has been no replacement of those machines.
Please install the weighto-metres and the
estimated cost of weigh:o-metres is about
Rs. 15 crores. The Railways and the Coal
Department should share this and get the
weightometres installed at the colleries.

With these suggestions I thank the Hon.,
Minister and hope that he will give a sym-
pathetic consideration to my suggestions.

MR. DEPUTY SPEAKER: Shri
Satyedndia Narayan Sinha, Hon. Members
may please be brief. Only five minutes
allotted to each member-—

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad) : Mr. Deputy Speaker
Sir. As the Minister himself has said, this is
a very innocuous Bill. It is intended to amend
Sections 4 and 8 of the Act which will
Authorise the Government to realise the
arrears as land revenue.

Sir, coal is an exhaustible resource on
which depends the core sector of our economy
like Energy, Stecl, Cement, Fertilizers etc.
It has just been stated by Shri Vasudeb
Acharya that the coal reserves in our country
of non-coaking coal will last for one hundred
years and coaking coal for fifty five years if
you adhere to the target of coal production
laid down in 7th and 8th Plans. The Minister
might take comfort in the fact that we are
tapping other souices of energy and the coal
is not the only source from which we can
get energy. For instance, there are sources of
nuclear energy, bio-mass, solar energy, etc.
Yet Sir, despite the fact that we are having
alternative source of energy, it is necessary
that we should take steps for conservation
and development of coal industry.

First 1 submit to the Hon. Ministrer
that there is need for sufficient care and
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vigilance working the mines. I may submit
that there have been cases where mines have
been left with abundant coal afier having
been worked and thereafter illegal mining
took place in those mines as there was suffi-
cient coal left behind, which lasted for
several years.

13.00 hrs,

And that lasted for several years. There are
no safety measures in those mines with tre
result that accidents also take place taking
the lives of workers. Therefore, it is incum-
bent on our Government to seec that no
illegal mining takes place. It is unfortunate
that this operation is taking place on a very
large scale and according to a correspondent
who has studicd the coal industry, the loss
to the Government exchequer is of the order
of Rs, 300 crores a year through these 1llegal
minings. The Bhatti mines are not under his
control, but just by way of illustration, I
would like to say that under the very nose
of the Government of India— you must have
come across news 1n  newspapers—illegal
minjog was taking place, several ponies were
buried under it and many lives were lost.
Therefore, 1 would underline the necd for
taking necessary action.

In esply & question in the House the
Hom. WlslgigeWad told us that necessary
insthpniigrdeinl Been issued to stop illegal
minifg Yet, 1 am sorry to say that this
operation has not been stopped and it is
going on. Of course, in the very nature of
things, we have some difficulty because there
is a collusion of some employees of the Coal
India and in some cases even the personnel
of the Industrial Security Force have also
been found to have been in league with these
operators.

Secondly, what has been worrying us is
the question of private contractors. This
private contract system is responsible for a
lot of malpractices, pilferages and thefts.
Trucks are loaded for a particular destination
and a number of them are diverted to another
destination and unloaded there. Then,
obviously good qualitv coal is supposed to be
loaded but in actual effect inferior quality coal
is loaded and is supplied to the consumers.
In fact the Coal Consumers’ Association
bad submitted a memorandum that no effec-
tive steps so far have been taken to stop this
S0t nf malnsagtices. . A0 S0 SDRNASw.O
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inferior quality coal. 1 would submit to the
Minister that adequate steps should be taken
to stop this malpractice. The Minister is
aware of this fact that there have been com-
plaints from the State Electricity Boards and
even from thermal power plants that apart
from the fact that the coal contains a high
percentage of ash going upto even 45 per
cent, but it is also mixed with stone chips,
which has been responsible for causing
damage to the machinery. Even in this
House, in answer to question put by me, the
then Munister, Mr. P. Shiv Shankar admitted
that this practice was there and every effort
was being made to stop this. I would suggest
that there should be a strict supervision at
the time of loading of coal so that this kind
of adulteration does not take place.

Sir, Energy Policy Committee of 1980
made two recommendations. The first recom-
mendations was that the fire raging n coal
mines should be extinguished. 1 understand
that measures are being taken to extinguish
those fires. There are fires roging for the
last over 30 to 40 years | have scen them
with my own eyes As has been mentioned
due to internal combustion fire breaks out.
Therefore, adequate carc has to be taken to
prevent further break out of fire. In gaseous
mines this danger 15 more and one has to be
very carcful about it and take all precau-
torary measures to prevent accident at fires
breaking out and causirg loss 0 life.

Sir, there is dearth of sand in the vicinity.
Sand is required for stowing operations, The
contracts for sand are awarded to private
contractors. In this also a great deal of mal-
practice is gomng on. There 1s over-billing.
1f they bring 100 trucks they submit accounts
for 200 trucks. An auditor who was sent to
check this was done to death, This menace
of mufia gang which has been often spoken
of in this House continues to persist there
and no effective steps have been taken.

Shri Gujral, Chairman, Coal India was
taking some steps to deal with these people
to disperse them. He was able to do some-
thing. That work should continue. They
corner all the contracts and no other person
is allowed to come. There¢ are a lot of mal-
practice like under-loading over-billing etc.
with the result that despite the fact that the
coal prices have been raised five times since
natxonallsauon still the coal industry is having
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This is a matter of great concern for all of
us and I would very humbly submit to the
Minister to ensure necessary steps to stream-
line the working of coal industry to prevent
these undesirable anti-social elements from
coernering contracts and indulging in mal-
practice and commit theft of coal and also
indulge in strip mining of coal. This is
another facet of the malpractice obtaining
there. There is strip mining in an illegal
form which destroys the eco system cf that
area.

Therefore, I do hope the Hon. Minister
will take care of this and take all possible
steps to stop these illegal practices and ensure
proper quality of coal to the consumers and
to the State Electricity Boards. They are
supplying adulterated coal with stone chips
mixed to the Electricity Board and they spoil
and damage the generator and other equip-
ments. My friend, Shri Damodar Pandey,
has mentioned that in the North Karanpura
area coal deposit 1s the highest, The Rail-
ways are not able to carry the coal from the
pit-heads to various parts of the couatry
with the result that there is a huge accumula-
tion of coal at the pit-heads. He suggested
that thermal power stations could be set up
near the pit-heads in the Karanpura area.
1 request that this matter may be cxamined
by the Hon. Minister as it will also cut down
the transport cost.

Sir, it was admitted that there was ac-
cumulation of about 30 million tonnes of
coal near the pit-heads and the Railways
were not able to move them. The present
carrying capacity of Railways about 90 to
95 thousand tonnes. In reply to my Starred
Question in this House, about the introduc-
tion of jumbo trains, the Government re-
plied that the Railways were going to have a
trial runs of such trains with the carrying
capacity of 9000 tonnes. If that is going to
happen, I hope that the pit-accumulation of
coal would be cleared in no time. Therefore,
I hope that this would happen and the Hon.
Minister would also take into consideration
the suggestion made by Shri Damodar
Pandey. With these words, I support the
Bill.

|Translation)

*SHRI §. THANGARAJU (Peram-
balur).: Hon. Mr, Deputy Speaker, Sir, on
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behalf of my party the All India Anna
Dravida Munnetra Kazhagam, 1 rise to say
a few words on the Coal Mines (Conserva-
tion and Development) Amendment Bill,
1985, As the Hon. Minister pointed out in his
introductory speech, this Bill is an innocuous
Bill and 1 extend my wholehearted support
toit. In 1973 all the coal mines in the
country were nationalised and the Central
Government is now entirely responsible for
conservation and development of coal mines
in the country.

Sir, it is really alarming to know that at
the pitheads of coal mines the accumulated
stock of coal is worth about Rs. 500 crores.
You will agree with me if 1 say that it is a
matter of anguish to see that there is acute
paucity of coal in southern States when we
have so much of coal in hand. For example,
coal is required in abundance for generating
electricity. In total generation of electricity
in Tamil Nadu, 70 per cent is coming from
Thermal Stations and the balance 30 per cent
conies from hydro projects and other sources.
All the required coal for thermal stations in
Tamil Nadu is to come from northern States.
For Tuticorin Super Power Station, the coal
has to come from Talcher in Orissa. The
coal has to be transported through sea., We
cannot bring coal through rail firstly because
there are not enough wagons and secondly
because the transportation cost is heavy.

The Central Government is giving con-
cessional freight rate for transporting cement
and steel. That sort of concessional freight
rate isnot available for coal. By bringing
coal through rail, the State Electricity Boards
will have to meet heavy expenditure. Then
it becomes uneconomical for the Electricity
Boards to supply electricity at cheap rate. 1
demand that concessional freight rate should
be given for transporting coal through rail.

I am sure that the hon. Minister will
agree with me if I say that adequate stocks
of coal should be aviiable with the Therma)
Stations in order to ensure that there is
uninterrupted generation of electricity. Un-
fortunately, on occasions the Thermal Stations
do not have even two day's stock of coal
with them. As it has become a normal
phenomenon to have recurring floods in one

*The speech was origitally delivered in
Tamil.
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part of the country and in other part of the
country recurring drought, on the one side
we have abundance of coal and on the other
abysmally low level of supply of coal. In
order to ensure that there is continuous
supply to coal, the Government of Tamil
Nadu had asked the Centre to permit the
acquisition of three ships. The Centre has
given permission to acquire only one ship. 1
take this opportunity to demand that the
Centre should accord its permission to Tamil
Nadu Government fOr acquiring two more
ships so that the Thermal Stations are not
starved of coal.

Stmilarly, the quality of coal supplied is
also poor. The Tamil Nadu State Electricity
Board is removing 1000 tonnes of stones
from the coal supplied to the State, The ash
content of the coal is also very heavy.
Naturally this causes damage to the equip-
ment in the Thermal Stations. The Thermal
Stations are not able to generate electricity
to the optimum capacity. That is why the
Government of Tamil Nadu had sought
permission to import 7 lakh tonnes of high
grade of coal from Australia. The Centre has
given permission to import only one lakh
tonne of coal from Australia. I request the
good offices of the hon. Minister for the
Centre’s permission to import the remaining
4 lakh tonnes of high coal from Australia.

Sir, coal is in the core sector of our
economy. During the period 1973 to 1985
the price of coal has been hiked six times.
from Rs. 47.50 per tonne it has gone up to
Rs. 183 per tonne. Consequently the electri-
city rate has to be increased. This leads to
the inevitable increase in prices of essential
commodities. The hon. Minister should look
into this aspect also before increasing the
price of coal. If the hon. Minister ensures
that the accumulated stocks of coal valued

at Rs. 500 crores are supplied to the needy -

places, then there may be no need for him
to increase the price of coal.

The hon. Members who preceded me
referred to the accumulated loss of more
than Rs. 1100 crores by coal India Ltd.,
inspite of increase in the price of coal from
Rs. 47.50 per tonne to Rs. 183/- per tonne.
They also talked about illegal mining and
the pilferage of coal in substantial quantity.
I am sure that the hon. Minister would look
into the issue raised by my friends. Before I
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conclude, I would request him to ensure
vninterrupted supply of coal in substantial
guantity to Thermal Stations in Tamil Nadu.
Then only the Government of Tamil Nadu
will be able to solve the problem of acute
shortage of power in the State.

With these words I conclude my speech.

SHRI HARISH RAWAT (Almora) : Mr.
Deputy Speaker, Sir, I would like to cong-
ratulate the hon. Minister for his efforts
which have resulted in record coal produc-
tion this year. The coal production was 36
millions tonnes in 1952 and today we are
producing 147 million tonnes. 1 believe that
it is a wonderful achievement in stself, On
the one hand, the hon Minister deserves
congratulations and on the other 1 would
also congratulate the workers, the officers
and the whole machinery which is engaged
in coal-mines,

Secondly, the hon. Minister deserves
congratulations because 1t is for the first
time that one can see such a good co-
ordination between the coal, the power, the
steel and the Railway departments, Com-
plaints were often made in this regard earher
but now 1t is as a result of co-ordina ion
that utilisation of the capacity of the
Thermal Power plants has increased. Not to
speak of other area., it has increased even 1n
Uttar Pradesq where it was miimum. To
make it more effective, there is need to
effect it at the lower levels also. Monitoring
should be done at higher level to find out
how it can be made more effective and
purposeful and meetings should be held at
the lower levels for this purpose. You would
agree that there isa lot of scope for im-
provement in this field. 31 million tonnes of
coal stock is lying at the pit-heads. Maybe,
it has reduced but the point is that it is caus-
ing a great loss. Many power-plants com-
plain that they ought to have at least one
month’s stock with them but actually they
do not have it for more than 2 to 5 days or
at the most 10 days, which can resylt in
shortage at any time. On the other hand the
stocks are just lying at the pit-heads. The
Railway Ministry should be consulted to find
out ways to reduce it and attention should
be paid to it.

The consetvation and development of
Coal Mines is very essential for our country.
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Ours is a developing econemy and the popu-
lation pressure will always be there and,
therefore I feel that till a long-term perspec-
tive planning is not drawn in this regard,
nothing cancrete would be achieved. If there
is continuous pressure on coal and the way
the steel, fertilizers and power plants
increasingly demand it, it will not Tast long.
Many Hon. Members have repeatedly point-
ed out that the coal reserves in the country
will last only for 90 years and feel that to
meet the requirements of our economy, we
would need coal not only for 90 years but
for many hundred years more and the way
coal is being extracted— we require 240
million tognes during the Seventh Plan— 1
doubt if it could lasteven 90 years. All the
Hon. Members have emphasized the need
for tapping aliernative sources of energy and
I would request you to tap other sources as
well so that the increasing pressure on coal
is reduced. 1 would request the Hon.
Minister to pay attention in this regard.

13.20 hrs.

[SHRIMATI BASAVARAJESHWARI
in the Chair)

We require 240 million tonnes of coal
during the Seventh Five Year Plan—h 0
millhion tonnes for power sector and 140
mithon tonnes for stcel sector, but we have
to import coal for the steel sector. We
should try to reduce our needs for importing
coal. The way BHEL has improved the
boilers, it will be better if we also use coal
with ash content in them. 1 feel constant
rescarch is required on it. As BHEL has
offered to supply new type of boiler to ther-
mal plants. similarly some new method can
be found out for stecl power plants so that
we may be able to utiltse both types of
coal— coal with sulphur content and coal
with ash content.

Presently, maximum coal is being lost
because of burning; 90 million tonnes is
being destroyed because of it. 1 do not think
much improvement has been effecetd after
the nationalisation. It is true that fire
incidents are not on that large scale in the
case of new coal-fields but in the matter of
old coal-fields which were earlier in the
hands of private miners, huge quantities of
coal catch fire. It is resulting in great loss
to the country. A long term planning should
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be made and a time bound programme to
save coal from catching fire should be
chalked out,

I want to draw the attention of the
Hon. Minister towards the illegal mining in
our country. This is resulting in loss to the
tune of Rs. 300 crores. The Hon. Member,
Shri 8. N. Sinha has given detailed account
of the pilferage of coal. My request is that
can we create a protection force for coal
mines which may be fully under your
control ? That should ensure 1hat coal is not
pilfered. 1 shall not go into the aspect of
mafia gangs and other matters, which has
been raised by other Members, but I would
simply submit that you should pay attention
towards these aspects.

Crores of rupees are due from customers
and majority of your customers consist of
public undertakings whether these are State
Goxernment undertakings or the Central
Government ones. You are not able to
realise money from them ia time. This Bill
would have been purposeful if you had
come with certain suggestions regarding
realisation of money from your customers.
Huge amounts are in arrears and because of
that you are suffering heavy losses. To make
up your loss you are enhancing the prices.
The Working Group for the Seventh Plan
has asked for an additional amount of Rs,
14,410 crores for the coal industry. You are
going to spend such a heavy amount but the
return you are giving to the national exche-
quer is negligible. T feel it is s challenge to
a powerful Minister like you, who is an
ardent advocate of the Public Sector. If the
Planning Commission sanctions this huge
amount— and ] wish that this amount should
be sanctioned—will you give a return of 10
to 11% in the Seventh Plan? It can be
achieved only when you increase your capa-
cily, production and improve your guality.

With these words I support it.

SHRI RAJ KUMAR RAI (Ghosi) : Mr,
Chairman, Sir, I am thankful to you for
giving me an opportunity to support this
Bill.

Coal is so important for our country’s
economy that we call it black diamond. Our
Hon. Minister, Shri Sathe, who is one of
the most influential Ministers in the Cabinet,
has brought this Bill. He has made provision
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for recovery of the arrears against coal
supply as land Tevenue. Itis a laudable
step. This will fetch large amounts. As the
Member, who spoke before me had stated
that if timely realisation could be made from
the public undertakings and these are also
brought under its purview, it will be quite
advantageous. If the arrears are recovered
in time, that will help in successful function-
ing.

Sir, whereas I support this Bill and
appreciate the personality and efficiency of
the Hon. Minister, I want to give some
suggestions also.

.

Coal is an exhaustible item. 1t may be
available today but in near future it may
not be available, It is, therefore, neeessary
that we use it cautiously. At present Coal
mining is being undertaken with full zest.
Coal mining is a good thing but we should
use coal only to the extent it is necessary.
For example, it is necessary to use coal for
generation of thermal power. We should do

*it. While using coal’ we should keep in
mind that coal resources will go on deplet-
ing. If we start using coal in those fields
where it is not necessary, then very soon we
will exhaust our coal deposits. I, therefore,
urge that it should be used only where it is
absolutely necessary. It would be better if
a Bill is brought restricting use of coal on
unavoidable items.

Tomorrow, there may be shortage of
coal and power also. In case they are in
short supply, the scientists may find a way
out. But in the interert of the country we
will have to be cautions and full care will
have to be taken in the matter of consump-
tion of coal,

Sir, T would like to point out to the
Hon. Minister that the present functions of
Coal India are the same as that of the Coal
Board. These functions need to be revised.
The country is not geiting the desired bene-
fits thereby. There is maladministration in
the matter of employment also. Scheduled
Castes and Scheduled Tribes do not get
employment in it as per the quota reserved
for them, Labour engaged in it is removed
from the service after a period of one or
two years. They are paid less wages. Minor
children are also employed and the manage-
ment removes them from their jobs at
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will. This is a very serious matter,
It is a very big undertaking in the
public sector and the Public Sector
Minister is an eminent advocate, During his
tenure, the system of contract labour is in
force in coal-fields. Zamindari System has
been abolished, Princely States have been
abolished and middiemen have been banished
by Congress in the mname of bringing
socialism, but the system of contract labour
is still in vogue here. The contractor pays
them a daily wage of Rs. 10/- or Rs. 8/- or
Rs. 5/- and after 2 to 4 years the worker
quits the place with his lantern and umbrella.
1 come from Eastern Uttar Pradesh. There
arc coal fields in Shri Panika’s area. I have
seen in Chhindwara also that children are
unable to see their youth and even if they
grow young, they cannot live their full life.
They are never made regular When they
go there to seek employment, they take loan
on interest and after a period of 1 or 2
years they go back empty handed. They arc
not made permanents in their service. In
this regard, many irregularitie are being
committed in coal mines. I feel that, keeping
in view the human factor and these children,
we must take effective steps to provide
education facilities and to improve their
service conditions. Some way out should
also be found to abolish contract system as
carly as possible. A Bill should be intro-
duced in this House for this purpose. As
you are the Minister in charge, everybody
is expecting this thing of you.

Recently, 1 happened to read in the last
week ‘Ravivar’, a Weekly published by
Anand Publications from West Bengal; that
huge quantity of coal had been mined in
Burdwan, Raniganj, Jharia, etc. but proper
land filling has not been done there. The
result is that in many localities having a
population of lakhs and crores, the land is
hollow, i.e., nothing has been filled in it.
And the day is not far off when the land
would cave in and thousands and lakhs of
persons will be buried under the debris,
while we will be discussing in Parliament
about the remedial measures.

Similarly, the contractors and landlords
have cleared the forests, but no afforestation
work has been undertaken there, which is
adversely affecting the ecology. There are
many things to say but due to shortage of
time I conclude my speech now. I shall send
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a letter to the Hon. Minister detailing the
remaining points. 1 hope that the Hon.
Minister will take early steps in respect of
all those matters, With these words, I thank
you and expect of the competent Minister
that no point will remain unattended.

BHADRA 7,

SHRI RAM PYARE PANIKA (Roberts-
ganj) : Madam Chairman, 1 rise to support
the Coal Mines (Conservation and Develop-
ment) Amendment Bill. I shall try not to
repecat the points already raised by other
Members.

There is no doubt that the Ministry of
coal deserves congratulations for the constant
increase in coal production particularly after
1980. Even now the coal production is
increasing for which I would like to congra-
tulate the Hon. Minister and the Mimistry
of coal. 1 shall try not to repeat what has
already been said. First of all a mention
has been made about the Coal Board. It is
a matter of great concern that huge amount
of the Coal India is in arrears. It would
have been better if a Bill had becn brought
here for effecting recovery of arrears from
the consumers. 1 would, therefore, like to
say that a comprebensive Bill should be
brought here so that arrears to the tunc of
crores of rupees could be realised to run the
Coal-India. The consumers complain that
although provision for sampling has been
made, yet there is no tcsting arrangement.
I come frym Singraulr area. Your bills are
not according to the colliery value. That is
why the Board or the consumers raise objec-
tion in this regard. Besides making arrange-
ments for sampling of coal, arrangements
should also be made for joint testing so that
the quality of the coal is specified and there
may not be any controversy in the bill.
Everybody has admitted that there is consider-
able ash content in coal. When we supply coal
having ash content to electricity boards, it
carries big stones and shells also. So, the
electricity boards raise objections. Coal
India 1s far behind the schedule so far as
the proposal of setting up washery is con-
cerned. 1 would suggest that washeries
should be set up so that gpod quality coal
can be supplied. There is no doubt that
uvnder the able leadership of the Hon.
Minister, there has been good coordination
between the Coal India, the railways and the
electricity boards. It was never witnessed
before. I remember the period before 1980,
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i.e., the period of Janata Government. Many
electricity boards had closed down their
plants due to shortage of coal. Now, you
have changed the conditions because of
which electricity boards are functioning
smoothly. A sympathetic view will have to
be taken in regard to the amount outstanding
against them. There is not a single electricity
board which does not have stock of coal for
less than 15 days to run the plant. 1 would
like to thank the Hon. Minister for that.
Now I would like to say something about
the workers welfare. The work of construct-
ing their quarters is given on contract, but
nobody 1s able to do the job. Last time I
had given a suggestion that there must be an
engineers wing in the Coal India to oversee
construction work so that buildings etc. are
constructed in  time. Medical facilities
should also be provided to themm. There is
a great need for a Central Hospital One
such hospital is there in the Singrauli Coal
Fields but the area of Uttar Pradesh is not
covered under it. There are a total of 11 coal
mines in Uttar Pradesh and Madhya Pradesh.
No Intermediate College. Degree College or
1.T.1. has been provided there. You will
bave to provide all these welfare facilities.
The workers should be provided drinking
water facility. Coal should also be supplied
to them so that their efficiency may increase.
No doubt productivity has incrcased. You
deserve congratvlations for taking several
safety measures. The number of accidents
has come down and productivity bas increas-
ed. Tt is a matter of great happiness.
Mining Engineers in the open cast mines get
promotion after a very long period. In the
management, the ratio is 60 : 40. The Civil
ané Mechanical Engineers in the management
are never appointed as C.M D. or Director.
You must remove this discrimination. The
relations between the workers and the
management are cordial. Unions have been
formed at certain places. The Management
wants to create Unions. Tt should be
stopped. Indiscipline has also been curbed.
At present 29 to 30 million tonnes of coal
is lying at the pit-heads, but it is not being
made available to consumers. For this you
will have to streamline the distribution
system. Coal yards were provided but there
is laxity among our officers. 1 would like
to give an example about the Western Coal
Fields, where the old engineers have set up
a society at Vishrampur in which people upto
the level of G.M. have been included. Their
aim was to do something useful. Being the
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society of engineers, its bid was the lowest.
About one year has passed, but it has not
been awarded the contract of the coalyard.
You will, therefore, have to pay attention
to removal of corruption rampant in the
distribution system. You will have to
control it. You should find out why coal
is not reaching the coalyards. Arrangments
should be made that all the consumers living
around the coal mines get coal direct from
the coa! mines. It will make no difference
to you. The result will be that coal will
be available at cheap rates. In Delhi,
Haryana and Punjab, coal is not available
at reasonable rates. The reason, therefore,
is that either injustice is being meted out to
coal traders, which should be checked, or the
doings of the Mafia gang. Police officers
and other higher officers are definitely in
connivance with them in all our new coal
mines. The officers of Coal India are
working hand in glove with them. You
must check their modus operandi of amass-
ing wealth We have watched it at close
quarters and discovered that our officers had
established nexus with aati-social elements.
You have to take steps to check all these
things.

Sir, we have given land for setting up
coal fields under an agreement that employ-
ment would be provided to one person in
each family. In U.P. and Bihar land was
given for setting up coal mines under an
agreement signed by us. The agreement 1§
not being implemented. Last tme also 1
saw you and at my instance you had issued
orders for providing employment 10 12 to 14
persons. But persons from Bihar are recruit-
ed at one place and then transferred to
other places, Persons from other places
are brought there. In this way the focal
people are not able to get any employment.
1, therefore, request you notto bring out-
siders in any coal fields. Instead provide
employment to local adivasis, harijans and
others, who have given land even if i is one
acre, and to landless persons,

Another aspect is about decentralisation.
At the time of Singrauli Coal Mines, it was
not only enevisaged but was decided and the
Hon. Minister had also said in r1eply to a
question that a company would be set there.
But to-date this company has nol been set
up. Why do you want to concentraie
powers at one place ? For getting clearance
fax matty derisinns thev have t0 g0 to Vara-
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nasi and Ranchi. A company should be
set up for Singrauli area. Directors will
not serve the purpose. It is not possible
for a director to do every job. You mey
keep his office at Varanasi. If you function
in this manner, coal production will definitely
increase, distribution will be smooth and
corruption rampant in coal ficlds will be
minimised. 1 would, therefoie, like to sub-
mit to the Hon. Minister that norms laid
down by the Coal India for settingupa
company/zone should be followed. A
separate zone may be set up for Uttar
Pradesh, another for Madhya Pradesh and a
company may be set up in Varanasi. This
will result in increase in administrative facili-
ties and you will be able to get rid of routine
problems,

Besides, steps should be taken to save
the coal burning at the pit heads. I would
like to point out that in order to show more
production of coal, certain officers of coal
fields show fake production of coal and in
summer they will show it as burnt. 1 would
like to suggest that in order to check this
malpractice or corruption you should have
some machinery which may conduct on the
spot inspection to carry out physical verifica-
tion relating to production of coal and the
stock of coal. This is very necessary.

With these words I thank you and hope
that production will constantly increase in 8
key-sector like coal. 1t will result in more
generation of power in the country and
development of iudustries. There will be
no shortage of these basic necessities. Coal
is a basic necessity. It is, however, black in
colour, but it is giving light in our country.
1 am confident that under your able leader-
ship this field will witness constant improve-
ment and you will continue to increase it
further.

SITIRT RAM BAHADUR SINGH
(Chapra) : Madam, if the Bill under discus-
gion n this House is not passed, conservation
and development of coal mines will not be
adversely affected and if it is passed, it will
not usher in any revolutionary change.
However, with the introduction of this Bill
we have got an opportunity to discuss other
aspects relating to coal,

Madam. among all the ecnergy sources
available in our country, coal is the most
important, Conservation and development
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of coal means thar consumers must get coal
in adequate quantity, at reasonable rates and
in time. If it is not made available to them
in time and at reasonable rates, no purpose
will be served by enacting any number of
laws pertaining to conservation and develop-
ment. The country will not get any benpefit
thereby.

1]

Last year there was acute shortage of
coal in Bihar, which produces maximum coal.
At that time the Chairman of Coal India
had stated that there was unlimited stock of
coal with tbe company, but it was not reach-
ing the consumers due to shortage of rail
wagons, It means that due to shortage of
wagons, coal is not reaching the people,
thermal power stations and steel plants.
You and the Railway Minister sit near each
other and the Cabinet functions on the
principle of joint responsibility, then why
should such things happen ? It shows lack
of coordination somewhere. 1f you want
that this industry may prosper, I would urge
you to bring about coordination in it.

So far as weights and measures are
concerned, an Hon. Member has pointed
out that all the weighing machines have
rusted. He is right. If someone wants to
purchase 100 tonnes of coal, he will have to
purchase 110 tonnes. Only then he will be
able to get 100 tonnes. If he makes a mis-
take of purchasing 100 tonnes of coal, he
will get only 90 tonnes of coal instead of
100 tonnes.

As regards the quality of coal, the
thermal power stations in various parts of
the country have the maximum information
about it. After the nationalisation of coal
industry at least one lakh tonnes of inferior
quality coal has been supplied. Coal mixed
with stones and dust has been supplicd and
the thermal power station or the steel plant
which gets inferior quality of coal will be
damaged and power generation will come to
standstill and the economy of the country
will be shattered. This is one aspect.
Madam, the other aspect is that for the last
50 years Jharia Coal Fields have been on
fire and thousands of tonnes of best quality
coal is being reduced to ash daily. Shame-
lessly we have to go with a begging bowl
to other countries of the world who have no
standing before us for the same coal, which
is being reduced to ash here, for running our
steel plants. We have to beg Australia and
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Canada. If our Government wants conser-
vation and development of coal mines, it
should try its level best to extinguish the fire
in the coal fields. If we are able to control
the fire, then we shall not have to depend
on other countries and we shall get the best
quality coal to run our steel plants.

Madam, similarly maximum expenditure
in coal fields is on account of Mafia gangs.
The thing to be noted in this regard is that
the person who occupies the highest seat in
Bihar, i.e., who becomes the Chief Minister
of Bihar makes announcement immediately
after occupying the chair that liquidation of
the Mafia gangs in the coal fields will receive
topmost priority. But nobody has so far
done this. When the present Chief Minister
occupied the chair, he also made this an-
nouncement. He is fully aware of the coal
belt. His entire lifc has been spent in coal
fields. When he made this announcement,
the people felt that this man can do some-
thing, but he has also utterly failed. I am
not surprised because a person is judged from
his actions and not from his pronouncements.
1 am making a long speech. My speech can
be revolutionary, but 1 will not be jpdged by
my speech. I will be judged by my actions
only. We may continue to make any
oumber of announcements either from the
highest chair in Bihar or from a still higher
chair about the liquidation of Mafia gangs,
but mere announcements will not rid the
coal fields of Mafia gangs because in the
evening close-door meetings will be held
with the same Mafia gangs. Mere announce-
ments cannot liquidate Mafia gangs in coal
fields.

So far as the worker is concerned, he
works very hard and extracts coal from the
mines at a depth of 300 feet to 3000 feet.
When he comes out of the mine, it is
not possible to identify whether he is the
same person. The house in which he lives
is a virtual hell. No drinking water is
available there and he does not have clean
environment. The result is that coal mine
workers fall victim to T.B. and later on
they die of it. No medicines are available
in the hospital for this disease. All the
drugs reach the houses of big officers. The
remaining drugs are sold in black market and
coal mine workers die in the absence of
drugs. This evil is not from the bottom
but from the top.
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In August, 19%4 a confercnce of coal
mine personnel was held in Ranchi in which
the Coal Secretary, Shri S.B. Lal had also
participated. He told the conference that
the image of coal industry was not good in
the eyes of people, He has rightly said
this. The reason as stated by him was
mismanagement.

1 agree that everything in the world
has its root under the earth but roots of
corruption are in the sky. If you want
conservation and development of coal mines,
first of all corruption will have to be rooted
out from the coal fields and you will have
to begin from the top. So long as you
believe that corruption can be rooted out
by eradicating it at the lower level, it can
never be eradicated. When Delhi is dirty,
Patna and Calcutta canpot remain clean;
Raniganj, Jharia and Dhanbad also cannot
remain clean. Hence, you must show Jeter-
mination and take sirong steps.

I have heard that you are a progresive
and diligent person. You should show your
progressiveness and diligence by rooting out
corruption from coal fields in order to ensure
conservation and development of coal mines.
With these words I conclude and hope that
you will keep my suggestions in mind and
try to do your best.

[English]

SHRI  SRIBALLAV PANIGRAHI
(Deogarh) : Mr. Chairman, Sir, 1 rise to
support the Coal Mines (Conservation and
Development) Amendment Bill. This
innocuous Bill, as pointed out by the Minister
himself, is intended to mcet a statutory
requirement; only a legal formality is to be
complied with., The Subordinaic Legislation
Committee of Sixth Lok Sabha recommend-
ed some provision, not to be made in the
rules but to be made in the Act itself and
that is why this amendment has come. |
congratulate the Hon. Minister ~ who is, of
course, absent now—that in tis mtroductory
remarks, he invited suggestors from the
House on the working of the :cul industry
and also on how to imp.uve its working.
After the nationalisation of the coal industry
in 1973 which was a historic step, there has
been immense development in the field of
coal. Two lakhs more people have been
taken into employment in the coal sector.
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Their wages have been substantially increased.
What was the objective of nationalisation ?
It was manifold. Firstly, it was thought that
a basic industry like coal which was the
primary source of energy and since it is the
age of energy and without control over the
source of energy no nation, more so, a
country like India, wedded to democratic
socialism can prosper. Therefore, this step
was taken to take the country ahead along
the path of democratic socialism step by
step and, at the same time, to end corrup-
tion and exploitation of the lakhs of
labourers employed in this field, and to reach
a commanding height in the field of produc-
tion of coal. And lastly it is to ensure steady
supply to the consumers of coal at a stable
price, These were the objectives underlying
the Nationalisation of the coal industry in
1973.

A lot of things have been done for
which the Government of India is to be
congratulated, but 1 am constrained to
observe that further much more need to be
done. What is disturbing today is the loss
this coal industry is sustaining since its
nationalisation. It is sustaining an annual
loss of Rs. 24 crores and an accummulated
loss of more than a thousand crores of
rupecs. We are all worried about the state
of aflairs in our country particularly in the
field of economy. In textile there is a loss,
in steel there is a loss. Every steel mill is
sustaining a loss to the tune of Rs. 100
crores. In coal operations also there is a loss.
So, what will happen to this socialist economy
which was so truly cherished to be followed
in this country.

Causes leading to the losses of coal
industry should be looked into and steps
should be taken to see that no losses occur
in future.

Now, what are the causes for these
losses ? To me it seems the old underground
mines, lack of coordination between the
labour and management, unseientific opera-
tions of the mines and the rampant corrup-
ten rievailing among the officers. They are
treating themselves as lords. They do not
care for anybody. Therefore, these officers
and administration in the coal-field have to
be tightened up. This industry requires better
coordination and cooperation between the
labeur and management. There should be a
proper participation of the labour in the
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management also. Shri Vasant Sathe very
often speaks of participation of labour in
Management. 1t provides a challenge to him
and his Ministry. It is a challenge to his
capabilities also. I know he is a socialistic-
minded and progressive minister. He has
written a book on this subject, but let him
start from his area involving the labour in
managenient and making them partners in
this field.

My friends who have spoken earlier have
spoken at length about the pilferages, illegal
mining and about the involvement of mafia
group in this field. I do not like to deal with
it because there is not enough time, but I
would like to give some suggestions to the
Hon. Minister.

My first suggestion is that the Energy
Policy Committee report should be imple-
mented in letter and spirit. The Fazal
Commitice suggestion to have captive power
plants inside the mines should also be imple-
mented. Coal is called black diamond. Many
people have rightly said that coal 1s I'lack
in colour but it is instrumental in brightening
the face of the economy. Coal is a basic
factor in development, but it is very disturb-
ing the way coal affairs are managed in the
country,

The present Minister since he took over
the charge of Coal Ministry has taken a lot
of steps to coordinate betwecn his Munistry
and the Railway Ministry, and Energy
Ministry for quicker movement of coal from
the pitieads to the thermal power stations.
We should not keep these things within he
political ambit. It must be placed above
political considerations. The economy must
be above political considerations. I am giving
you one Chinese example. China is at present
producing 780 million tonnes of coal and 44
million tonnes of Steel. Qur country started
development around the same time as China
did, but we have gone only upto about 10
million tonnes of production in steel and
about 147 million tonnes of coal. In the
Seventh Plan production of coal will be
raised to 240 million tonnes and in the
Eighth Plan to 325 million tonnes. v

14,00 hrs,
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development. Rs. 14,400 crores is the depand
placed before the Planning Commission by
the Working Group. 1 don’t know whether
it has been finalised. But in this year under
discussion they have given only Rs, 1400
crores, Only 50 per cent is allotted A sense
of belonging hus to be created among the
workers. A sense of participation is to be
created. They have to be treated as partners
so that corruption will go away and pilferage
will go away. Accountability of the officers
should be there. Responsibility has to be
coupled with rights. Without responsibility
when we are only talking of rights alone,
it will not lead to any progress and develop-
ment,

About Orissa and about my own consti-
tuency I wish to say something. There is a
coal-belt right from Talcher upto Rairkhol
covering the 1b valley in between. This is a
very big coal field. 1t is not only one of the
largest in the country, but it is one of the
largest coal fields 1n the whole world. But
Madam, unfortunately, due attention is not
being given to this coalficld. We can easily
have two super tihermal plants here—one at
Talcher and another at 1b Valley.

About China’s economy 1 talked a little
while ago. In China what is it that they are
doing ? They are not taking political consi-
derations into account. They are guided by
practical wisdom. They are establisaing
power plants at the pit-heads of the coal
mines only. We should also locate our
super-thermal power plants at pit-heads
only. Otherwise it will pose a big prablem
for us. Transportation will pose a problem;
Railways will pose a problem. Thousands of
crores rupees worth of coal is being burnt
today, Nobody will be able to help us in the
matter. We should help ourselves. The State
of Orissa is traditionally and historically very
backward. Very good reserves of coal are
there; it is good coal, upgraded coal, without
much of ash content, About quality of coal
we are discussing here. We have got lot of
coal in this country but yet we are importing
from Australia. 'What is that coal ? ‘That
coal contains lot of sulphur. The coal of
European countries and Austalia contains
sulphur whereas in our coyniry we have got
coal without this sulphur content and this is
the beauty of our coal! We can develop

For all this advanced planning is necessary - research .to remove the ash cantent.padre-

right from now. There should be scientific

structure the boilers of our power plants,
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Then we can meet our coal requirements
indigenously. We need not go for imports.

My next suggestion is that a coal com-
pany may be located in Orissa so that proper
attention can be maid to the development of
coal industry in Orissa. Immediately we can
have a separate Coal Division to start with
in Orissa.

With these words, Madam, I support this
Bill.

This Bill, though innocuous, is significant,
having far reaching implications and far-
reaching consequences to our natiopal
economy. I congratulate the Minister for
having given opportunity to the Members of
the House to discuss this in wider perspective
and to give suggestions for the better working
of the coal industry,

With these words I conclude. Thank

you.

— Vo wm——

STATEMENT RE : SPECIAL REBATE
ON THE SALE OF HANDLOOM
CLOTH

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILE
(SHRI CHANDRA SHEKHAR SINGH) :
Government of India have a scheme to pro-
vide special rebate at the rate of 20 per cent,
to be shared equally between the Central
and State Governments, in order to help the
handloom cooperatives and corporations to
liquidate their accumulated stocks.

2. The duration of special rebate was
increased from 30 days to 60 days a year
during the years 1983-84 and 1984-85. Prior
to 1983-84, special rcbate was allowed for
30 days in a year and rebate was also
allowed for sales at National Handloom
Expos organised by the Office of the Develop-
ment Commissioner for Handlooms. While
increasing the rebate to 60 days, the special
rebate meant exclusively for National Hand-
loom Expos was withdrawn.

3. However, for 1985-86, the old system
of 30 days special rebate plus rebate for
National Handloom Expos was re-introduced.
However, & number of sepresentations have
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been received from some State Govern-
ments seeking a reversion to the earlier
policy of 1984-85 of 60 days special
rebate.

4. Upon reconsideration of the matter
the Government have decided that during
1985-86 the period of special rebate will be
increased to 45 days as against 30 days
announced ecarlier. Rebate facilities will also
be available for the Handloom Expos
organised or approved by Government. This
decision provides more beunefit than the
earlier policy of total 60 days rebate, which
was inclusive of expos also. Thus under the
present decision special rebate facility will
be available for 45 days for all sales
and in addition about 128 days of sales in

€xpos.

5. This decision of the Government will
greatly help the bandloom sector to increase
the sale of handloom cloth and to liquidate
the accumulated stocks during the ensuing
season.

14,06 hrs.

COAL MINES (CONSERVATION AND
DEVELOPMENT) AMENDMENT
BILL—Contd.

[English)

SHRIMATI JAYANTI PATNAIK
(Cuttack) : Madam, this Amendment Bill
suggests that the power to recover the cost
of operations or measures undertaken by the
Government for the benefit of coal mine-
owner should flow from this Act itself, not
from the rules and hence this amendment
has been brought forward. We welcome this
amendment because it is very much in tune
with the nationalisation of coal-mines which
was done in 1973.

Madam, conservation and development
of coal mines is very important for the
nations. Coal being the main source of
energy has the highest forward linkage effect
with steel, cement, fertiliser, railway, electric
power and a number of industries. That is
why the Act of 1974 was enacted and this
Amendment Bill gives some powers to the
Government to realise the duties and taxes
from the owner, agent or manager, for
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conservation and development of coal mines
including stowing for safety or prevention of
any factor which may adversely affect the
conservation of coal and development of
coal mines reducing the ash contents of coal.
Madam, these powers were exercised under
rule 6 of the Coal Mines Rules, 1975.
As per the suggestion and recommendation
of the Committee on Subordinate Legislation,
this is being incorporated as a part of the
Act.

Madam, the Geological Survey of India
in 1978 has stated that the coal reserve in
our country stands at 86,428 million tonnes
of seam thickness of 1.2 metre and goes to
a depth of 600 metres. According to the
report of the Energy Policy Committee in
1980, the available coal reserve would te
adequate to last for about 100 years on the
assumption that the annual coal production
will reach a level of 400 million tonnes by
the end ‘of the century, Madam, Energy
Committec has given many suggestion on the
conservation of coal. 1 would like to know
from the Hon. Minister whether adequate
steps have been taken for the conservation
of coal and what are the main features they
have suggested.

Madam, the important thing of this
legislation is the coal production for which
we require the development of the coal
mines. What we see now today? The
detailed official data of coal for April-June
1985 shows that production at 322.99 lakh
tonnes was 2.6 per cent less than 331.77 lakh
tonnes recorded in the corresponding period
of 1984 and 10.7 per cent shortage of the
targeted 361.63 lakh tonnes for the quarter.
Madam, for 1985-86 full year, the coal out-
put is targeted at 138 million tonnes or 11
million tonnes more than the recorded out-
put of 147 million tonnes in 1984-85 full
year. The 1985-86 target is just 5 million
tonnes above the target of 153 million tonnes
in 1983-84,

In the Seventh Five Year Plan, the
Ministry has asked from the Planning
Commission more than Rs. 44,000 crores for
the development of mines. But the allocation
made was only Rs. 1350 crores for the year,
1985-86. With this meagre amount, how is
it oossible to develon mines ? It is also not
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known how much amount we are going to
get by this present amendment.

Coal India’s output could have been
significantly higher but for the extensive
pilling up of pit-head stocks, largely for lack
of railway wagons. A deliberate policy has
been made for curtailing production in order
to reduce pit-head accumulation. Pit-head
accumulation has been brought down to
around 22.7 million tonnes from nearly 30
million tonnes in April. This may also
explain why Coal India has reduced its
production target for the current year from
137 million tonnes to 133 million tonnes.

The wagon turn-over must be good and
every thermal station should have a stock of
at least 45 days of coal. Coal is not supplied
in time also. Many industries are complain=
ing of shortage of coal supplies. The recom-
mendation of Fazal Committee including
signing of an agreement between Coal India
and State Electricity Board should be taken
into account seriously.

When it comes to the quality of coal,
there has been a mismatch between the
quality of coal produced and the quality of
coal acceptable to users. In other words,
while the demand for coal remained unsatis-
fied during the year, was there excess pro-
duction of coal of inferior quality 7 If that
be the case, the quality of coal, including the
additional coal to be raised this year, will
have to show an improvement, so that the
unsold stocks do not depress the quality of
the overall mix of coal supplied to the
consumer. It is gratifying to sec that steps
have been initiated to ensure that consumers
notably thermal plants have some say o8
the quality of coal they get or at any rate,
on the price they pay in relation to the
quality of coal supplied. This seems to
the key reason why CIL appears to ha
decided to stagger coal output from open
cast mines and concentrate on deep mining
for additional raisings. This is a step in the
right direction. The question is, will the
grading of coal be given the go by once
pithead stocks come down to manageable
proportion ? The progress of deep mechanised
mining will be keenly watched by coal con-
sumers who have 5o far been over-burdeined
with low grade coal,
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The general demand for accountability
becomes crucial for Coal India for some
reasons,

First, some of the companies working
under it have a long way to go towards the
ideal of operational efficiency. In particular,
the necessity of modernising the mining
technology and machinery can hardly be
overemphasised. The authority has pointed
out that substantially large output can be
obtained from the functioning of mines by
better use of equipment. Considering the
POoOr capacity utilisation ratio in a number
of mines which is even as low as 30 per cent
in some cases, there is the necessity of min-
ing technology and full utilisation of things
should be made. Coal unloading facilities
must be modernisised at many power stations
as also machinery for reclaiming coal from
dumps. In this field, more planning and co-
ordination is very much essential and neccs-

sary.

I want it to go on record what an Hon.
Member Shri Jagannath Rao has said about
Talcher Coal fields. He said that Talcher
Coal fields have bad coal, and the proprietors
of these fields are facing adverse cir-
cumstances and nothing has been done to
improve the conditions for the last so many
years and that it is high time that some
modern technology is developed in order to
exploit the natural resources.

Another Hon. Member has said that due
attention has not been paid to the develop-
ment of coal mining in Orissa,

Sir, the inadequate attention for the
development of coal-fields in Orissa is because
of‘the functioning of the Talcher coalfields
and the Ib valley coalfields under two diffe-
regt Coal Authorities. These two coal-pro-
ducing areas in the State should be brought
unider the administrative control of 2 separate
subsidiary of Coal India with headquarters
in Orissa.

The coal available in Orissa is essentially
of thermal grade. Development and utilisation
of the coal reserves should, thercfore, be
accorded the top priority. The total coal-
bearing area in the State in Talcher and Ib
-Valley coalfields is approximately 3,000 sq.
kms. With only ten per cent of the total
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coal-bearing area covered by exploration so
far, the total reserves of coal established are
of the order of 5,800 metric tonnes. Orissa
accounts for about three per cent of the total
coal production in the country.

Recent explorations in this region have
resulted in the discovery of thick coal seams
to the west of the present minitg areas in
Talcher fields. There is positive indication
about occurance of large deposits of coal
around Gopalpur in Sundargarh district. It
is said that it is of the highest grade for
thermal with lower quantity of ash content
and abrasiveness, So, Madam, this area
should be developed and more attention
should be given to develop the coal-bearing
areas of Orissa as it has large deposits of
coal. Orissa is an economically backward
State and it should be developed.

With these words, 1 support the Bill.

[Translation)

SHRI BANWAR! LAL PUROHIT
(Nagpur) : Mr Chairman, Sir, 1 support the
Coal  (Development and Conservation)
Amendment Bill.

As | have got the opportunity to speak
on the subject, 1 would like to give some
sugggstions to the Hon. Minister. 1 recall
the times when all the coal mines were in
the private sector. The price of coal at that
time was Rs. 32 or 33 per tonne and the
private sector had demanded an increfssc of
Rs. 2 per tonne but our Government did not
allow that. After nationalisation, you in-
creased the rates by 25 per cent on §th
January, 1984 and according to the report
submitted recently the Western Coal Fields
have earned a profit of more than Rs. 100
crores. You have earned profit because you
increased the price by 25 per cent. Had you
earned profit through efficiency or by effecting
savings, only then § would bave considered
that amount as profit in the real sense.

I want to bring to the notice of the Hon.
Minister that there is great scope of improve-
ment in the coal mines industry. The image
of the Western Coal Fields is not very good.
What is the increase in our production ? It
has increased from 138 million tonnes to
147 million tonnes. We are jubilant that we
are making progress but what is to be looked
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into is how are we making progress and how
the figures are presented ? Recently, I went
te Nagpur. The small scale industries there
have serious grievances that stone mixed coal
is supplied to them. It is a fact, 1 myself
visited 15 to 20 small factories and found
that 10 to 12 per cent stone had been mixed
in codl for which the factories were made to
make the payment at the rate of coal. They
are helpless because no one pays heed to
them. This should be looked into.

Regarding the quality, less said the better.
In my area the Kampti Mines are situated.
There is a difference of Rs 35 to 40 io the
price of the B grade coal and the C grade
coal. I have myself taken the samples of
botk the grades. The quality is the
same but there is a difference of Rs. 40
in the rates, The industries request that
C grade coal may be supplied to them as
they do not want to pay Rs. 40 more but
your officers insist that they will have to take
B grade coal. Supply of C grade coal is re-
fused to them. This is the position prevail-
ing there. This does not help in improving
the image. That is why 1 say that there is
large scope of improvement. Machines
worth crores of rupees are lying idle. Who
are the officers who have purchased them and
why have these been purchased when these
were not required. The Machines are rusting
and will become useless, Whose money has
been spent ? 1t is people’s money and it should
not be wasted. I would submit to the Hon.
Minister that the officers who have purchased
these machines must be occupying high posi-
tioss apd enjoying even now. You should
take action against them because they are
T espopgible for purchasing these machines
Wrongfylly thereby causing loss to Govern-
Ment to the tune of crores of rupees. This is
the need of the hour.

1 would also say something about the
washeries, in Chhindwara, which is Shri
Kamal Nath’s area, you have set up a
washery at a cost of Rs. 50 crores but it is
funning at 25 per cent capacity. Why do
yoy not run it at 100 per cent capacity, It
is of utmost importance.

Just now the Hon. Members from Bihar
were talking of illegal mining. 1 want to
draw the aftention of the Hon. Minister that
mafia gangs are becoming active in Vidarbha
region also, Though coal is loaded into the
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trucks direct from the dumper and there i8
no question of loading charges, yet anybody
who purchases a truck of coal is forced to
pay Rs. 7 to 15 per tonne. This is just the
beginning and no one can say as to what
will be the limit. Therefore, it should be
nipped in the bud.

I would submit to the Hon. Minister
that there is a Protection Force in the Rail-
ways and if someone breaks a wagon he is
shot dead. Why do you not raiss an inde-
pendent protection force in the coalmines
too ? Unless you raise this force, you can-
not deal with the mafia gangs and other
such elements.

1 would also like to point out that too
much accumulation of stocks on the pitheads
results in the coal catching fire. In Chander-
pur, coal worth lakhs of rupees was reduced
to ashes because it was not despatched in
time. You should ensure timely despatch.

You have introduced big box wagons.
There is no weighing arrangement in the box
wagons. Sometimes the quantity is more and
sometimes it is less. It results in a mess and
no justice can be done to the people in this
way. This arrangement has been there for
about two years. These are called N N. Box
Wagons. Weighing arrangements should be
made for them so that people get proper
quantity for the payment they make. When
the quantity is less, the people feel fleeced.

Many Hon. Members have pleaded for
strict action in respect of realisation of
arrears from the Power Houses. According
to my information the dispute is because of
the quality. Ash content is more in the coal
and they claim that coal has not been
supplied as per the required quality. This
has resulted in large arrears. The Hon.
Minister should himself convene a meeting of
the concerned Chief Ministers to settle the
issue of outstanding dues towards the Power
Houses or the State Electricity Boards so
that the misunderstanding among the people
on this score could be dispelled. This should
be settled by making marginal adjustments
either way.

In the end, I would like to say that you
work according to the new system. I thank
the Hon. Minister for bringing forward this
Bill and hope that he would give a serious
consideration to the few suggestion given by
me,
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SHRI RAMASHRAY PRASAD SINGH
(Jahanabad) : Mr. Chairman, Sir, while rising
to support this Bill, I want to say that the
country has benefited a great deal from the
nationalisation of coal industry and the
country has certainly made a lot of progress
in this field. But, in spite of nationalisation,
we are facing formidable problems. We have
suffered national loss worth billions of rupees
due to the fire which broke out in Jharia
Mines and we have not been able so far to
put out this fire and, I think, that day seems
to be far off when we would be able to con-
trol this fire. Proper attention has not been
paid to it. You can get from Girdih Coal
Fields unwashed coal of the grade you import
from Australia. The C.M.D.P.I. organisation
has formulated a scheme in this regard, but
we have not been ahle to implement it so far.
Government must pay attention to it.

A tendency has been seen among your offi-
cials that with a view to achieving the targets,
they mine the coal from the upper surface,but
leave the coal in the lower layers. By doing
so, they do get promotions and go to higher
positions, but we suffer a huge loss of
national wealth in the process.

Besides, the mafia gangs, who are above
all laws of the land, indulge in illegal mining
and transportation of coal from the coal
mines. They sell this coal unchecked. There
is nobody to apprehend them. This mafia
gang is also causing loss to you. The voice
against it is bemg raised ever since the
nationalisation of coal mines. This has been
going on since then and continues even
today.

In this context, I want to draw your
attention by naming some of the mines. The
coal reserves, survey for which was conducted
during the Second Five Year Plan have now
exhausted, but no new scheme has so far been
drawn up to mine the coal reserves still
available at a great depth as a result of which
wealth worth crores of rupees is being wasted
and all mines have adopted this technique.
They earn more profits from this system.
They just say that the work is over. 1 know
the names of such miries - Garkonda colliery,
Sirka-Sorada and Girdih colliery. These
mines have been closed down; mining orera-
tions have been stopped. Many of the
workers 41¢ being paid their wages without
any work. Thus, national wealth is being
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wasted. We shall have to adopt a proper
national viewpoint so that we may be able to
mine maximum coal.

The fourth point is that mining work in
Bihar is done on the instructions of Central
Government. However, the officers working
there belong to Bihar Government. The
Central Government have no control over
them. Coal is sold with their connivance
and they have their share in the proceeds.
They buy these posts by spending lakhs of

rupees.

The Adivasis working in the coal fields
have been removed from there. Their names
are there on the list, but some other persons
have been appointed in their place. The
Adivasis cannot even register their protest.
The number of such people is 40 to 50
thousand. There 1is growing resentment
among these Adivasis and in case this resent-
ment takes an ugly turn, our Government
and our Hon. Minister would say that dis-
ruptive forces are raising their head. But,
you cannot remove the disruptive elements
which are engaged in such activities there.
Today, other persons are accepting payments
in the names of these 45 thousand people.
They are not getting justice Therefore, you
must pay attention to it. Similarly, the
stocks of coal which are piling up at pit
heads are creating difficulty. The purchasers
say that this is the fault of the Railways,
the Railways say that the loaders are
at fault, the loaders | say that electricity
is to blame; thus coal is piling up there.
This is causing a huge loss to Govern-
ment. Therefore, I conclude by saying
only this much that Government should put a
stop to this mismanagement and arrange
proper transportation of coal.

SHRI K. D. SULTANPURI (Simla) :
Hen. Chairman, Sir, 1rise to support the
Coal Mine (Conservation and Development)
Amendment Bill and, I think, all the Hon.
Members have supported this small piece of
legislation.

Substantial use of coal is made in the
Railways, Industry and our Projects which
meet our basic needs. All the Hon, Members
have told the Hon Minister about the ash
content in coal. All our Thermal Power
Projects are our biggest assets. We should
conserve our collieries so that the coal could
be used during the crisis,
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So far as coal mines are concerned, the
biggest handicap in this is that whereas some
collieries have been nationalised, still there
are private people who are engaged in mining
of coal, They cause harm to the forests;
they are continuing their mining work with-
out any permit. They show the coal mines
by Governmeat in their account; all this is
done with connivance. The private people
also mine coal on the site where Govérnment
mine coal. They take the collieries on long-
term lease and their production is more as
compared to Government production. With
the taking over of this Department by Shri
Sathe, who is a dynamic person, there has
been a considerable improvement. He had
catned a good name even when he was the
Minister of Information and Broadcasting.
Today also, I think, that the work done by
him in the Ministry of Mines is quite en-
couraging. What I want to say is that the
coordination between the Railways and the
Ministries of Industry and Energy is a must,
1 belong to Himachal Pradesh—a hilly
State. Coal to our State comes from Calcutta
and Bihar. The coal so supplied is usually
full of ash content; the pilferage starts right
from the wagon; only ash reaches the people.
Sometimes it so happens that the coal dis-
appearss en route. Nobody finds a trace of
the coal. The Government of Himachal
Pradesh have registered a number of cases
regarding disappearance of coal. Nobody
knows whether the coal was unioaded mid-
way or it was diverted to Rajasthan. The
people make off with coal on the way and,
thus, coal does pot reach the people to whom
it is supposed to reacii. For this, co-ordina-
tion between your Department and the
Railways is a must,

I want to give an example of how private
people produce more coal. In our State, we
have imposed a restriction that certain items
of forest produce, such as resin would not
go out of the State. What happens is that
private landlords take this land on lease and
as a result of that our production falls as
compared to that of the private people. Thus,
you will have to develop forest there so that
nobody is able to misuse coal. National
wealth should be conserved. Recently, I
had been to Punjab. At Ropar, I enquired
how many days’ stock of coal they have got
to run the Thermal Power Project. They re-
plied that their stock was not going to last
more than 23 days. They further told that if
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they kept more stock, it would be spoiled;
there were possibilities of that catching fire
and thus, causing destruction to our wealth.
All three Ministries should jointly consider
how the coal that has been mined could be
despatched speedily to the destinations where
it was needed so that this problem could be
solved. If we want to brighten the future of
our country and that of our children, we
should pay more attention to Hydro-Electric
Projects. More elcctricity can be produced
in our hill areas through this process. A
very small quantity of coal will be required
for that as other sources of enecrgy can be
used. It will also lead the country towards
progress. The Hon. Members have also ex-
pressed their concern over large scale felling
of trees in the coal field areas. You should
issue guidelines in this respect. We have
mines of limestone in our State. The private
people manage to take the land on lease
from the Geological Department. Things
similar to those happening in Mussourie are
also happening in Himachal Pradesh. You
are also Minister of this Department. There-
fore, I want to submit that you should pay
attention to this as well. If felling of trees
continues in our country, our wealth will be
destroyed for ever. This Bill is very appro-
priate. The entire House has supported it,
I also support this Bill.

(English]

SHRI SOMNATH RATH (Aska):
Madam Chairman, I rise to support the Bill.
The Minister and his Ministry are to be con-
gratulated because they have taken sufficient
steps to prevent for illegal coal mining as
well as to step coal theft. They have also
taken steps to sce that the required coal of
good quality and quantity are supplied to the
consumers. They have set up additional coal
handling plant and also washeri¢s in the coal
fields. 1 would request the Hon. Minister to
investigate why the Coal India is running at
a huge loss. It has been stated in the House
that the labour contract is detrimental to the
interest of the labourers. Coal India should
pay attention to this. A scientific investiga-
tion is necessary. The Hon. Minister can as
well set up a committee to find out ways and
means how best this loss can be put an

end to.

Sir, 1 will not take much time of the House
because nationalisation of the Coal Industry
and its fuoctioning have already been stated
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by many Hon. Members. 1T would like to
trention onfy one point. The Hon. Minister
had replied to a question pitt to him, in this
House, that better grade conl i available in
Orissa. There is poverty in the midst of
plenty in Orissa. I would only request the
gmrnmcm to help eradicate poverty in the
tate,

Sir, in Talcher, supply of coal to thermal
stations with specification -and size of coal
aad also provision for buinkerage and storage
facilities should be ensured. I understand
that the Department has already sanctioned
funds for this purpose and it should be expe-
dited. Similarly, the Coal Department should
have laboratory facilities and testing of coal
should be carried out there so that they may
be able to decide what type of coal is to be
utilised and where it is to be utilised and to
which of those places they should be sent
for consumption. All this data should be
compiled after carrying out the tests and
communicated.

Sir, there is an acute shortage of Grades
A and B coal needed for industrial consump-
tion in the State. The total daily require-
ment is of the order of 82 wagons, which
works out to about 2500 wagons for a month.
This requirement is supposed to be met by
the Talcher Collieries of the Coal India
Limited whose daily production of Grades
‘A’ and ‘B’ coal is about 45 wagons or about
1500-1600 wagons per month at the most.
As a result, most of the industries in the
State have been fo ced to drastically cut down
production. Some have faced closure. Indus-
trial production has also greatly suffered in
the process. It is high time that arrange-
ments to mitigate the position are made.

Now, the S.S.1. units are facing the pro-
blem of getting their requirement of hard
coke from the Bharat Coking Coal Ltd,,
which is also a subsidiary of the Coal India
Limited. The Bharat Coking Coal Ltd.,
has not been able to make an enduring
arrangement for supply of hard coke on ie-
gular basis to the new units, but prefers
working out arrangement on month-to-month
basis, which makes for an element of un-
certainty and also may leave voids in the
arrangement on month-to-month basis. It
is necessary that supply of hard coke to new
S.8.1. units on a regular basis should be
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made. Iam confident that under the leadbr-
ship of the dynamic Minister, the Cp@l
Industry as well as the Coal India Linhif
will march ahead and .the industry
show profits in the years to come wu“hvghe
passage of the Bill.

[Translatiom

SHRI YOGESHWAR PRASAD
YOGESH (Chatra) : Madam Chairman, 1
welcome the Coal Mines (conservation apd
development) Amendment Bill, introduced by
the Hon. Minister in the House, because,
thereby he has expressed serious concern for
the conservation and development of coml.
He is concerned about the coal industry and
the coal production and this Bill reflects his
dynamism. In this connection, I would like
to give him a few concrete suggestions
because 1 belong to the coal mine area and
am well aware of the problems to that area.

All the Hon. Member have expressed
their deep concern in the House over the
lack of desired progress in Coal Mines due
to the mafia gangs and the corruption
prevalent there. 1 would like to suggest some-
thing to the Hon. Minister which would
help him a lot. The conservstion of coal can
be fully guaranteed by different means like
stowing, timbering, stopping of illegal mining,
fire-fighting etc. It has often been observed
that the sand required for stowing .is not
properly used in the coal minés. After the
coal is extracted, sand is filed in the void
and the pil'ars at the sides remain intact,
and coal can again be extracted later on. But
ordinarlly it 1s observed that voids are not
properly filled. The main reason for it is
that the responsib:lity of filling sand is with
the mafia. The transportation of sand and
timber is with them. I would like to bring
to the notice of the Hon. Minister the recent
strike by the conmtractors, who transport
sand, the work in Bharat Coking Coal Ltd.
was paraly ed and the company was forced
to agree to the terms and conditions dictated
by the contractors. It is our major weak-
ness and we can never control the mafia
until we overcome it. Madam, I would like
to bring to the notice of the Hon. Minister
that the total number of trucks which trans-
port sand for stowing, are always far less
than the number which is shown in records.
Sometimes 10 trucks tramsport sand for
stowing but 50 trucks are secorded and
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sometimes l60 trucks are used but the records
show a number of 1000 trucks. You céh
yourself imagine the way work is going on
there, Recently, due to inadequate stowing
in Alkusha Colliery, the whole mine caved
in about twd weeks biack and some of the
workers quarters were ulso badly affected.
Similarly, improper stowing in Bhaura
Colliery Wwotld hHave resulted in a major
Wihster in the mining history when about
W0 or ‘three years back the entire mine
“aved in. This is all about stowing. Stowing
s ¥ery essential because it saves coal from
Wre #nd conserves it. It also ensures easy
extriretion of coal at a later date. If it is not
Hone the mining of coal would be impossible.

Madam, much has been said about the
beauty of coal. Coking Coal is beautiful
beyond imagination. Lakhs of ‘tonnes of
coking coal is still in the bowels of earth.
It is not within the knowledge of Govern-
ment, but it can be extracted if a survey is
made.

Sedondly, 1 would like to say something
regarding timbering. The wood supplied for
timbering is not of good quality and the
records are also not in order, Pen truck
loads are shown in records when actually
oniy one arrives and the same truck is
Fegistered in other collieries too. Due to
tack of timbering facilities, the coal cannot
be extriacted from the mines and there is the
possibitity of accident also.

Madam, I would also like to suggest that
Government should set up a coal dump in
Dehri to improve the stowing work. Coal
may be transported by wagons which can
bring sand from river Sone on the return
journey. This work should be taken over
by Government. The only source for sand
at present is Damoder Valley but unfortu-
pately no sand is now left there and the
Contractors are supplying earth instead and
are getting payments therefor. Some other
malpractices are also taking place byt all of
them cannot be mentioned here. The only
way to avoid it is to set up a centre at
Dehri and Sone from Dhanbad via Barbadi
and thus the concern expressed about fire
wood in up-country and Himachal could be
removed, Sand should be transported from
river Sone because sand is found in abun-
dance there and the sand reserves will last
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thousands of years. A big toal ‘diinp sholitl
be set up at Dehri to store cosl.

In the end, 1 would like to say simt
Government is losing heavily on account of
cutting of timber and it should, therefore, be
checked immodiately.

With these words Madam, 1 would like
to draw your attention to the mafia which .
is taking roots and if the causes on account
of which it is flourishing are not cheékeﬁ,
the result would be disasterous. 1 would
like to cite an example. The mafia is earnifg
Rs. 70,000 from Mudamadi Washery.
is Government tolerating loss of such a big
amount ? Why is the department being
deprived of it ? In spite of the fact that the
company is incurring heavy loss why is
Government not handling the amout ? Why
are the slurries which are earning crores of
rupees for the country not being taken over
by the Government ? The coal should be
supplied to the brick-kilns which h tan use 1}
as fuel. It would save a lo! of “Goal w’ﬁh
goes in the hands &f mafia. Thus the pro-
blem of educate¢ unemployed would also be
solved.

The contract system and the mafia was
removed from the coal fields by Shrimati
Indira Gandhi who had brought new hope
to the workers. But it is a matter of shame
that today crores of rupees are being incurred
on the loading of coal through the private
contractor system by payloader wbile
thousands of our workers are sitting idle.
There is a nexus between the mafia groups,
the officials, and the police officers. I feel
that in such a difficult sitvation, Shri Sathe
who is a dynamic Minister can certainly be
successful but he will have to take effective
steps for it.

I can cite many examples of such inci-
dents, but I whould not like to encroach
upon other Hon. Members’ time and 1
would send those things in writing to the
Hon. Minister later on.

I am sure that you will pay imdiediste
attention to stowing, timbering and toWwards
solving the problem of illegal mining. The
Mukunda Project of Bharat Coking Coal
Lirhited was get up with the collabotadtion of
U. S. 8. R. It is working to contain the fire
in mines. The depth at which coal is being
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mined in our country is not done anywhere
else in the world. The new mining experi-
ment is taking place in our country at our
OowD COst.

Raghuni Ke Chavur (Chawal)
Raghuni Ke Chura,
Tol Raghunt Pure Pura.

Such deep mining is not done in any other
country. What was the use of signing an
agreement with another country and incur
such heavy investment on this account.
There is need to be vigilant about it.

SHRI KALI PRASAD PANDRY
(Gopalganj) : Mr. Chairman, Sir, I support
impartially the Coal Mines (Conservation
and Development) Amendment Bill in the
capacity of an independent Member. It is
the definite intention of the Hon. Minister
to make progress in the field of Coal mining
through this Bill. I welcome it heartily,

The question is, and many Hon. Members
have raised it, that a time will come—may
be after 75 years or 100 years —when there
will be shortage of coal in India. Mr. Sathe,
we are importing large quantities of coal
but the moot point is how can we conserve
coal reserves in India ?

There was a time when we used to hear
that the place which produced personalities
like Rajendra Babu also produced people like
Natwar Lal. In these malpractices relating to
coal, Natwar Lals are found not in other
places, but in Delhi itself. You may ask all
the Hon. Members to tell honestly whether
some or the other Natwar Lal does not
approach them with a small scale industry
licence in his hand ? He requests you to
accompany him to the Minister for the
allotment of a coal permit. This bungling is
not occurring in other parts of the country
but only in Dehli.

About mafia once a question was asked
in the House and it was hoped that this evil
will be checked but it is still flourshing. In
short :

In Koyla looteron ki ek hi kahani hai
Jam jaye to kjpoon samjha, beh jaye
10 paani hai
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This is the tale of mafia gang and regarding
the officials :

Pahli seekh yahi jiwan ki,
Apne ko aabad karo.

Bas na sake dil ki basti,
To aag laga barbad karo.

There was a time when Bihar's Chief
Minister was Shri Abdul Ghafoor and one
Shri Saxena was a Collector in Dhandad.
During his tenure, the photographs of all the
members of the mafia gang were displayed
at the Dhanbad Railway Station and illegal
mining of coal by mafia gang was totally
stopped in Dhanbad. During Shri Ghafoor's
time, mafia tried to get the coliector trans-
ferred but Shri Ghafoor did not agree to the
transfer; but immediately after Shri Ghafoor’s
exit, Saxena was transferred. The mafia
gang celeberated his transfer by spending not
lakhs but crores of rupees. If you want to
curb the mafia, you will have to take up the
matter in your own hands and you have to
go through Saxena Collector’s report about
the members of mafia gang. The Goverment
of Bihar is run not by the officers and the
politicians but by the mafia, and, illegal coal
mining worth Rs. 300 crores is done every
year by tnem resulting in loss of Rs. 1,100
crores.

The Hon. Members have made a mention
about fire in the coal mines. Regarding
Jharia, it was said that fire incidents have
been taking place for quite a long time.
There is shortage of coal in India whereas
it stands fifth in the world. You should,
therefore, constitute a study team which
may report as to where coal can be used as
raw material, The factories like the Tatas
are earning crores of rupees by using it as
raw material; similarly Government can also
earn a lot by using it as raw material.

So far as power stations are concerned,
wagons are supplied by the Railways. When
these are despatched, the best quality coal is
loaded in them but on the way the mafia
gangs unload that coal and replace it with
inferior quality coal. The result is the
production capacity of all the power stations
of Bihar instead of increasing has come
down,

The Hon. Minister is an experienced
person, I am requesting him, because the
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request is heeded to by a person who has
the capacity to redress it, In 1977, when
Shri Sathe was in the Opposition and we
were not the Members of the House we used
to read in magazines about the courageous
stand he used to take. At present the con-
sumers are not being provided with coal and
the permit is sold at Raniganj or Dhanbad
for lakbs of rupees. Therefore, the Central
Government should take over this arrange-
ment in its own hands so that the people
and consumers in the country may feel that
they are getting the coal being supplied by
the Government of India and Bihar Govern-
ment, Similarly, the arrear dues from ther-
mal power stations should also be realised so
that the target could be achieved.

With these words, I conclude and hope
that you will be able to curb the activities of
the notorious mafia gangs. If the Government
of India can solve the Pubjab and Assam
problems, it will definitely succeed in contro-
lling the mafia gangs too. The officers who
muster little courage to take action against
them are shot dead. You should provide
protection to such officers to enable them to
take stern action against the matia gangs. In
conclusion, I hope that you will consider my
suggestions.

DR. G. S. RAJHANS (Jhanjarpur) : Mr,
Chairman, Sir, 1 will just say two or three
things and finish. Many things have been
said about coal. Just now our friends, who
come from Bibar, have also spoken about it.
I am reminded of a line—‘water, water,
water everywhete, not a drop to drink.” When
you talk of coal, Bihar comes to mind and
when Bihar is referred to, mafia comes to
mind. I was studying the history of coal.
First of all the East India company looted
Bihar's coal Then the Britishers and the
private owners looted it. Relief was felt in
the seventies when coal was nationalised.
We thought that Golden Age for coal industry
has been ushered. But the situation became
worse after nationalisation and now the
mafia is looting the coal industry. How
much should 1 narrate ? It is an endless
story. This mafia gangs does not let the
people take up a contract or submit tenders.
The Hon. Minister is also aware of it. I do
not believe that the Hon. Minister is not
aware of it. Tenders are invited for a contract
to supply sand to the coal mines. The
tenders are submitted by hundred to two
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hundred persons. The mafia men warn the
people that if anyone submitted the tender
he would not sce the next dawn and there
have been cases where they have not seen
the next dawn, ]

The other aspect is about the contract
labour. After a day’s work, when a labourer
goes in the evening to collect his wages, he
is paid Rs. 8 instead 6f Rs. 15. When he
asks about the remaining Rs. 7 he is told
that he should not ask about that money as
it is deposited with the Union, When he
protests that he is not a member of any
union, he is asked to keep quiet. The one
who protests leaves this world. It is a vicious
circle and no one has been able to break it.
It is true that the present Chief Minister
Shri Bindeshwari Dubey is trying his best
and he has got success also but much
requires to be done still.

I tell you about Germany. You might
have heard that 23 million tonnes of coal is
lying at the pitheads.

15.03 hrs.

[SHRI SOM NATH RATH in the Chair)

Somebody says it is 30 million tonnes. Then
some say it is 27 and a half’ million tonnes,
The Railways say that they do not have
wagons to handle more coal. I want to know
what is the difficulty in setting up more
thermal power stations in Bihar and what is
the difficulty in supplying coal to the existing
thermal power stations ? You do not need
many more wagons for that. You can supply
to them through trucks also. I was talking
of Germany. There is one place Ruhr in
Germany which is a large industrial complex.
They set up thermal power stations at
the pit-heads where coal had accumulated.
This step resulted in industrialisation of that
area. Why do you not set up several
thermal power stations in Bihar also and
industrialise that area ? It is nothing but
poor management and lack of imagination.
The entire coal gets burnt and goes waste.
That coal can be utilised. You can generate
power by setting up thermal power stations
and that power can be supplied to the
national grid. That power can be used by
the industries in Uttar Pradesh, Bihar and
Bengal. You ¢laim in this House that coal
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¥ svailable with you, but is it made avail-
shis to people. } do not talk about the
thermial powee stasions and industries. Even
the general consumers do not get coal for
cooking. From Dhanbad in Bibar coal is
booked for Dasbhanga, but it reaches
Pesiceling; Ceal is booked for Patna but it
yeaches Punjab. Government has closed its
eycy everywhege. Everybody has bis share
ewerywhere. I bave heard that in the coal
teade, the middlemen have a field day and it
iavelves a lot of bungling. It is time now
ead if Government do not pay adequate
atention towards coal industry, all the
industries ip the country will come toa
geindiag halt. Power houses have coal
seck for 2 to 3 days and other mills have
poal stock for one day. How such a state of
affairs will work ? This sityation has been
going on for the last § to 6 years. You will,
therefore, have to tone up the management
tQ ¢psure availability of coal to private con-
sumers, power stations and people living in
other parts of the country.

In this connection I would like to draw
your attention towards one thing more.
Although it is not related to him as he will
say that it pertains to the Minister of Labour,
yet believing in collective responsibility I
would like to point out that coal-mine
workers suffer mainly from two types of
disenses, i.e., T. B. and silicosis. Most of
the people are not able to know this disease
and tbhey die a slow death. Thousands of
people fall victims to this disease but there
s nobody to bother about it.

The third problem is about illegal mining.
Many mines have been abandoned. Mafia
gangs go there in the night and get coal
emtracted through small children and load it
ja trucks and take it away, During rainy
séasonn mines cave in and thousands of
workers are killed under the debris. 1 am
telling you this from my experience as I
have worked in coal mines. As no record of
fhat worker is kept, even his parents do not
come to know &bout his death.

The problem existing in coal industry is
very grave and if it is not controlled, it will
cpuse great harm to the country. 1 have

arnt that the Mafia gangs operating in
bad have spread their tentacles to
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Delhi. Mafia people do not allow people to
submit tenders. They say that the tender
will be at their rate and if anybody else
submits the tender, he will be shot dead. If
they established roots in Delhi, the problesm
will become all the more complex. So, it is
a very serious problem. I once again strongly
urge that you consider this problem in all
seriousness.

{ English)

SHRI N. DENNIS (Nagercoil) : Sir,
while supporting the Bill, } wish to offer a
few points. This Bill seeks to amend Sections
4 and 8 of the Coal Mines (Conservation
and Development) Act, 1974, in pursuance
of the recommendations of the Committee
on Subordinate Legislation (Sixth Lok
Sabha) made in its Tenth Report.

This amendment is long overdue and 1
fully support this Bill. As several Hon.
Members have pointed out that it innocyous
this Bull is technical in nature and the scope
of the discussion on this Bill is limited.
But the overall consideration of coal and its
utility could be discussed, Coal is one of the
most important natural cesources and it is
the primary source of energy. Now coal is
greatly in demand and different sectors use
it. In view of the full realisation of impor-
tance of coal Government have taken effec-
tive steps for the conservation and develop -
ment of coal and in 1973 it was nationalised
and in 1974 the Coal Mines (Conservation
and Development) Act was passed. Subse-
quently in 1975, the Coal India was
established.

Some States like Tamil Nadu mainly
depend on thermal stations. As far as Tamil
Nadu is concerned, 70 per cent of its power
generation depends on thermal stations and
only 30 per cent is by hydro and other
sources., There should be adequate and
regular supply of coal to the thermal power
stations, because it 1s a distant State. I would
suggest that there should be storage of coal
at a particular central place in the south
from where it could be distributed to other
places. States like Tamil Nadu which are
far away should be supplied coal in the first
stage. The stock of coal is there only on one
side and on the otHer side there is dearth of
coal. That does not mean that production
of coal has to be stopped, but effective steps
have to bg taken for transportstion and
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movement of coal to the power stations. If
inferior quality of coal is supplied to the
power stations difficulties arise in their func-
tioning. While supplying coal this aspect has
to be taken into consideration.

97 BHADRA 7,

Coal India has made improvement regar-
ding the quantity of production of coal. In
1951 the production was oonly 33 million
tonnes and in 1984-85 the production has
reached 104.45 millions. At the same time
there is increase in the price also. The price
of coal has been increaseed six times since
nationalisation. From about Rs. 48 per tonne
the price has been increased to Rs. 183 per
tonne. So though there is increase in pro-
duction there is also increase in price. Even
after the enhancement of the price, loss has
been sustained in the previous year. This
paradoxical situation has to be taken into
consideration and remedial measures have to
be taken to reduce the cost and at the same
time to increase production.

Regarding illegal mining various speakers
have spoken about it and the theft of coal
is also there and both these evils have to be
checked both by the Central as well as
Governments and also by the other supervi-
sing authorities. Coal India has to gear up
its administration and improve the efficiency
and reduce the cost of production and to
generate more profit. Quality of the coal
produced has to be improved. Serious
efforts have to be made for tapping the
resources.

Regarding quality of coal, our coal has
greater ash content. Complaints from Elec-
tricity Boards and Railway Department
have been reported. Its waste material has
to be removed and ash content has to be
reduced. For that purpose, washeries have
to be set up and the exsiting washeries need
to be modernised. The number of washeries
should be increased. Coad mines have to be
developed in a planned way. Application of
technological devices would reduce the ash
content.

Regarding labour, safeguards have to be
provided to them against accidents in mines.
They have to be provided witp better housing
facilities.
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SHRI SARFARAZ AHMAD (Giridih) :
Mr, Cheirman, Sir, I support the Coal Mines
(Conservation and Development) Amend-
ment Bill. I would like to tell that our coal-
mine workers play an important role in the
development of our country because of there
hard labour and sacrifice. I would like to ask
the Hon. Minister whether the workers, who
are taking the country on the path of
progress, have electricity in their houses;
whether any body cares to see their living
conditions and whether school, college and
hospital facilities have been provided to
their children 7 If you want that they should
work efficiently and sincerely then you
should go to their homes and see their living
conditions. During rainy season their houses
leak, taps are without water and it is not
known for how many years the B.C.C.L.,
ECL quarters have not been white-washed.
Under an agreement the First Coal Wage
Agreement 4,500 quarters were proposed to
be built but nothing has been done so far in
this direction. Under the second agreement
12,000 quarters were to be built, but no pro-
gress has been made in this regard also. It
is true that by nationalising coal industry in
1973, Shrimati Indira Gandhi frced the coal
workers from the clutches of mine owners
and after that coal production had increased.
But their condition has not improved to the
desired extent. The hon. Minister is very
intelligent and takes keen interest in the
working of his department. That is why 1
would suggest that coal-based industries
should be set up at the pit-heads. Coal based
industries should be set up near the coal-
mines because our railways have failed to
transport coal properly, 1 want that a Super
Themral Power Plant should be set up at
Karanpura in Distriet Hazaribagh. Small
entrepreneurs of Bihar are not getting coal
supply whereas Bihar is the bigget coal pro-
ducing State in the country. Coal belt has
been found in the river Damodar which
flows through Bairme., It was also proposed
to divert the Damodar River, but nothing
has been done in this direction.

The condition of roads in coal-field areas
is deplorable. If you happen to visit that
area, after seeing the condition of roads
there, you can guess that you have reached
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the coal belt. Where do the welfare develop-
ment funds go ? There is nobody to check
it. The workers, who work very hard and
who play a great role in the country’s pro-
gress, have not been provided with any
housing facility, roads, drinking water and
haspital facility. You should pay attention
towards these facilities.

People talk about the mafia gangs but
they cannot operate without the collusion of
the officers. They should also be checked.

T would like to make one more submis-
sion. The Chairman of Coal India should
spend some time in Ranchi and Dhanbad
also. He should visit these places once or
twice A week and see what development
work is taking place and how welfare funds
are being spent.

With these words 1 conclude.

SHRI MANOJ PANDEY (Betia) : Mr.
Chairman, Sir, I support the Coal Mines
(Conservation and Development) Amend-
ment Bill.

The Hon. Members, who spoke before
me, have made reference to both conservat-
ion and devlopment aspects. I would like to
draw the attention of the Hon. Minister to-
wards a very important issue which 1s
different from these two aspect. After coal
has been mined, the mines are stowed and
left in that condition. The moot point is how
can we reclaim that land for agricultural
purposes. There are rech deposits of coal in
our country even now. We would like to
exploit these mines. We mine coal from
mines spread over a vast area and our eco-
nomy depends on exploitation of coal. Can
the land left unutiised after stowin of nines,
from where coal has been extracted, be used
for agricultural purpose ? I understand that
there is a s0il conservation research wing in
the Ministry of Agriculture and through you
1 would like to urge the hon. Minister to
establish contacts with the Ministry of Agri-
cuiture and see whether we can reclaim that
area for agricultural purpose in order to
meet agricultural requirements.

Secondly, T would like to make a men-
tion about ecology on which views have
already been expressed, We all know and
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evep the Han. Minister has said that coal
belt has heen witriessing devastating fire and
it is adwersely aflfecting the ecology. There-
fore, this is also a sensitive issue. We have
got afforestation programme, social forestry
programme and a number of other program-
mes to see that the environment is not
polluted. With the help of these programmes
we can save the environment from being
polluted.

100

My third point, the most important one
is that we have a river named Avurangs in
Bihar and huge reserves of coal have been
found on the banks of this river.l would like
to know from the Hon. Minister whether he
would like to use the banks of this river or
this belt as a mine ?

My fourth suggestion is that the slurry
left in the washeries should be allotted to
such unemployed youth or other youth who
have no work, so that they could set up
some industry of their own.

While speaking on this Bill, the most
important thing that T want {o say is that
the contract system is still in vogue in coal
mines wherein lakhs of labourers are being
exploited. By when are you going to stop
it ?

I would like to know the views of the
hon. Minister on all the suggesticns I have
put forth.

With these words, 1 conclude.

[English)

DR. PHULRENU GUHA (Contai):1
support the Bill.  Coal Mines were develop-
ed in our country in a most unscientific
mahner. Before the nationabisation of the
Coal Mines, its owners never cared 1o
improve the coal mines and they never looked
to the interests of the workers., They only
exploited them for earning money as far as
they could. In the newspapers there is a
news item—]1 do not know how far it is
correct—saying that there is a move that
colliery may be given to the private sector.
1 strongly oppose this move.

I would like to mention here about the
housing condition of workers there. Even
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after the nstionalisation, the wotkers are
living in very miserable conditiohs. 1 would
request the Hon. Mirister to 8o himself and
see how theit conditions can be improved.
I am sure he must have scen their conditions,
but he must do something for the workers
there. They do not have water; they do
not have proper latrines and they do not
have proper houses to live in.

161

Coal has a tremendous utility in our
economy.

SHR1 PRIYA RANJAN DAS MUNSLE:
But the officers have good houses.

DR. PHULRENU GUHA : Oh! Yes.
They have magnificent houses. Most of
their houses are like Five-Star hotels,

We have to conserve the coal to our
optimum capacity. 1 would like to say that
the conservation of coal 1s the Government’s

responsibility.

Another point is that of the washing of
the coal. Coal should be washed before it
s sent to the Railways or to the power
plants. So you have to improve the
washeries. In this connection 1 would like
to say that we must develop our research on
this subject. But I feel very strongly that
we do not have much research on the coal.

Coal is very necessary for the production
of power. Though we know in the years
to come there will be other sources of energy,
but till that time we have to depend mainly
on coal.

SHR1 PRIYA RANJAN DAS MUNSI :
Coal is there in Bengal, but there is no
power there.

PROF. MADHU DANDAVATE : Yes,
you are talking about the Congress.

DR. PHULRENU GUHA : I am not
bringing here West Bengal or any other
State. I am not mentioning any State.

SHRI PRIYA RANJAN DAS MUNSI :
But I have given a correct statement. There
is coal, but no power.
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DR. PHULRENU GUHA : We are to
depend upon coal for energy. The resesith
is going on for the development of solsr
energy. 1 bhope a time will come when wWe
will get power from the solar energy.

There are other sources like bio-gas etc.
and we must not forget that we have to
develop these sources also.

Coal is also used in the production of
fertilisers.

Keeping in view the utility of coal for
different uses, 1 would like to know whether
adequate steps have been taken for the
conservation of coal as suggested by the
Energy Policy Committee ? It is common
knowledge that not only the power sector
but even the ordinary consumers and small
scale industries are suffering for inadequate
supply of coal. Coal demands are likely t6
increase more and more in our country.

In view of the importance of the coal
mines for the national economy and the
need for its conservation and development,
the Government took over the management
of coalmines in 1971 and nationalised the
industry. The conservation and developmerit
of coalmines is very important for the nation.
Coal is one of the most important natural
resource and is also the primary source of
energy in our country,

Sir, before nationalisation the coal mine
owners were lords of the area, I would
like to say that after nationalisation the price
of coal has been raised 6 times more. Even
after nationalisation the powerful coal
Mafia groups are still there in this 1ndustry,
I would request the Minister through you,
Mr. Chairman, to see that we take strong
steps to eradicate the Mafia gang.

We all wish to put things in proper
perspective. I request the Minister through
you Mr. Chairman, to take some drastic
steps to see that this Mafia business is
completely wiped out,

Sir, a large number of children are
employed in these illegal coalmines. How
far it is known and is within the knowledge
of the Government, I don’t know. I request
the Minister through you to enquire into this
aspect and take necessary action in the
matWQ
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Please excuse me for my saying now that
these piecemeal amendments will not work
much. A comprehensive Bill should be
brought forward before the House for the
consideration of all points which are needed
for the production of better coal, sufficient
coal and cheap coal in our country.

With these words I support the Bill:

[Translation]

SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Chairman, Sir, Andhra Pradesh
is one of the States which have large coal
reserves. The Hyderabad Government under
the Nizam had started Singareni collienes
which 1s vow a public undertaking. The
entire belt between Praniyata and Godavari
and Krishoa nivers has large deposits of coal.
It needs moncy to exploit these reseives.
Since the State Government do not have
enough funds, this coal is not bemg mined.
Shri Sathe had recently been to Kothakudam.
A road which is being constructed between
Ramakrishnapuram Belampeli and Kotha-
kudam passes through the entire coal belt,
Coal can be extracted through Open cast
mines in my area Bhopalppali. Funds for
this have been provided in the Seventh Plan,
but due to paucity of funds, new pits are
not being constructed at Bhopalppali. An

amount of Rs. 80 crores is being allocated *

annually for improvement
colieries, but 1t 1s not
State Government 15 looking to Central
Government for assistance. The Central
Government will have to give grant for it.
Another thing which I want to mention is
that a murder 1s being committed there daily
What is behind these murders ? There are
many unemployed people 1n that area; they
are unemployed 1n spite of abundant employ-
ment opportunities thete. This i1s lcading
to frustration among our youths. Ext .nist
activities have increased enormously n the

in Singreni
enough and the

Godavari belt. Even the constables or
Home Guards are bemg killed. They are
conspiring to close the coa! mincs. 1 would

request the Central Government that they
should provide funds for mining of this coal
as early as possible so that employment to
some people could be provided. A Super
Thermal project is proposed (o be set up at
Manhoor durning the Seventh Five Year Plan,
1 would suggest that a similar project should
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also be set up at Bhopalpalli during this
Plan. We know that there is a great demand
for electricity. You can generate this
electricity from coal. There is a fertilizer
plant at Ramagundam; another can be set
up at Bhopalpall: as well. We are giving
more attention to solar emergy and atomic
energy. This will render the coal totally
useless. 1 want that the coal should be
mined speedily and used. After mining of
coal, the mines should be stowed with soil
or sand. Whenever there is an earthquake,
some people are killed. Undar the provi-
sions of Coal Mines Safety Act, after mining
of coal, mines should be stowed with soil.
I would request that all the State Govern-
ments should be directed that after mining
of coal, mines should be stowed with soul.
Funds should also be provided for this
purpose. The people get a job fetching
Rs. 1,300 to 1,500 per month there. But,
since there is no proper arrangement of water
and health care, they go on strike. You
should make arrangecments in this regard
Order should be issucd to the State Govern-
ments to increase working hours fixed under
the Labour Act. Coal 1s not being mined
in Bhopalpalh of district Warangal due to
shortage of funds. 1 request that more
and more funds should be provided by
treating 1t a special case, so that coal could
be mined.

104

SHRI AZIZ QURESHI (Satna): Mr.
Chairman, Sir, I rise to support this Bill.
While supporting this Bill, I only want to
submit to the Hon. Minister, through you,
that ever since the nationalisation of coal
mines, Government have taken many welfare
measures at pohtical level. This Bill 1s also
on the line of earlier Bills and 1 hope that
more such proposals will be forthcoming 1n
future. If a coal mine worker asks the
Hon. Minister what facilities have been
provided to him since 1ndependence, the
Hon. Minister will have to remain quiet.
I would like to point out that earlier the
coal mine workers were exploited by the
contractors and coal mine owners but now
the same exploitation is prevailing in some
other form and it is the officials and the
bureaucrats who are perpetrating it. The
purpose of This Bill will, therefore, not serve
any purpose till another Bill is not introduc-
ed to curb these officers.

Mr. Chairman, Sir, I would like to draw
the attention of the Hon, Minister to my
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constituency, Satna and the entire Vindhya-
chal which is dotted on the one hand by
numerous coal mines and on the other hand
there are lime stone mines, cement factories
and other factories. 'These factories are
owned by the Tatas, the Birlas and other big
industrialists but Mr. Chairman, Sir, will
you believe that the workers engaged in those
mines do not have any protection whatsover.
If a mine worker dies during the course of
his duty, his body is disposed of to escape
the obligation of an enquiry and payment
of compensation to the next of their kin.
This also helps them in checking discontent
among the workers as a result thereof and
the likelihood of any agitation. There is
no one to care for these workesrs. 1 would
like the Hon. Minister to visit the Cement
factories in that area and see for himself
how the whole area is badly affected and the
crops and the houses arc ruined, the people
and their lives are on the verge of death.
There is no one to look after them or care
for them. The rcason is that the factories
belong to big industrialists like the Birlas
and the Tatas. I had raised a question in
the House regarding the factories owned by
the Birlas and the methods used for dust
control in them and the steps taken in parti-
cular in my constituency 1n that regard.
The reply 1 received from the Madhya
Pradesh Government states that all possible
safety measures are used in these factories
but there cannot be a greater fraud and
injustice than this. Thcse bureaucrats and
officers have mortgaged themselves to the
Birlas and other big industrialists and until
stern action is taken against them, all our
tall claims are futile. Not only this, the
future historian will put us in the dock and
hold us responsible for it.

Mr. Chairman, Sir, I would like to
request the Hon. Minister that side by side
with the coal-mine workers he should look
after the workers of lime-kilns and Cement
factories in Satna, Mahiyar and Camor areas
and lime stone mines and cement factory
workers in the entire Vindhyachal and
Madhya Pradesh., You cannot call them
workers of a civilized society. They have
not been provided with even the basic
amenities of life so far and we have just been
onlookers for them. Besides, I would like
to request you that just as you have intro-
duced this Bill in the interest of the coal
mine workers, another Bill should also be
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introduced to provide protection to the
workers of the lime stone mines and Lime-
Kilns, so that they may also enjoy the
benefits of a free country. Besides, ways
and means should be found out to check the
eanvironmental pollution that is taking place
due to smoke from these industrial units.
A ban should be imposed on the mills if they
continue with the practice and do not help
reduce pollution in the area.

I would, thercforel, request the Hon.
Minister to pay immediate attention and
take effective steps for the upliftment of the
poor workers and provide a better standard
of living for them in Satna, Mahiyar and
Camor areas and try to save the environment
from pollution.

SHR1 GIRDHARI LAL VYAS
(Bhilwara) : Mr. Chairman, Sir, 1 rise to
support the Coal Mines (Conservation and
Development) Bill, 1985. 1 would like to
draw the attention of the Hon. Minister
that over since the Coal Mines were
nationalised, Government is incurring loss
to the tune of crores of rupces every year,
while prior to that, when these mines were
in the private hands, they were always
running in profit. Under these circums-
tances, it becomes necessary to think about
the 1impact of nationalisation because
nationalisation is not done for incurring
losses. Nationalisation is done for better
performance and for higher production. It
is also to ensure proper maintenance of
mines and to look to the amenities and
welfare of the workers. This is the main
purpose of nationalisation. But even after
nationalisation, thousands of workers are
still working on contract basis there. The
contractors do not provide any facility or
amenities to the workers and in this way
the nationalisation has proved unsuccessful
because the very purpose of providing
facilities and humane treatment to the
workers is not served. 1 would urge the
Hon. Minister to ensure better amenities
and facilities to the workers and abolish
the contract labour system in the nationali-
sed coal mines.

The coal production is not fully meeting
the country’s requirements. The distribution
system of coal is also not proper. The
coal which is despatched to various indus-
tries, electricity boards, power houses or

.
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other such institutions does not reach them
because it is pilfered on the way and some-
times, it is even sold to unauthorised
parties, As a result there of the industries
and power houses are facing a difficult
situation and they have to face great hard-
ships. It has also been observed that the
coal which is allocated to the Small Scale
Industries Corporation for supplying it to the
small units is also not distributed properly.
Nobody knows where that coal disappears.
Nou attention has ever been paid in this regard
and the Small Scale Industries have to face
great difficulty because they do not get the
coal in time which results in shortfall of
their output. Nacessary arrangements should
be made to ensure that the Small Scale
Industries Corporation makes timely supply
of coal to the small scale units and stern
action should be taken against those officers
in the Corporation who are acting as
middlemen and are misutilising the coal and
lining their pockets and thus betraying the
country. Sir, I want to give an example of
Jaipur. The coal supplied there for the
small scale industries is not being supplied
in time and as a result they arc facing great
hardship. Many a time®complaints have
been made, the matter has been discussed
in the State Assembly several times but no
proper arrangement has been made so far,
Therefore, you should make proper arrange-
ments to ensure that the people get coal
without any difficulty. I would also submit
and in the last Lok Sabha also I had sub-
mitted, that the big trade union leaders
who organise these big mafia gangs indulge
in malpractices in regard to the coal pro-
duced in these mines and huge quantities
of coal are smuggled out to other places.
From West Bengal it is smuggled to
Bangladesh. Similarly, it is smuggled to
Nepal also. This is occurring in several
places and big people-are involved init. In
this way around 50 lakh tonnes of coal is
smuggied out and these industries have to
suffer heavy losses which ultimately results
in huge loss to the country. That is why
our coal industry is losing more than
Rs. 200 crores. It is, therefore, imperative
that this pilferage is stopped. The protection
force which is posted there is also hand in
glove with these people. These people take
away the coal and sell it illegally to private
poople. This aspect should be looked idto.
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An Amendment Bill was brought here
wherein Railway Protection Force was
sought to be brought under the definition of
the Armed Forces. Similary, if the Industrial
Force which looks after the industries, is
invested with powers to check pilferage and
apprehend the pilferers who indulge in
smuggling, you can save a lot. The mines,
which are incurring losses, can make up the
losses and also these can be developed better.

The coal to power houses is also not
being supplied in time. Last time, when
a discussion took place on coal it was men-
tioned several times that the full goods
train was allocated for a particular place
but it did not reach its destination and
disappeared and is still untraced. The coal
wagons do not reach their destination and
disappear in transit. It requires special
attention. If you check this, coal in the
country would be put to maximum use and
will help increasing the production and
strengthening the economy. With these
words 1 support this Bill.

[English)

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
Mr. Chairman, Sir, 1 think I will better speak
in Hindi because it is convenient to all the
Members.

| Translation]

First of all 1 am grateful to all the
Members for giving very good suggestions
during the debate on the Bill. Although,
as 1 said in the beginning, this Bill was an
innocuous Bill, yet as it was necessary to
incorporate in the original Act the provisions
made in the rules and that step is being
taken. But during the discussion on the Bill,
the Members raised basic questions and
gave suggestion for which I am thankful to

them.

It is true that coal has a role to play in
the basic industries, infrastructure industries
that we want to instal in our country. There-
foreé, country’s energy availability depends
on coal,

The energy in our country is generated
either in the form of hydro-power or from
coal bscause the other forms of ensrgy are
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still, at the experimental stage. We are
still not able to utilise the solar energy fully.
Its development has not seached that stage
yet.

Atomic energy too has its limitations.

Therefore, the coal reserves in our country .

which are not going to last till eternity and
can exhaust at any time, should be utilised
in a way that the country benefits to the
maximum extent. That is why the coal
indugtry was nationalised. At the time of
nationlisation, there were 2 or 3 main
objectives. One was the workers in the
field were being exploited. It was envisaged
that coal production should be done in a
modern and scientific manner. Coal was
earlier being mined in a haphazard manner,
and the mines and coal deposits were being
destroyed, which is called slaughter mining.
Coal industry was nationalised to stop all
these things.

The third objective of nationalisation
was to produce coal economically.

(Interruptions)

Now I would like to deal with the aspect
that what were the objectives and how far
they have been achieved? The objective was
to control the prices, to increase the worker’s
wages, to stop their exploitation and to
generate more thermal power in order to set
up industries in rural arcas. We have to see
how far this aim bas been achieved.

Sir, I would like to discuss the points
raised by the Hon. Members here with an
open mind. Our investment in the coal
industry at the time of nationalisation was of
the order of about Rs. 48 crores. Now,
after 12 years it is Rs. 5,000 crores. Whose
money was it? We invested nation’s money,
public money in the coal industry. Previous-
ly, we used to produce 74 million tonnes of
coal but now we are producing 147 million
tonnes of coal. Roughly speaking the pro-
duction has doubled. A worker’s minimum
wage was Rs. 185 in 1971 but now it is Rs.
801. If allowances are added to this wage,
the total comes to Rs. 1200 per month. So
far as welfare activities are concerned, which
include housing, drinking water, hospital and
dispensary facilities, an amount of Rs. 6
crores was being spent at the time of
nationalisation. Today, this expenditure has
increased to Rs. 100 crores,
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Now, through you, Sir, I'would like to
inform this House about what has been done
in practice. Production has been doubled.
Just now some Hon., Members have stated
that the prices of coal, which were Rs. 37 or
Rs. 32 per tonne are now about Rs. 183 per
tonnne. Certain varieties of coal are costly,
and some are sold at subsidised rates. Soft
coal is sold at Rs, 175 per tonne at the pit-
heads and its market price is Rs. 500 to 600
per tonne. I am placing these facts before
you because I admit that there are serious
shortcomings in our planning. So, we have
to see to it. T am not saying this from the
point of view of criticising or finding fault
with anybody. It is a matter of self-intro-
spection. We all have to see whether we
have achieved our objective or not. If not,
where we went wrong and how that mistake
can be rectified. I am saying it from this
point of view. Certain standards known as
parameters exist in our country. Everything
produced on earth has some international
price. Are you producing your coal at the
level of international price ? If not, what is
the out-put-manship in our country vis-a-vis
the world outputionmanship ?  Despite
such a heavy investment, our out-put-
manship in the underground mines in our
country is less than one tonne and in the
open cast mines it is between 1.5 and 2
tonnes. Our out-put-manship is the lowest
in the world. Why is it so ? I humbly sub-
mit to the Hon. Member to see what was our
objective ? Was it our objective to create
employment potential in  infrustructyre
industry, i.e., in the steel making industry
where 2.5 lakh people are working or in the

"coal mines where the number of employees

has been raised from 5 lakhs to 7 lakhs?
What was our objective? In my view the
objective was to reduce the cost of infrastruc-
ture industries production and to produce
coal at low cost and in mechanised way. It
should be economical. We should take
advantage of cheap labour and establish
industries in villages by providing energy
there. These small scale industries will pso-
vide employment opportunities and help in
the balanced development of our country,
Was it not our objective? The same thing
happened in steel sector. Our steel praduc-
tion should have increased from 5 million
tonnes to 100 millions tonnes. Our iron ore
is the best in the world. Do you think that
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Indian coal is inferior? The Indian coal can
compare favourably with the coal produced
in Burorean or other countries of the world
where the coal has more sulphur content than
the Indian coal. The quality of Indian coal
is good. It is called power grade coal. We
can produce more power by it. A
mention has been made about the ash con-
tent. If our coal has more ash content, it
can be made use of by improved boilers.
There is nothing to be afraid of more ash
content. You can generate maximum power
with this coal having ash content. More-
over, there are many methods by which ash
content can be reduced. 1t can be accompli-
shed through washeries and coal handling
plants.

-

I would like to suggest that cost of power
production and steel production should be
reduced. You might be aware that South
Korea is a small country. It started pro-
ducing steel in 1971, i.e. after us. Prior to
that they used to produce 1.80 lakh tonnes
of a steel through crude methods but during
the period from 1971 to 1984 they have
raised their steel production to 9 million
tonnes. They are using the same technology
which we are using. They produce 9 million
toanes of steel by the same technology which
is used in Rourkela or other places and the
number of employees in that plant is 14,500,
How can we produce cheap steel as compared
to other countries when we have employed
2.25 lakh people in the public sector to pro-
duce 5 lakh tonnes of steel? Where else had
the people to be employed? Two lakhs
twenty five thousand persons have been
employjed in steel sector and 7 lakh persons
have been employed in the coal mines. How
can cheap steel be produced? Our objective
was to reduce the cost of steel production and
produce 100 million tonnes. Thereafter steel
based industries were to be set up in villages.
Employment opportunities should have been
created by setting up small-scale and cottage
industries. The entire structure of the coun-
try was to be changed. Is it possible that
due to unemployment in villages, youths from
rural areas may come to Culcutta, Bombay,
Durgapur, Rourkela and Delhi and we may
provide them with employment? Do you
think it is possible? 1 feel that it is not yet
too late. I have been engaged in the trade
union activity all through my life and bave
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worked in this field for 30 to 35 years— Shri
Dandavate knows about it, I would fike to
ask that if therg is need for employment
oriented economy, where should employment
be getierated? 1 feel it should be generated
pot in the infrastructure but in the industries
based on steel... oo

SHRI DINESH SINGH (Pratapgarh) :
But who will do it?

SHRI VASANT SATHE : We have to
do it. Raja Saheb has himself been in the
Government and worked in this area. 1 am
not trying to apportion blames. 1 would
like to ask the House that if we concede the
demands made by the workers in the in-
frastructure field, the demands being made
by displaced persons whose lands have been
acquired, that a person from each family
should be provided employment and if an
employce dies during the course of his
duty a person from his family should be
employed, how can these be rationalised ?
How can man power be reduced ? How
will you effect economy to produce cheap
and good quality steel and coal ?

(Interruptions)

1 would like to suggest that the Govern-
ment should take the responsibility of assess-
ing the total income of a person whose land
has been acquired and guarantee that income
in the form of an allowance or setting up an
industry for his family, instead ensuring that
one person from each family is employed
in the factory. In the present circumstances
any iodustrial unit —whether it is steel
factory or a coal mine—can never be econo-
mical. Tt is a basic question  (Interruptions)

PROF. MADHU DANDAVATE
(Rajapur) : You have said that employment
cannot be generated in the infrastructure field
and so more people should be employed in
the small-scale industries but on the one
hand the handloom and powerloom industries
are languishing because of your policy and
po encouragement is being given to them
and on the other hand you wish to remove
them from this sector also. How can both
the things go together ?

SHRI VASANT SATHE : Encourage-
ment should be given to them in those
arcas, All of us should think together where
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to gonerate more employment opportunities,
irrespective of party affillation. We can
from a consensus about it.

Much Bhas been said about the mafia
particularly in Béhar. What is it and why
does it bappen? I am of the humble
opinion that so loag as the workers are mnot
sllowed equal participation in the manage-
ment in real sense, the mafia cannot be
checked. Who knows best about these
evils ? It is those who work there
-««(Interruptions) They know who is indulg-
ing in pilferage. That is why I am repeat-
edly emphasizing the need for effective parti-
clpation of labour in the management’of all
industries rather than in name sake. If
olected representatives of workers participate
in the management, you will find a revolu-
tionary change overnight in the whole system
and all the complaints would be removed.
The House should give its sanction thereta.

«» (Interruptions)...

SHRI BASUDEB ACHARIA: You
may introduce it in the Coal India Ltd.

(Interruptions)

SHRI VASANT SATHE : If the trade
unions agree to it I am ready to iatroduce
it at any moment ... (/nterruptions) ... Shri
Rajiv Gandhi has categorically stated —

[English)]

that he believes in participation of
labour.

PROF. MADHU DANDAVATE:
Participation of computers.

SHRI VASANT SATHE : Computer is
also necessary if you really want to keep up
with modern world and keep pace with it.
A soientific man like you, Prof. Dandavate,
just cannot pookpooh it.

[Translation)

I was trying to emphasise that there is
need for participation of labour and
accountability of the total work force. What
is the most essential thing ? It is the public
money and the Government funds., As I
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said just now, earlier we had invested
Rs. 5,000 crores and now in the Seveiith’
Five Year Plan we propose to invest
Rs. 8,000 crores in it. In the Singareni
Project in Andhra Pradesh we propose to
invest Rs, 700 crores during the Seventh-
Plan. I would like to tell you that1 have-
full faith in the workers and this is not
theroretical. We saw the conditiong in
Singareni Coal Ficlds last year, where the.
work was done for 300 days and 400 days
there was strike.

AN HON. MEMBER : 440.

SHRI VASANT SATHB : This situa-
tion was prevailing there for the last three
years. The workers were being condemened
by branding them as Naxalites and Extre-
mists. I have myself visited the area and
seen for myself. I met the Chief Minister
of the State and also the workers in
Ramagundam and Kothgundam. 1 asked
them about the cause of dispute. There
can be a dispute if there is cause for grieva-
nces or complaints. We suggested to them
that a Grievances Council of Management
and the representative of the trade upion
can be formcd provided they called off the
strike. 1t is with humility that I am telling
you that within three monshs there was 4
revolutionary change, The  production
increased by 20 per cent and the loss of
man-days was reduced from 2,00,000 to
7,000, There were practically no strikes.
Who brought about this great change ?
It was because of the workers. I am of the
firm belief and I speak from experience that
if 8 fecling of belonging is created among
the workers they can bring about revolu-
tionary change.

{English)

SHRI A. CHARLES : You must ensure
participation of labour.

SHRI VASANT SATHE : I have been
pleading for it; I have written about It, 1 have
written about it in my book...(Interruptions).

But unless the leaders of the trade union
movement in this country agree to this
concept of real participation, we caonot do
anything. Let them say so, I will do it with
the support of the House tomorrow,
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is supporting you.

SHRI VASANT SATHE : I am thankful
to the House. 1 am sure, the Government
will take note of it as also the Labour
Ministry.

PROF. MADHU DANDAVATE :Even
the Upper House is with you,

SHRI VASANT SATHE : Yes, this Bill
has been passed there unanimously and they
supported this idea, I am thankful to them.

PROF. MADHU DANDAVATE : 1 am
not talking of the uppermost House.

-SHRI VASANT SATHE : When we go
there, we will find out.

As far as basic things, required for coal
production or steel production are concerned,
we are fortunate in this country. We have
got the best resources like iron ore, baucite,
aluminium, zinc, dolomite, lignite and coal.
We must use these economically. We must
produce at the cheapest cost compared to
international prices and beat the, world at
their own game.

1 feel ashamed, 1 cannot use a softer
word, that our country has to export 25
million tonnes of iron ore and earn only
240 crores of rupees worth foreign exchange.
That is all! Whereas, if this were to be
converted into steel, it would give us 12
million tonnes of steel and we would
be carning at today’s international price,

more than Rs. 4000 crores worth foreign
exchange.

SHRI BASUDEB ACHARIA : And we
are now importing steel.

SHRI VASANT SATHE: But the
saddest thing is a country like South Kora
imports iron ore, lime stone, coking coal
and yet produces steel cheaper than any
other country in the world and sells it to the
world. Hese is the country of mine, where
I bhave the best iron ore and still 1 am stuck
at 5 million tonnes in public sector and 9
million tonnes in total, whereas 1 should
have been producing 100 million tonnes of
stecl by today,
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The question is, our whole economy and
our whole concept has been populist. I will
give an example. We started by employing
2,25,000 people. How can you make your
steel production economical 7 Whereas, I
tell you, for a 9 million tonne steel plant,
they are cmploying just 14,500 people.
China has already reached the level of 44
million tonnes of steel and they are planning
to reach a level of 90 million tonnes by the
turn of the century in the next 15 years,
With whom do we compete ? 1 still feel
that if this country adopts not only the
latest system of economy, but also laiest
economic methods, not only the latest techno-
logy, but also the latest managerial methods,
I am sure, we can produce more steel in this
country. Without steel how can you indus-
trialise rural India ? Without coal, how can
you have power and how can you have
energy ? Without energy how can you have
industrial growth and agricultural growth ?
This is my anguish and that is why 1 have
made a few proposals. Firstly, there should
be accountability, authority with account-
ability, rights with responsibilities with total
participation of the entire work force with
full accountatility to use public moneys.
After all, it is the moncy of 70 crores of
people that we are using in the public sector
and elsewhere. That is why if we adopt the
new concepts with the blessings and support
of this House, I have no doubt that we
can have a revolutionary change in our
infrastructure.

I thank the members for their suggestions
and with these words, I conclude.

SHRI E. AYYAPU REDDY: Is ita
fact that Coal India Ltd. is thinking of
raising the price of coal to Rs. 200 per
tonne ? Is this issue now pending with the
Government ?

MR. CHAIRMAN : That is a separate
question. Now, the question is :

“That the Bill further to amend the
Coal Mines (Conservation and Deve-
lopment) Act, 1974, as passed by
Rajya Sabha, be taken into considera-
tion.”

The motion was adopted.

MR. CHAIRMAN : The House will now

take up clause by clause consideration of the
Bill,



1% Sramdards of W & M
(Enf)) Bill

MR. CHAIRMAN : The question is:

“That Clauses 2 and 3 stand part of
the Bill.”

The motion was adopted.

Clause 2 and 3 were added to the Bill.

Clause 1 Enacting Formula and
Title were added to the Bill.

SHRI VASANT SATHE : Sir, I beg to
move

“That the Bill be passed.”

MR. CHAIRMAN : Do you want to say
anything ?

SHRI E. AYYAPU REDDY : He may
answer my question.

SHRI VASANT SATHE : There is no
such proposal or thought as yet.

MR. CHAIRMAN : The question is :
“That the Bill be passed.”

The motion was adopted.

16.20 hrs.

STANDARD OF WEIGHTS AND
MEASURES ENFORCEMENT BILL

[(English]

MR, CHAIRMAN : The House will now
take up the Standards of Weights and
Measures (Enforcement) Bill. Shri Rao
Birendra Singh may now move the Bill for
consideration.

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : Sir, I move :

“that the Bill to provide for the
enforcement of the standards of
weights and measures established by
or under the Standards of Weights
and Measures Act, 1976, and for
matters connected therewith or inciden-
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tal thereto, as passed by Rajya Sabha,
be taken into consideration®.

PROF. MADHU DANDAVATE (Raja~
pur) : Mr, Chairman, Sir, I wish to give the
information that for the last three days we
were raising the question of deportation of
Lankan Tamilians. We are very happy that
today when the writ petition was heard by
the Supreme Court, the Government finally
announced that they are withdrawing the
deportation orders against the Tamilians and
therefore the rights bave been restored. We
are bhappy that ultimately the wisdom has
dawned.

RAO BIRENDRA SINGH : Mr. Chair-
man, Sir, I hope the House will welcome
this long awaited the Standards of Weights
and Measures (Enforcement) Bill. The Bill
has.already been passed by the Rajya Sabha.
We were using varied types of weights and
measures in the past. With modern techno-
logy being developed, it was felt necessary
that we should have a uniform system of
weights and measures in India also. With
that end in view, in 1956, this Parliament
passed the Standard of Weights and Measures
Act, 1956. At that time laying down of
standards of weights and measures was the
responsibility of the Central Government
under the Constitution. But the enforce-
ment came under the State List. Therefore,
States were asked to enact their own laws
for enforcement of these standards of weights
and measures, as, provided under the Act of
1956. Afterwards, there were some further
developments in the international field. The
metric system which India has adopted was
further developed and some international
standards were laid down and improved

upon.

In 1976, another Act was passed by
Parliament which replaced the earlier Act of
1956. Even at that time, the enforcement
was the subject coming under the State. But
soon afterwards, under the 42nd Amendment
of the Constitution, enforcement also came
under the Concurrent List. We had written
to the States that they should pass their own
Acts for enforcement of the measures provid-
ed for in the Act of 1976. Some of the
States took action, but a large number of
States in the country did not pass thése
enforcement Acts. Therefore, it was ¢consj-
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dered necéssary that Parliament itself should
enact a uniform law for the whole country
Yo enforce {e stabliatds ©of weights and
Hdastiids 4s provided for in the 1976 Act.
Y¢is“Becaiide of that detision that I have
tow cifthie 'befote this ‘Houde, with this
{heasure.

“fhis s a very comprehensive Bill. It
provides Yor very detailed measures for
dfidurittg safety of human life, pubfic health,
for better industrial development, inter-
Wational trade, for commercial trénsactions
and use of the very latest weights and
measures, and methodology for industrial
production.

Provision has also been made for punish-
ment for different kinds of offences. One
whole chapter, i.e. as many as 31 sections
have been 'listed for different kinds of
pumshment for varying types of offences
under the Act.

Similarly, it has been provided that
machinery for enforcement will be set up in
the States by the State Governments; in the
Union Territories, it will be the responsi-
Eility of the Central Government.

16.23 hrs,
[SHRI SHARAD DIGHE in the Chair)
.. 1 hope the House will agree with me

that this is a long-overdue measure which
we have now been able to produce before

this House of Parliament, and that it
will be passed by the Hon. Members
poanimously.

With these words, I commend this Bill
to the House, and would now welcome the
Hon. Members to give their views on this
Bill,

' MR. CHAIRMAM : Motion moved :

“That the Bill to provide for the

o enforcement of the standards of

' weights and measures established by
or under the Standards of Weights and
Measures Act, 1976, and for matters
connected therewith or incidental
thereto, as passed by Rajya Sabha, be
taken into consideration.”
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SHRI AJ.V.B. MAHESWARA RAO
(Amalapuram) : Sir, in order to ‘give consu-
mer the worth of his money, it is very
essential ‘that the weights and measures for
different commodities are of a standard type.
These measures, whether for measuring
liquids or commodities or precious metals
like gald etc., should be of a specific
standard.

It wds in 1973 that Maitri Committee
was constituted to go into the evil of false
weights. The Committée bad made some
recommendations But all these Committees
are of no avail, unless some stiff measures
are taken, and deterrent punishment is
provided in the laws for punishing traders
who use false weights and measures,

The customers are duped by traders by
using false weights. 1 would suggest that a
man caught using sub-standard or false
weights should not only be challaned, but a
heavy finc of not less than Rs. 5,000/-, and
a rigorous imprisonment of at least one year
should be imposed. This sort of a deterrent
punishment would help in chastening the
traders.

Not only this; the officers who are
responsible for checking the weights and
measures, if found negligent in their

duties, should also be awarded a similar
punishment.

It is neediess to say that in a vast country
like India, traders must be duping the
Government and the public at large of huge
sums of money, and thus also contributing
towards generating crores of rupees of black
money.

So, I support this measure of the Govern.
mient, but still I feel that this is a half-
hearted approach. More strict measures
are required to curb this evil.

[Translation)

SHRI BIRENDER SINGH (Hissar) :
Mr. Chairman, Sir, 1 rise to support the
standards of Weights and Measures (Amend-
ment) Bill 1985 and to congratulate the Hon.
Minister for this step. The money-lenders
and the industrialists have been exploiting
the poor, illiterate and the rural folk with the
aid of weights and 'measures' for long. Mr,
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Chairman, Sir, the Hom. Minister also be-
fongs to the rural areas and he must be
aware of the exploitation of the people in
the villages, prevalent even today. Leave
alone the standard weights, they do not use
even weights; stone-pieces are used as

weights. Not only this, in the villages if

you bring wheat or mustard to some small
shopkeeper, he will, in exchange, weigh
vegétables equal to their weight and give it
you. He does not differentiate between
wheat which is Rs. 157 per quintal and
mustard whose price is Rs. 400 per gquintal.
This kind of exploitation prevails in our
society even today. I, therefore, congratu-
late the Hon. Minister but | would also like
to point out that we have stil not adopted
the attitude towards adulteration in particular
and under measurement or underweighing, as
has been adopted in other countries. In
foreign countries the punishment for adultera-
tion or underweighing or undermeasuring is
as stringent as punishment for murdcr but
here no deterrent punishment has been
provided in the penal clauses 36 to 65 of the
Bill, A deterrent punishment is provided
for repeating the offence. The punishment
for the offence committed for the first time
is not as severe as it should have been which
could have created a sense of fear in the
traders to prevent them to underweigh or
undermeasure.

Mr. Chirman, Sir, the Bill which has
been brought to enforce the Act of 1976 is
not a new one. In 1871 also an attempt to
bring an Act of this nature was made but
the then Government and the Queen turned
down the proposal. Measures of Length
Act, 1889 and later on before independence
another Act was brought in 1939, What 1
mean to say is that endeavour continued to
be made to put a stop to this fleecing of the
poor through weights and measures. The
Hon. Minister has made a provision in the
Bill that enforcement Agencies will work
under the State Government. The State
Government will recruit the staff. But you
may be aware that there is not a single
Weight and Measure Inspector who does not
accept bribe, 1 would like to advise the
Hon, Minister that if you are going to
entrust this responsibility to the State
Governments, at least one or two higher
officers in this organisation, who may be of
the rank of Collector or Additional Collector,
should be of All India Service so that there
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remains a liaison between the State Govern-
ments and the Centre and also,  the lower
rank officer have a sense of fear. Earlier,
it used to be the opinion that at least in a
Government Agency there will not be any
underweighment or undermeasurcment., I
would like to tell the Hon. Minister thaf
Food Corporation of India receives a subsidy
of Rs. 1100 crores from the Government
of India for providing cheap foodgrains to
the consumers. Different standards of weights
are used in weighing foodgrains while pur-
chasing it from the farmers and while
supplying from the godowns to the consumers.
Depots are allotted to different agencies or
individuals also by the Food and Supply
Department or the State Governments, If
the depot holder points out that the ten bags
of wheat or sugar he has been allotted have
been underweighed, he is threatened with
cancellation of his depot licence in case he
did not lift the stock. FCI suffers a loss of
Rs. 60 crores every year on account of bungl-
ing in weighing and pilfcrage. You have
provided that if an item is under weighed, its
cognisance will be taken only when a Weight
and Measure Inspector or some other officer
files a complaint. Kindly go through the
past figures. If the shopkeeper or trader is
not at good terms with the Inspector, &8 case
might have been rcgistered, otherwise no big
industrialist or trader has come in the net
of this Act. A case will be registered only
if the Inspector files a complaint., Neither
will he file a case and nor would anyone be
apprehended. It should also be provided
that if some voluntary agency or consumer
society lodges a specific complaint, cognisance
thereof will be taken. 1 would like to point
out that in sugar industries also, there is
bungling in weighing farmers’ produce.
When sugarcane is sent to weighing centre,
a cart is underweighed upto 10 kg. The
person responsible for weighing keeps to
himself about 20 quintal of sugarcape and
issues slip in the name of a fake farmer. In
this way a person working in the weighing
centre earns Rs. 500 a day. The Sugar
mills also try to check such a practice. But
sti 1 would say that only those persons
should be recruited as Weight and Measure
Inspectors who have some commitment
towards the country, people or society. The
persons who have been in Army have such
qualities. I suggest that provision to -this
effect should be made that preference will
be given to the Army officers or those wbo
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have been in the Short Service Commission.

I would like to say one thing more.
Section 62 provides about the person who
will be punished in case the offence is com-
mitted by a corporation or corporate body
or company registered under the Act. If an
Inspector dares to apprehend any capitalist,
the case will not be filed against the capitalist.
The person authorised by him will be
proceeded against. I would like to read
Section 62 to you. It clearly indicates that
any capitalist, who indulges in any type of
malpractice in weights and measurements
cannot be arrested by you unless you amend
this section. Section 62 reads as under :

[English)

“If the person committing an offence
under this Act is a company, every
person who, at the time the offence
was committed, was in charge of, and
was responsible to, the company for
the conduct of the business of the
company,...shall be deemed to be
guilty of the offence and shall be liable
to be proceeded against and punished
accordingly.”

[Translation)

But its proviso reads as under :
[English]

“Provided that nothing contained in
this sub-section shall render any person
liable to punishment if he proves that
the offence was committed without his
knowledge or that he had exercised
all due diligence to prevent the com-
mission of such offence.”

{Translation)]

Any person c¢an manipulate and claim
that he had tried his best but it is his servant
who had committed the offence. So, he is
not at fault. If his servant is awarded
punishment for S to 6 months or 1 to 2
years he is least bothered about it. For this
you will have to call for a report every
month from the company which will give in
writing that such and such person has been
appointed in-charge in such and such month,
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in case a challan is made against any person
of the company. If any change takes place
subsequently, it will be the duty of that
company to furnish written information to
this effect. 1f there had not been any change
and still the company pleads its case, I feel
that we are showing leniency to those people
under this Section and letting them off.

14

Secondly, I would like to say something
about section 59. It reads as under :

(English)

“Whoever contravenes any provision
of this Act for the contravention of
which no punishment has been
separately provided for this Act, shall
be punished with fine which may
extend to two thousand rupees.”

[Translation)

It means that the punishment not provid-
ed under these three sections, has been
provided under this Section. Only those
traders will come under this section, who do
injustice to their country by indulging in
malpractices; who after signing agreements
with other countries supply underweight and
inferior quality goods, because no other
section is applicable to them. In it no
mention has been made about foreign trade,
In a situation in which the prestige of the
country is involved and there is likelihood
of set-back to country’s increasing trade, if
any trader, who after signing the agreement
with the foreign countries supplies under-
weight goods and repeats the offence, he,
after having been found guilty, should be
awarded 7 years imprisonment instead of
5 years as at present under this Act. Many
such cases have come to light here which
have brought bad name to our country.

I would expect the Minister to review the
entire structure. Hon. Minister must have
observed that wool is still weighed in pounds.
You had introduced a new system in 1956,
In 1976 you brought this Enforcement Act,
But wool is still weighed in pounds and
ounces. The punishment provided for it is
inadequate. They are the greatest criminals
who sell goods in pounds, ounces and other
measurements to poor illiterate persons.

With these words 1 welcome this Act.
But, I would urge the Hon. Minister if he
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wants its proper enforcement in the time to
come, some provision to this effect should
be made in it and some sort of literature
should be distributed to people and people
in villages should be made aware of it on
Radio and Television in order to ensure
effective enforcement.

(English)

SHR1 R. P. DAS (Krishnagar) : Mr.
Chairman, Sir, 1 feel this is one of the best
pieces of legislation that has been brought
before this House on this subject since the
days of Queen Victoria. Therefore, 1 welcome
this Bill.

In 1956, the Government felt that the
standards of weights and measures should be
uniform throughout the country and that the
old system should be replaced by the metric
system. Prior (o that, varied system were in
vogue in different parts of the country. So,
the metric system was introduced. After that,
with the spread of trade and commerce and
industry, the Government felt that the system
should again be improved upon and so, the
system was further improved upon in 1976
in conformity with the international system.
The Act of 1976 was a good one but the
Government at that time could not enforce
the provisions of the Act throughout the
country because it was left to the States to
enforce the provisions of the Act. Only six
small States and Union Territories like
Jammu and Kashmir, Himachal Pradesh,
Manipur, etc. could enforce some of the
provision in their respective States and
Union Territories, but all the big States just
neglected the enforcement of the provisions
of the Act. Therefore, it could not be made
effective throughout the country. Now this
Bill has been brought before this House
with some provisions in regard to the
enforcement of this Act. This has now been
put on the Concurrent List, therefore, it will
be possible for the Central Government to
have the provisions of this Bill enforced
throughout the country. I am agreeable with
the Minister that this Bill should be passed
and I support this Bill, which secks t0 have
a uniform standard of weights and measures
all over the country. But I have some appre-
hension over the enforcement of the provi-
sions of this Bill because India is a very big
country. 80 per ceat of the Indian economy

Standards of W & M BHADRA 7, 1907 (SAKA)

Stondards of W & M
(Enf.) Bill

is based on agriculture and only 20 per cent
is based on the industry and on the trade
and commerce, internal or external. This
sort of standards will be applicable only to
the rapidly spreading industry and trade and
commerce. It is also applicable to the inter-
national trade and commerce. These stan-
dards weights and measures are such that
they depend on so many sophisticated
instrument. So, some precise instrument has
to be put into practice in this country. - This
can be effective in the international field, but
it is not possible to put them into practice
in areas where the economy is dependent on
agriculture and is following more or less the
old practice. A pair of scales which was a
symbol of justice mainly moved into the
rural areas. Therefore, 1 do not know
whether it is possible for the Government
to have this enforced in the far off corners
of the country, particularly in the rural
areas.
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It also depends on the States whether
they will be able to eaforce the provisions of
this Act. The States are always short of
funds. The Central Government would like
to have the enforcement of these provisions,
but it will depend upon the States which have
actually to enforce them, The States do not
have proper organisation for the purpose.
The States cannot set up such a big orga-
nisation throughout the country because they
do not have large funds by which they can
set up this kind of an organisation. There-
fore, I would suggest that the Central Govern-
ment should provide funds to the States so
that they can set up these organisations in
their areas.

SHRI PRIYA RANJAN DAS MUNSI @
They can do it through the Panchayats,

SHRI R. P. DAS : The Panchayats do
not have that much money. Secondly, you
have got to have a good organisation. Such
an organisation has to be more or less
dependent upon the trained personnel. There-
fore, the Centre should set up two or three
Centres to train adequate number of
personnel to properly enforce these pro-
visions.

Particularly in the metric system scientific
instruments are required for the enforcement
of these provisions, Take the case of nojse
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pollution or frequency of telecommunications
and things like that. These have to be
measured by highly sophisticated instruments.
Only trained persons can use such sophisti-
cated instruments. Therefore, it is very
necessary that there should be a Central
institute to train these persons so that they
can use these instruments,

At the same time if the Government
intends to have these provisions enforced
throughout the country, it has to propagate
these provisions throughout the country
through mass-media and the Press. If the
Government does not have a very wide net-
work for the propagation of the provisions
of this Bidl Which 1s going to be enacted
now, it will not have much effect. Until and
unless the peoplc are awaie about these
provisions these cannot be enforced. They
will also have to participate in the matter of
enforcing these provisions in these areas.
Therefore, people have to be involved in it
and this can be done only through the effort
and endeavour of the Central Government.
If the Central Government thinks that it will
be automatically enforced throughout the
country, then, it is living only in a fool’s
paradise It caanot be done so easily. There-
fore, they have got to take very effective
steps in the direction of implementaion of the
provisions of this Bill. With thesc words 1
conclude. Thank you.

[Translarion)

SHRI K. N. PRADHAN (Bhopal) : Mr.
Chairman, Sir, T support and welcome the
Bill moved by the Hon. Minister and I
believe that nobody will have any objection
or difference of opinion about the Bill. One
of the salient features of the Bill is that it
would help in achieving those objectives
which have been announced by the Hon.
Prime Minister, Shri Rajiv Gandhi. It would
help in eradicating corruption and checking
the generation of black money. If we adopted
the right system, we would definitely be able
to maintain the pace of progress.

It has been proved by various surveys
that more than 60 per cent of the weights
and measures used are faulty in the country,
which has led t& the generation of black
money to the tune of at least Rs, 2,000 crores.
There are twé aspects of it. One is the use
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of wrong weights and measures as has been
pointed out by some Hon. Members also. In
rural areas, at least in our area, the poor
workers and agricultural labour receive food-
grains weighed as ‘pai’ and ‘korha’ as a
result of which they receive less food-
grains.

Besides, side by side with the use of
metre for measurement of cloth, ‘Gaz’ and
‘feet’ are also used. Similatly Seer, ‘Pao’
and ‘Chhatank’ are still prevelant alang with
Kilogram. Even in currency, the ‘Annad’
system still exists. Until these things are
checked success cannot be achieved. The Bill
should be enforced simultaneously through-
out the country. Certainly, this Bill involves
financial implications and it has been rightly
pointed out that some of the States may not
be ready to face this burden. If we provide
financial assistance to the States for this
purpose, it would not be proper. Instead,
1 would suggest the Central Government
suggest to the Central Government to bear
the entire financial burden. The provisions
for punishment that have been suggested
should be enforced. There is need for deter-
rent punishment to the defaulters,

It has often been observed that wherever
the courts have awarded deterrent punish-
ment under the Prevention of Adulteration
Act and have sent people to jails there has
been reduction in the incidence of adultera-
tion but in cases where the courts have taken
a lenient view, the adulteration continues
unabated. I am of the opinion that it is such
an evil practice that at least there is no need
for the provision of mens rea in the Bill.
Wherever a case of adulteration is proved,
the guilty deserves punishment. A provision
to this effect should be made in the Bifi.

17.00 hrs.

[MR. DEPUTY SPEAKER
in the Chair]

I would like to draw the attention of the
Hon. Minister towards the fact that the
hawkers have been allowed to use their own
weights and measures but when the small
farmers sell their produce in the market and
bring their weights and measures along with
tnem, they have to pay Rs. 50 to the Inspec-
tors. Besides the hawkers, these small far-
mers, the gardeners and the Kachhis should
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also be exempted. As I have pointed out
carlier this Bill deserves to be welcomed.
I‘ welcome it once again and would like to
emphasize that these weights and measures
should be standardised as early as possible
50 that they could be properly used. Take
for instance a taxi or a three wheeler which
bhave meter system. It is often observed in
big cities and metropolises even today that
they are rarely in order even though they are
certified. Besides right type of certification,
there is need to check that they are effectively
used.

*SHRIMATI BASAVA RAIJESWARI
(Bellary) 1 Mr. Deputy Speaker, Sir, 1
wholcheartedly welcome the Standards of
Weights and Measures {(Enforcement) Bill.
1984, While supporting the Bill I would like
to point out certain important factors. This
is a comprehensive bill as stated by our
Hon. Minister while introducing the bill.
I am sure that this Bill will be a boon to
the people, specially to the farmers and the
rural masses. Even though there are several
laws they are not enforced properly. Hence
the present bill is highly commendable. 1
hope the enforcement of this legislation
would help people of the whole country.

The practice of short weighing has spread
in our society like a malady. We find this
in the petrol bunks. Petrol is not measured
properly. Urea is not weighed properly.
The weighing manure is faulty. This factor
of short weight ultimately affects the common
man, the poor farmer who is the backbone to
this country.

Mostly manures are transported through
railway wagons. Here the railway authorities
will join hands with the traders and manure
would be stolen. From each bag of manure
at least 5 K. G. of manure would be stolen.
I want the Hon. Minister to look into this
matter seriously. Once manure was sent from
Karnataka to Andhra Pradesh by train.
There it was found that each bag was under-
seight by 5 kg. This had been brought to
the notice of both the States. Proper action
was not taken in that matter. In fact there
is a big racket jnvolved in such affairs of
pilfering. In the railway station the bags

BHADRA 7,.1907 (SAKA)

*The speech was originally delivered in
kannada.

*Standards of W & M 130
(Enf.) Bill

containing manure is unloaded. From there

the bags are transported, Between these two

points the theft of manure is taking place.

This practice must be curbed and it should

be stopped once for all.

Added to this factor, adulteration is
spoiling the whole at&msphcre. Petrol, edible
oils, kerosene, foodgrains all are adulterated.
Even drugs are not spared Many children
have become victims of this adulteration of
life saving drugs Pesticides are also adulte-
rated. Therefore, 1 urge upon the Hon.,
Minister to tackle the problems of both
underweight and adulteration.

We have regulated markets throughout
the country. But my basic question is to
what extent these regulated markets are
functioning properly ? In my constituency
cotton worth of crores of rupees is produced.
When it is sent to market weighing is not
done properly. Some times in the market
when the cotton is purchased from farmers
weighing is not at all done. Some rough
estimation of the quantity of cotton is made.
Then the cotton is kept in the market for a
few months. Then from ecach chunk of
cotton we find that about 10 to 20 Kg. of
cotton will be missing. The agents in the
regulated market are indulging in stealing.
Food grains are also stolen from godowns,
Even in the case of cement theft is there.
After stealing the cement from the bags sand
will be filled. This is how cheating is going
on in the casc of cement also. From the
Government godowns cement is being stolen.
1 had brought this to the notice of the
Government. But proper action was not
taken. Coming to the matter of sugarcane
the same kind of cheating is continuing.
Trucks, lorriesy carts, tractors which are
loaded with sugarcane are weighed and then
the weight of the vehicle is deducted. But
this process is not being followed properly,
A large scale cheating is going on in many
other cases also,

In different States we have ifferent
measuring units. While doing away the old
units and introducting new units it is the
duty of the Government t6 inform the people.
in advarice. The consumers also must be
informed properly. Especially the innocent
rural masses would be in the advantageous
position if they are are not informed pro-
perly about the enforcement of new measur-
ing units. The various penalities would affect
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them if they do not follow the new system.
Therefore one must be careful in decidiog
the punishment especially in rural areas.
While awarding punishment an uniform
method need not be followed. Some con-
cession and relaxation in the punishment
should be shown to the rural masses as they

are not fully aware of the modern develop-
ments,

In some remote villages people are very
particular about the traditional units of
measurements. They do not want to change.
They are sentimental and would like to stick
on to their traditional methods. For their
own use, to measure thewr own foodgrains
they want to follow the same old methobs of
weight and measures. So if the punishment
is given rigidly it will be very difficult to
these people.

To keep a check on the theft in sugar
factories, cement factories etc. it is very
essential for the Government to keep very
efficient vigilance. This vigilence group should
keep an eye on Food Corporation of India,
regulated markets, petrol pumps, etc. They
should be able to work secretly and detect
the culprits. Finally, these cheats must be
given stringent punishment. Otherwise there
would be no end to this process of cheating
the common people of this country.

This Bill which has commendable objec-
tives applies to companies also. I hope our
Government would takc special care sbout
the poor farmers, villagers while implement-
ing this Bill. Once again I command this
Bill and congratulate the Hon. Minister.
I thank you for giving me this opportunity
to speak and with these words 1 conclude my
speech, -

{English)

DR. V. VENKATESH (Kolar): Mr.
Peputy-Speaker, Sir, our country has made
very rapid progress in the field of science and
technology and commerce, but we are lagging
behind in the field of metrology. If you see
the previous history of the Bill, you.will find
shat the Act of Standards of Weights and
Mgasures was passed by Parliament in the
year 1956. At that time, the matter for
soforcement was under the State List.  After-
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wards, the standards were revised and inter-
national units were adopted. In 1976 another
Act was passed laying down standards of
weights and measures. It was a revised
system of metric units. Even at that time the
subject was not under the Conpcurrent List,
After the Forty-Second Constitution Amend-
ment in 1976, the subject was transferred to
the Concurrent List. Since then, there has
been a necessity for a uniform Act for en-
forcement of standards of weights and
measures in this country, At present there
is no law to control production of these
things. RBven in the matter of trade we find
that manufactured commodities are at a dis-
advantage as compared to the products of
advanced countries. We are also not strictly
applying the international standards of units
in our jndustry and commerce.

In our country the poor producer, the
illiterate farmer, is doubly cheated by wrong
weights and measures and non-standard
weights and measures. Whenever he wants
to sell, he will be given under-price by way
of wrong measures, and whenever he wants
to buy, then also he is cheated. This is
double-cheating.

There is nothing to oppose in this Bill.
But the point is why, even after 35 years,
these Acts are not implemented and enforced
all over the country. This is because 80 per
cent of our population in the villages are
illiterate. What is required is immediate
education of the poor farmers in the villages
in the standardised system of weights and
measures. Unfortunately, this is not stressed
by the Government. 1f we do not educate
the poor farmers in the villages on the stan-
dardised system of weights and measures, this
law will continue to remain only on paper
like any other law jn our country.

90 per cent of the retail transactions are
being carried out with the help of traditional
balances—with scales on either side and a
long arm in between. This is the root-cause
of malpractices ; this symbolises malpractice.
Unfortunately all courts in our country are
having this symbol.

According to Maitri Committee which
was constituted to go into the menace of false
weights and measures, 60 per cent weights and
measures are false ones, This is a great loss
to the poor consumer, The same committe¢
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also estimated that one percent error of con-
sumer loss will amouat to about Rs. 300
crores per annum of retail sales. The Com-
mittee also pointed out that these false
medsures are foading to great loss of revenue
for the State and they estimated Rs. 100
crores loss because of false measures and
false weights.

In this law, I find that the penalty provi-
sions are very lenient. Therefore, I urge upon
the Government that the penalty must be
made more stringent. At least the existing
penalties must be doubled. 1 strongly urge
upon the Hon. Minister to take the subsi-
diary and parallel actions in order to make
these laws effective in our country. Thus
there is the cheating by the traders who use
short weights and false measures. The main
evil of the under-weighting and under-measur-
ing is generating a lot of black money which
is affecting our economy very badly. So, it
is going to be a preventive measure at least.
Due to these malpractices, we are losing our
reputation in the international market and in
international fields.

In order to save the international rela-
tions, the international trade, from declining
due to malpractices indulged in weights and
standards, this Bill should serve the purpose,
one hundred percent, effectively.

Sir, I found one lacuna 1n thus Bill. The
additional responsibility will be cast on the
enforcement machinery in the States. So,
more officers and staff will have to be appoin-
ted for proper enforcement. This financial
burden in case of the enforcement machinery
has to be borne by the States. Therefore, 1
strongly urge upon the Government of India
to see that the States are given financial
assistance, Otherwise the present financial
constraints in the States may come in the way
of its enforcement.

My second point is that the Government
of India while appointing the controller and
other staff members should see that the res-
ponsibility is laid upon the States. To have
an effective enforcement, the Centre should
have the monitoring agencies, such as, in the
case of labour laws, the Chief Labour Com-
missioner, etc.

SHRI N. TOMBI SINGH
Manipur) : Mr. Deputy Speaker Sir.

(Inner
I1am
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very happy to support this Bill. This is &

happy augury that this glorious session is
being concluded with this very significant and
good measure, to control the weights and
measures used in variouss pheres of our life.

Sir, false weights and measures are runn-
ing riot in most of the important spheres of
our life. The meters in the scooters, taxies
are some examples. I do not know whether
this will come under this. The travecllers,
particularly, the tourists who are new comers
in any city, are the most harrassed people.
The taxi wallahs and the scooter wallahs havé
their own control on their meters and the
human ingenuinity is being shown unlimitedly.
They manipulate those meters. So, naturally,
the control over these metres is a very impor-
tant step particularly where taxies and scooters
are plying and especially in the metropolitan
cities like Delhi, Calcutta, Bombay and
Madras.

1 don’t like to touch upon all the provi-
sions of this Bill, This is a very good Bill
and is well drafted. 1 will confine myself to
certain areas, particularly clause 34 where
mention has been made of custom, usage,
practice or method where people are using
just lumpsum or guess-work and selling the
commodities by heap or selling the commodi-
ties by just guess measures. For instance,
in our area of the country, in the north-
eastern areas, in the hill areas and in rural
areas selling of paddy is done through a
measures known as sangbai which means a
big basket. When the buyer is told that the
cost of paddy is so and so rupees per sangbal,
it does not mean anything because the sellers
who are mostly the rich people control the
size of the sangbai, There is a local notion
that a certain number of this known as urong
make a sangbai. For instance, it is said that
64 utongs should make a sangbai. But in
actual measurement, the number of utongs
are never seen and are npever found correct
and where the sellers just guarantee that the
number of utongs are correct, then the urongs
are made relatively smaller. So a lot of guess
work in the selling of principal commodities
mainly foodgrains like paddy and other com-
modities is prevalent. So in such cases, un-
fess the State Governments are very Sserious
to control and enforce the provisions of the
law, I think good laws may not be of much
use.
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Reference has been made in clause 35 to
selling of commodities by heap. The clause
says :

“Where any commodity is sold by
heaps, the approximate weight, measure
or number of the commodity contained
in each heap shall be conspicuously
announced by the seller or his agent,
if any, either by word of mouth or by
a written notice placed on each heap.”

Then there is a proviso :

“Provided that no such announcement
shall be necessary in the case of a
heap where the total price ot the com-
modity contained in sucl: heap does
not exceed two rupees.”

This is all right.
clause 35 says :

Then sub-clause (2) of

“Where, on weighment, measurement
or counting of any commodity sold by
heap, it is found that the weight,
measure or number, determined by
such weighment, measurement or count-
ing, 15 less than the approximate weight,
measure or number announced by the
seller or his agent and the deficiency is
more than five per cent of such an-
nounced weight, measure or number,
the seller shall be dcemed to have used
a false weight or measure,”

Here, when this particular clause 35 is related
to clause 52 where the punishment is provi-
ded, 1t is going to be very infructuous. That
1s what I would like to suggest to the Hon.
Minister for his exammation Here the
wording is : “whoever sells any commodity
by heaps without complying with the provi-
sions of clause 35.” Clause 35 provides only
approximate announcement So there will be
no chance given to any Judge or to any court
to punish any wrong-doer under that clause
because the mention here 1s approximate
number or approximate we ght,_,

THE MINISTER CF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : Five per cent deficiency is there.

SHRI1 N, TOMBI SINGH : I appreciate
your point. This mention of ‘approximate’
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may lead to easy escape of the wrong-doer

under this clause. Any good law réquires a
good agency to implement the good law, So
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far, after the 1966 Standards of Weights and .

Measures Act, no State Government has been
taking this law seriously. This has been
mentioned in the introductory speech by the
Minister himself., I would like to know
from him what will be his measures again to
call upon the State Governments to imple-
ment the provisions of this Act faithfully and
seriously, The big businessmen are making
just capital out of the ignorance, poverty and
inconvenience suffered by the down-trodden
sections of our population. This applies not
only to the down-trodden people but also to
buyers because every buyer does not have the
time even though he is intelligent and well
informed. The States should have a fool
proof machinery so that the common citizens
including the poor, the rich and the busy
rich could be protected from the false
measures and weights which are running a
riot all over the country n all the important
sphercs of life,

[Translation)

SHR1 RAMASHRAY PRASAD SINGH
(Jahanabad) : Mr. Deputy Speaker, Sir, 1
welcome this Bill 5 to 7 types of weights
and measures are in vogue in the country at
present which is causing double exploitation
of the people. The first stage of exploita-
tion is when the people purchase oil, salt
etc. after selling their produce.

1 would like to know from the Hon.
Minister whether this law would be applicable
to traders only or it would be enforced on
the farmers who daily exploit the agricultural
workers with the help of weights. This wiil
have to be clarified. Now that this law is
being enacted, it should be ensured that it is
simultancously implemented throughout the
country. The States never pay any attention
in this regard. For this you will bhave to
devise some enforcement machinery in the
States so that the exploiters are brought to
book and are apprehended.

An agitation regarding the implementa-
tion of new standards of weights is continu~
ing in our arca. It should be clarified whether
it would be implemented in the villages or
not. We visited Bosi division in Bhagalpur,
A bazar is held there and in the bazar, the

-
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traders use weights and measures made of
wood, when the poor buy rice or wheat from
them. In this way the poor are exploited. This
will have to be checked.

The F.C.l. is a big organisation. Sugar
is pilfered in large quantities from the sugar
godowns. The staff of F.C.I. pilfers about
2 kg. of sugar from each sugar bag and when
that bag reaches the wholesaler, he pilfers,
another ¥ kgs. out of it. In this way about
5 kgs. of sugar is found short in every bag.
It has often been observed that the whole-
saler becomes rich in no time. You may
calculate on your own the extent of sugar
pilferage from 700 bags every month.

In this situation, unless stringent action
is taken, it is no use enacting laws. In our
area there is clay which resembles cement
and it is filled in bags and sold at the rate
of cement. People ¢tonstruct their houses
with it and the houses collapse resulting in
deaths of the people. The people who are
indulging in such activities are traitors. You
have taken a good step but it should be
implemented. Only then it will be said to be
a laudable step. You will have to make clear
whether it will be enforced in the rural areas
or not and also what is proposed to be done
about the exploitation of the labourers and
the agitation going on in our area.

[English]

SHRI1 G. L. DOGRA (Udhampur) : Sir,
this is not a self-contained Bill and the
definition in the standard Act have been
made part of the Bill. Sir, when we find
that this Bill is not a self-contained one,
which has been brought forward in this
House, we also feel that there should be a
unanimity in the application of this Act in
all the States. But here we find that various
States have been given the option to apply it
or not and they have also been given the
option to apply it in the whole of the
State or in any part thereof. The option is
also given to apply it in respect of an
industry only or in respect of a part of an
industry. 1 do not know why this has been
done., What was the necessity of this law.

Sir, in every Bill there used to be
,Statement of Objects and Reasons” sa that
the Members. will be in a position to know
as to why a Bill being brought forward. But
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unfortunately, as this Bill has already been
passed in the Rajya Sabha that is the reason
why this Bill does not contain the ‘Statement
of Objects and reasons’. 1 do not know why
the other House should be deprived of not
getting an abportunity to go through the
Statement of Objects and Reasons.

Sir, all of us know that ours is a country
where agriculture 1s the mainstay of the
people. People living in far-flung areas are
engaged in agriculture and the people are in
backward areas are living in an automated
manner. The people living in those parts
have mostly inherited their agricultural land
and they do not know the present measure-
ment system in measuring their lands. So also
in terms of ‘seers’ they do not know how to
work out equivalent in terms of kilograms.
Many people do not wunderstand if the
distance is measured in terms of kilometers
they still think in terms of miles and fur-
longs. They do not know how to convert
the miles into kilometers. We are very fond
of changing the measurecment systems and
other procedures. We have done it because
some of the developed countries have got
these measurement systems. 1 think it is not
necessary that we should have gone in for
decimal system like kilograms and kilometers.
But now that we have adopted the decimal
system of measurements we shall feel con-
tended with the existing law but we are
bringing forward this Bill before this House
for the whole of the country, But I do not
know why the States have been given the
option of either to adopt it or not. I am
not able to understand this point. 1f one
goes through the Sections 9,10,11,18 and 24,
is likely to fecl that many difficulty will be
faced by the people, particularly in the
villages and other far-flung areas, Suppose
the measurement instrument goes out of
order or the weighing scale is broken, it
cannot be repaired locally by the individuals
concerned. Only the licence holder can re-
pair the measuring instrument and the
weights.

If a small weight or measure gets eroded
or broken, you cannot get it repaired only
by a licencee. You can imagine the difficulties
of people; for example, in my constituency.
they may bave to travel 500 or 600 kilo-
metres for this. What are we going to get
out of it, 1 do not understand ? But there
must be something behind this measure. Tt
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may be useful in those parts of the country,
. which are very much industrialised, or ad-
vanced in trade and commerce. But if we
legislate for them separately, that is a diffe-
rent thing. But when we legislate for the
whole country, we have to think of bulk of
the people who live in far-flung and back-
ward areas. As mentioned by various
speakers, if somebody does a trick with the
weighing scale for sugarcane, there is nothing
one can do about it. The inspectors and
officers, who are going to be created under
this measure, and in fact, they are already
there, they go once a while, they have their
monthly remuneration fixed with those
people, who indulge in all sorts of irregulari-
ties in respect of weights and measures. In
fact, after passing of this Bill, there will be
more generation of black money. Simpler
the man, the more he is blackmailed. I have
this apprehension in my mind and I place
that before the Hon. Minister. But I hope,
he must have thought about it, because he
belongs to the rural area and to agricultural
community as much as I do.

It is good that this measure is not going
to be applied immediately and it is left to the
States and 1 think, there are very few States,
which are going to apply it. I do not think,
under the circumstances, many States can
afford to do that, because this will lead to
blackmailing simple people.

Sections 63 to 66 of this Bill are very
good sections because most of the rigours of
the other laws have been taken away by
these sections. There are provisions for
compounding the offences. These are very
good. But, as I said, 1 apprehend the people
may be put to greater troubles.

SHRI CHINTA MOHAN (Tirupati) :
Mr. Deputy-Speaker, Sir, I am grateful to
you for wiving me this opportunity to par-
ticipate in the discussion on this Bill.

When 1 look back, I find that this
measure has been amended once in 1955,
again in 1976 and now, this is the third
amendment. I am happy to say that of all
these previous amendments, this Bill has
taken care of the common man and the
farmers in a balanced way. But in spite of
this moasure, 1 am afraid, the common sman,
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the agricultural labourer in the village and
other poor people will contihue to be badly
cheated by the traders in respects of
measures and weights;

When the question of implementation of
this legislation comes, everybody will say
that they are short of manpower and they
have loté of financial constraints will go only
when we improve our overall economy. 1f
we start working in right earnes‘. we can
improve our economy. We must learn from
our beloeved leader, Shri N. T. Rama Rao,
who has been working relentlessly in this
direction. Everybody has to learn from him.
Only then we will be able to improve our
economy. I do not know which leader in the
country is doing all that our Chief Minister,
our beloved leader Shri N. T. Rama Rao is
doing. Hats off to him.

Now coming to this Weights and
Measures Bill, even after 38 years of
Independence, our villagers are still using
some brick pieces and stones instead of
standard weights. Sometimes they even use
arm’s length as a measure.

As regards agricultural farmers, we
are supplying them manures, fertilizers,
pesticides and so many things. They are not
getting the things in exact measure and
sometimes .they are adulterated also. ln this
way, our poor farmers are mostly cheated.
If you go to a petrol bunk, instead of one
litre diesel, you get only 900 ml. only. They
adulterate even that also. This is the sort
of practice that is going on nowadays. I do
not know which rutle is going to help them.

Coming to life-saving drugs, 1 will give
an example of cardiac drugs. A medicine
called digoxine is used for heart patients
and a doctor is supposed to give 0.02 milli-
grams of digoxine. But nobody gives the
correct dosage. People are giving sometimes

more and sometimes less, with the
result that the poor patients have to
suffer. Those peopie who can afford

to go to big hospitals, they can get the right
things, but the common man is not looked
after well. Now, 1 will come to BP apparatus.
Many of these equipment instead of showing
correct readings, show 300/150. Similar is
the case with thermametres, which show even
200° F. This is the sorry state of affairs
nowadays in our country. I do not know
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which Bill or which law is goieg to help all
these things.

THE MINISTER OF FOODR AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : This Bill, itself !

SHRI CHINTA MOHAN : God alone
can help all these things. I do not think that
all these Bills will help you. Coming to the
common man, & common man goes to the
agricultural field and earns Rs. S per day.
With this money, he goes to the market to
purchase rice and dal. Instead of one kilo of
rice, he gots 900 grams and instead to 200
srams of dal, be gets only 150 grams. These
egricultural labourers are being cheated in
this way. I wonder which law is going to
help all these people. 1 know that your
intention is to belp the common man and
also the trader. T am happy that you have
introduced theste laws. But practically when
you go deep into these things, no Bill and
no law is helping, These rules are amended
including this one, thrice already. But it is
helping only the Weights and Measures
Inspector and with all the powers to give
punishments, he is able to earn more than
Rs. 20,000 and Rs. 30,000 2 month. I can
surely say that no member here is able to
earp that much. So, there should be a Bill
to curb all these practices.

1 beg to suggest finally tha‘t there should
be moral education for everyboby. We must
produce seme documentaries. I would also
like to say that there should be some sort of
consumer protection movement. We can
show these documentaries in cinema theatres,
where everybody goes to see the movies. In
this way, people can see and know certain
things, Government should keep this aspect
in mind. We should also start Advisory
Councils or Advisory Boards, where one can
discuss freely and learn so many things,
instead of introducing Bills this way and
amending them once, twice or thrice

With these suggestions, I welcome this
Bill.

[Translation)

SHRI SHANTI DHARIWAL (Kota):
Mr. Chajrman, Sir, 1 rise to support this Bill
and want to say to the Hon. Minister that
this Bill should have been brought long back,
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Anyway. it is never too late. But this bulky
Bill, which you bave handed to us for
supporting and passing, may not be reduced
to just another document. Shri Bogra has
said that the State Governments has been
given option to pick and choose any section
of the Act and get it passed for application;
that should not be done. In 1976 also,
Parliament had passad this law and had
asked the States to enact similar law but only
six- states and union territories came forward
and no other State adopted this law. There-
fore, kindly agsert your influence and get it
passed by all the State Governments in any
way and urge them to adopt it.

My other submission is that this Bill had
become necessary, as has been made clear by
the speeches of the different Members. This
is the only Department of the State Govern-
ments which works most irresponsibly. What
is the condition in the rural .areas ? Because
you and I both come from rural areas. You
must be knowing the rural folk. Even today
the cloth in the villages is measured not by
metres but by yards. Hundreds of complaints
have been made but they all fell on deaf
ears Similarly, take the example of mitk,

ghee etc. All these things are being
weighed by old weights and by old
systems. There is a vessal, which

measures ‘seer’ and not litre. Then there are
other vessels measuring 1/2 seer,. 1/4 seer
and 1/8 seer. Therefore, if you are aware of
the situation, it is no use enactingsuch a
law. You should, therefore, enforce it
strictly. If you are not in a position to do
anything even when you are aware of the
whole situation, then what is the use of
bringing such a law. Therefore, if you do
not enforce it strictly, cnactment of this,
this new law is meaningless.

I want to give you one or two examples,

For example, when you go to a petrol pump

for getting your vehicle filled with diesel

or your scooter with petrol, you feel that the

person on the filling job is measuring less

but you do not say anything because you

know that it is no use complaining and even

if a complaint is made, no action will be

taken on that. Take the example of the

match box. It is written on every match box
that it contgins 60 sticks but show me apy
match box which contains 60 sticks. Simila-
rly, take kerosene. It is mostly used by the
villages and you “know that the villagers do
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not know much about weights and measures.
For them, measuring and weighing process
is quite a complicated job. One thousand
litre tank is sold as 1200 litres. This is all
bappening and all of us are aware of it.
Similar is the example of cement. When
complaint is made, it is replied that in trans-
portation one or two kgs might have been lost
but the purchaser has to suffer the loss and
has to pay more for the lesser quantity. Same
is the situation in the case of sugar, fertiliser.
Regarding cloth | have already spoken. It
shows the inefficiency of the Enforcement
Officers of the States. It is the result of their
indifference and failure; and added to it 1s
their monthly fixed amount. So long as you
do not check it, enactment of any legislation
is meaningless.

Sir, as I have already submitted, so long
as you do not assert your personal infiuence
to enforce this law promptly and effectively,
it is not going to bear the desired results, 1
would also suggest that you should convene
a meeting of the State Ministers at the
earliest because the matter has already been
considerably delayed and get it implemented
at the earliest, You know the more the
delay the greater the cheating. Wrong and
fake weights are used and under weighing
and measuring is done. One more example 1
want to give. In Bombay, mangoes are sold
by dozens. This is in way to sell a thing;
they should sell them by kgs. But if you
say so, they will ask you to get lost. These
things should, therefore, be stopped urgently
and at the earliest. It this connection wher-
ever you get a complaint about under-
weighing and under-measurement, take
immediate action on that. In this Bill You
have brought very big and sophisticated
things under its purview. For this we thank
you but the job should be done in a proper
way. One thing more Shri Cbaudhary had
said in his speech that you should make use
of the services of Ex-Servicemen.

RAO BIRENDRA SINGH : I offer my
services.

SHRI SHANTI DHARIWAL : If you
donot make use of their services who else
will do ? I had promised Shri Mushran that
you would offer reemployment to maximum
Ex-Servicemen,
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RAO BIRENDRA SINGH :1 am my-
self an Ex-Servicemen.

SHRI SHANTI DHARIWAL : If you
appoint your staff, from among them, it
would help in quick enforcement of it.

*SHRI C. JANGA REDDY (Hanam-
Konda) : Mr. Deputy Speaker, Sir, 1 support
the Standards of Weights and Measures (En-
forcement) Bill. Before enacting this Bill we
must see how certain organisation which are
functioning under the Government are
working. Just think of our telephone meters.
Quite often the Members complain about the
telephone bills here. Similarly, the water
meters fixed by the Municipalities are very
defective. The meters run even there is no
water. Electricity Board fix meters to read the
electric consumption in every home. Needless
to say that they do not run properly. Consi-
dering all these things 1 want to ask the
Government whether it is enforcing strict
standards in their own departments. Hence
this Bill which is going to be enacted now
should also be extended to all Government
departments. Often we hear the complaints
about the electricity bills, People complaint
that their electricity bills show much more
than the electricity they have consumed,
Though complaints are made again and again
in this regard there is hardly anybody to look
into the mafter, Members have raised the
issue of wrong telephone bills in this House
several times. Telephone meters quite often
jump. There is no body to take care of this.
So first the departments like electricity, water
works and telephone should be set right. The
Government should not forget the fact that
these departments are under its direct control.
Unless the Government does not set its own
house in order how can it think of enforcing
this Act on other people. Hence when enacted
this Bill should first be implemented in the
Government agencies and other services.

When the farmers go to market they find
it extremely difficult either to purchase or to
sell anything. Just now the Hon. lady Member
from Karnataka was saying that there will be
at least a difference of 5 K. G. in buying and
selling of any commodity. Agriculture Market
Committee will be there. Officers are there
specially posted to look after these things in

*The speech was originally delivered in
Telugu, ‘
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the markets. But these officials are not in-
terested in the implementation of standard
weights. They do not bother whether standard
weights and measures are used by the traders
or not. They visit the market place once in &
month and collect money from traders and
agents. Our villagers and especially the
farmers are the worst victims.

**The farmers suffer a lot on that
account. When he buys a package of salt or
sugar or a piece of cloth he is put to loss. He
is exploited both at the time of selling his
produce and when he purchases something.
Effective measures should be taken to keep a
strict watch on it,

1 would request you to implement it on
behalf of the Central Government. The State
Government can make necessary arrangements
but I would like that the Central Government
should appoint an Inspector ir every district
who may keep a watch over these malpractices
and ead exploitation.

The public sector undertakings sell ferti-
lizers and cement in gunny bags and evéry-

time S kgs. are found short in a bag of .

50 kgs.

SHRI SHANTI DHARIWAL : It is
mostly done by the traders and most of them
belong to the BJP.

SHRI C. JANGA REDDY : You win on
the strength of donations from these very
traders, most of whom belong to the BJP.

I would suggest that fertilizers should be
packed in polythene bags. Cement should also
be compulsorily packed in polythene bags
otherwise there is heavy pilferage.

The same is true of ointment tubes and
tooth paste tubes. Apparently they seem to
be filled to the full but they do not contain
the quantity marked on them,

17.58 brs,
[MR. SPEAKER in the Chair]

You are well aware that the worker earns
Rs. 15 daily and he spends about Rs. 5 on
liquor. But he does not get his money's worth

**The speech was originally delivered in
Hindi,
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because even that liquor is underweighed.

Provision should be made for deterrent

punishment to those who indulge in under-

weighing.

I would also suggest that an agent should
be appointed at the place where goods are
manufactured to ensure that at the time of
packing the goods are properly weighed,

Similarly, it should be ensured that the
products of the Public Sector pharmaceutical
companies and fertilizer plants arc packed in
right measure. It would be better if these
products are packed in polythene bags. Even
cement should be sold in polytbene bags ins-
tead of gunny bags. It would help in reducing
the cost and shortweighing.

Even in the Public Distribution System
the quantity of rice or whéat distributed is
under weighed. You should exercise control
there also. I would suggest you to pack 5 to
10 kgs of rice or wheat in separate polythene
bags and distribute them. It would reduce the
expenditure and the consumers would be
saved of inconvenience,

At the Railway Stations the weighing
machines do not function properly or do not
show the exact weight. Effective provision
should be made to check this.

With these words, 1 conclude, and request
you to provide for an effective law in this

regard.

SHR1 MANKURAM SODI (Bastar) :
Sir, I would like to speak on the Bill which
has been moved by the Hon. Minister to end
exploitation in Tribal hill areas. I whole-
heartedly support the Bill and would like the
Hon. Minister to end the exploitation of the
tribals. There is no doubt that the Bill would
certainly be belpful.

It has often been observed that the tribals
gell their goods at least a mile or two away
from the markets or carry their goods on
their heads. Some arrangement should be
made for them to sell their goods conveni-
ently. If it is not done, the plight of those
semi naked tribals will ever remain the same.

1 support this Bill and request you to
provide opportunities for the upliftment of

those poor Adivasis.
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28.90 brs. have to judge and assess as to how it can be
’ done. Just having laws and appointibg inspet-
(English)

THE MINISTER OF FOOD AND
CIVIL 'SUPPLIES (RAO BIRENDRA
SINGH) : I am thaokful to the House for the
wide support that this Bill has received.

PROF. MADHU DANDAVATE : We
are convinced about the Bill.

MR. SPEAKER : So, he need not any
more de convinced.

RAO BIRENDRA SINGH : The Hon.
Metnbers who bave spoken cn this Bill have
appreciated and even those who have not
spoken on this Bill have also extended their
full support and I can see very clearly.

Sir, India is far behind in the matter of
enforcement of weights and measures. The
geoeral complaint made by Hon. Members
has been that even our taxi meters are not
accurate, the thermometres are not accurate,
blood pressure apparatus are not accurate,
and so on. Various types of weights and
measures are being used in the country. Even
seers are being used today though we adopted
the metric system in 1956, yards are being
used, as my sister Rajeswari said, Shrimati
Shanti also made complaints about similar
matters. I agree with them that all this is
bappening. And that is why we have brought
this Bill before this House. We realise the
need for implementation of the provisions of
this Bill and for strong enforcement.

But before enforcement and implementa-
tion it is necessary to have laws and that is
why we request Parliament to pass this
measure. After this it will be our very sincere
endeavour to see that the States also imple-
ment these laws,

‘We realise the difficulties in the imple-
mentation of the provisions of this law in a
vast counfry like India, We also know the
financial congtraints of the States as also of
the Centre. That is why we have just provi-
ded that it will be left to the States to judge
as to what provisions, and to what extent in
what sectors would they be able to apply and
ghay can be extended later on to other sectors,
other industries, and other areas. The States

have to be given this option because they

tors and having adequate resources at their
disposal is not going to make this law
successful.

Some Hon. Members like Shri Rao and
some other friends also, like Shri Venkatesh
wanted more stringent punishment in all
these laws. You would realise that this
measure is the first of its kind in the country
and we have to go a little slowly. We do not
want that this law should result in unneces-
sary harassment of people. That is why per-
haps this is for the first time that in a law
which is being enacted by Parliament we have
provided that the enforcement officers can
also be punished if they exceed their powers.
If their action is vexatious, and if they enter
a premises where thcy have no definite in-
formation. These are certain very original
steps that we have included in this Bill.

Chowdhary Birinder Singh while speaking
objected to a provision that if a director or a
manager of an undertaking has no knowledge
of the offence that has been committed in his
establishment, he will not be punished. That
1s only to provide justice. If Shri Birinder
Singh reads the provision carefully, it will be
seen, that the onus of proof that a person is
not guilty lies on him and once it is proved
that he had no knowledge of it, then he will
not be punished because punishment cannot
be automatic along with the other employees
of the establishment and Section 61 also
provides that there will be punishment for
abetment. If a Director or a Manager has
abetted in an offence, he can also be punished.
Punishment is also provided and can be said
to be of a very stringent nature. We have
differentiated between offence and offence,
There is no blanket provision for punishment
from one term of imprisonment to a maxi-
mum term of imprisonment. Some offences
are very minor. For the first time, they can
be dispensed with a light punishment, but if
the offence is repeated, there is bigger punish-
ment for the offence and as I said ecarlier, we
have gone into the details to such an extent
that there are 31 separate sections for
different types of offences in this Biil so that
nobody can be hardly dealt with ; nor can
anybody be unnecessarily harassed.

J agree that a lot of black money has
been gencrated on account of false woights
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and measures being used. This Bill is to
provide protection to consumers. After this
Act comes into operation, even things like
BP apparatus or thermometers will be tested
before they are sold so that the people are
not cheated.

Shri Dogra asked as to how it can be
implemented all over the country. This is
meant to be implemented in all the areas—
urban and rural. The standard type of weights
and measures will be used even by the
vendors in rural areas. The only thing is that
they will not be required to register them-
selves. Weights and measures will be of
standard type and there is a provision for
periodic check. All traders, farmers, manu-
facturers, industrialists are required to use the
standard weights did measures and they will
have to get them verified from time to time.
Inspectors will be appointed by the States.

PROF. MADHU DANDAVATE: All
the points are withdrawn.

RAO BIRENDRA SINGH : Since Prof.
Dandavate wants me to stop here, I commend
that the Bill be passed by the House.

MR. SPEAKER : The question is :

“That the Bill to provide for the
enforcement of the standards of weights
and measures established by or under
the Standards of Weights and Measures
Act, 1976, and for matters connected
therewith or incidental thereto, as
passed by Rajya Sabha, be taken into
consideration.*

The motion was adopted,

MR. SPEAKER : Now, we take up clause
by clause consideration of the Bill,

The question is :

“That Clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the Bill, -

MR. SPEAKER : Clause 3. Mr. Patil,
are you moving your amendment ?

SHRI D. B. PATIL : No.

MR. SPEAKER : The question is :
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“That Clause 3 stand part of the
Bill.”

The motion was adopted.
Ciause 3 was added to the BN,
Clauses 4 to 14 were added to the Bill.

MR. SPEAKER : Clause 15. Mr. Patil
are you moving your amendment ?

SHRI D.B. PATIL : No.
MR. SPEAKER : The question is :

“That clause 15 stand part of the
Bill.,”

The motion was adopted,
Clause 15 was added to the Bill.

Clause—16 Persons using weights
or measures for transactions or
industrial production or for
protections to get themselves
registered,

SHRI D.B. PATIL : I beg to move :
Page 6, line 42,—

Omit “pot being an itinerant vendor”

MR. SPEAKER : Now, I put the Amend-
ment of Shri Patil to vote.

Amendment No. 3 was put and negasived,
MR. SPEAKER : The question is :

“That Clause 16 stand part of the
Bill.”

The motion was adopted.
Clause 16 was added to the Bill.
Clause 17 was added to tbe Bill.

MR. SPEAKER : Mr. Patil, are you
moving your amendment to clause 18?7

SHRI D.B, PATIL : No, Sir.
MR. SPEAKEil : The question is :

“That Clause 18 stand part of the
Bill.”

The motion was adopted,
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Clause 18 was added to the Bil),

MR. SPEAKER : Are you moving your
amendments to clause 19 Mr. Patil ?

No,

181

SHRI D.B. PATIL : I am not

moving, Sir.
MR. SPEAKER : The question is :

“That Clause 19 stand part of the
Bill.”

The motion was adopted,

Clause 19 was added to the Bill.

MR. SPEAKER : Clause 20 Are you
moving your amendment Mr. Patil ?

SHRI D.B. PATIL : No, Sir.
MR. SPEAKER : The question 1s :

“That Clause 20 stand part of the
Bill.”

The motion was adopted
Clause 20 was added to the Bill

Clauses 21 to 22 were added to the
Bill.

MR. SPEAKER : Now clause 23 Mr.
Patil, are you moving your amendment ?

SHRI D. B. PATIL: No. I am not

moving.

MR. SPEAKER : The question is :

“That Clause 23 stand part of the
Bill.”

The motion was adopted.

Clause 23 was added to the Bill.

MR. SPEAKER : Are you moving your
amendment to clause 24, Mr. Patil ?

SHRI D. B. PATIL : No.
MR. SPEAKER : The question is :

“That Clause 24 stands part of the
Bill.””

The motion was adopted,
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.Clnnm 25 to 36 were added to the Bifl.

MR. SPEAKER : Are you moving your
amendments to clause 37, Mr. Patil ?

SHRI D. B. PATIL : No, Sir.
MR. SPEAKER : The question is :

“That Clause 37 stand part of the
Bill.”

The motion was adopted

Clause 37 was added to the Bill.

Clauses 38 to 59 were added to the
Bill.

MR. SPEAKER : Are you moving your
amendment to clause 60, Mr. Patil ?

SHRI D. B. PATIL : Not moving.

MR. SPEAKER : The question is :

“That Clause 60 stand part of the
Bill.”

The motion was adopted,
Clause 60 was added to the Bill,

Clauses 61 to 69 were added to the
Bill.

MR. SPEAKER : Are you moving your
amendments to clause 70, Mr. Patil.

SHRI D. B. PATIL : No, Sir.
MR. SPEAKER : The question is :

“That Clause 70 stand part of the
Bill.”

The motion was adopted.

Clause 70 was added to the Bill
Clauses 71 to 75 were added to the Biill,

MR. SPEAKER : The question is :

“That Clause 1, Enacting Formula and
Title stand part of the Bill.”

The motion was adopted,
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Clause 1, the Enacting Formula and
the Title were added t. the BIN,

MR. SPEAKER : The Minis'er may now
move that the Bill be passed.

RAO BIRENDRA SINGH :
move :

I beg to

“That the Bill be passed.”
MR. SPEAKER : The question is :

“That the Bill be passed.”
The motion was adopted,

PROF. MADHU DANDAVATE : Your
speech was the longest.

MR. SPEAKER : Yes, I contributed the
most.

MESSAGES FROM RAJYA SABHA
(English)

SECRETARY-GENERAL : Sir, I have
to report the following messages received
from the Secretary-General of Rajya Sabha :-

(i) I am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on Thursday, the
29th - August, 1985, passed
the enclosed motion concurring
in the recommendation of the
Lok Sabha that the Rajya Sabha
do join in the Joint Committee
of the House on the Lokpal Bill,
1985. The names of the mem-
bers nominated by the Rajya
Sabha to serve on the said Joint
Committee are set out in the
motion.

Motion

“That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha do
join in the Joint Committee of
the Houses on the Bill to provide
. for the appointment of a Lokpal
to inquire into allegations of

corruptions against Union Mini-
sters and for matters connected
therewith and resolves that the
following fifteen Members of the
Rajya Sabha be nominated to
serve on the said Joint Com-
mittee -

(1) Shri P. Shiv Shanker
(2) Shri Hansraj Bhardwaj
(3) Sbri N.K.P. Salve

(4) Shri Sultan Singh

(5) Shri Anand Sharma

(6) Shrimati Pratibha Devisingh
Patil

(7) Shri P. N. Sukul
(8) Shri Baharul Islam
(9) Shri Darbara Singh
(10) Shri LalK. Advani
(11) Shri Virendra Verma
(12) Shri Parvathaneni Upendra

(13) Shri Dipen Ghosh
(14) Shri R. Mohanrangam

(15) Shri Murasoli Maran”

(ii) “In accordance with the provisions
of rule 127 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, 1 am directed
to inform the Lok Sabha that
the Rajya Sabha, at its sitting
held on the 29th August, 1985,
agreed without any amendment
to the Narcotic Drugs and
Psychotropic Substances Bill,
1985, which was passed by the
Lok Sabha at its sitting held on
the 28th August, 1985.”

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI H. K. L. BHAGAT) : Sir,
just before I say a few words since the session
is going to conclude, I wish to clarify one
thing. There has been some confusion some-
where about the motion that was moved by
Shri Ashok Sen yesterday regarding the sub-
mission of the Report to the House, The
date mentioned in the Motion was not the
first day of the next session, but it was 15th
March, 1986. So the Report of the Joint
Sclect Committee is to be presented to the
House by 15th March, 1985. I want to clarify
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that, because in some papers it appeared
thet it is to be presented on the first day of
the -next session.

Secondly, yesterday in the morning we
had adopted certain names and in the evening
we had amended it and Shri Unnikrishnan
was substituted in place of Shri Bhardwaj.

SHRIMATI MAMTA BANNERIEE :
Sir, in this Committee there is no lady
member.

SHRI H. K. L. BHAGAT : With these
two clarifications I wish to thank you for the
way you have conducted this Session by
taking all sections of the House together. The
way you have conducted the proceedings of
the various Committees, 1 wish also to thank
you for that. I also wish to thank all the
leaders of the opposition whose attitude was
constructivg and very positive. 1 wish to
appreciate the contribution of all the
Members since they took a lot of interest. 1
also wish to thank the Deputy-Speaker for
the great contribution that he has made.

PROF. MADHU DANDAVATE : You
also thank the Deputy-leader of the ruling
party.

SHRI H. K. L. BHAGAT : The Deputy
leader of the ruling party stands above us,
the Ministers, obviously.

Now I wish to thank the Lok Sabha
Secretariat for the good work that they have
done.

We are happy and proud of your calibre.
Because of your calibre the Session has been
purposeful.

MR, SPEAKER : Hoa. Members, 1 think
we bave to adjourn till November and have
a long furlough. 1 hope you will come re-
freshed when we meet next. In the mean-
time what you have achieved in this Session
is quite remarkable. Twentyfour Bills were
pasgsed and seven 193 .. djscussions we had
taken up. 1 think cach and every subject
which the honourable Members of the Oppo-
sition and the Ruling party have given we
have tried to accommodate, Whatever re-
mained was dye to the paucity of time; other-
wise there was no bar. I must also say that
the contributions that you bave made, and
pacticularly the way the whole House worked
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together, was remarkable. This has beep
especially 8 momentous seasion in which two
important settlements took place—Punjab
and Assam. [ think we must congratulate
the parties and the House and especially the
Prime Minister who has taken such very
energetic steps to normalise the situation and
to bring everything under control.

‘PROF. MADHU DANDAVATE: Sir,
We are going to compaign for the Punjab
clections, Please pray for our long life.

MR. SPEAKER : Nothing is going to
happen. Let us stand firm. We have to stand
against this sort of violence, because violence
and democracy cannot go together. We have
to establish the rule of the people by the
power of the ballot. This is our legacy, this
is our right and this is precious to us more
than our life, because this ensures the con-
tinuity of the legacy of the great martyrs
who laid down their lives.

I must thank you also for the coopera-
tion. I also thank my Deputy-Speaker and
my Chairmen.

You know last night my Secretariat staff
had to work till late in the night to get those
amendments ready. I think they should be
given congratulation for that. ] think that
proved very productive.

Thank you very much. We meet again
in November, I thank you all, the Prime
Minister and all of you gentlemen and leaders
of the Opposition. God bless you, keep you
happy and healthy so that you come again
and we have this session because I get restive
when the session is not there. 1 enjoy it.
When you are here, I feel happy.

[ Translation)

SHRI BALKAVI BAIRAG] (Mandsaur) :
Mr. Speaker, Sir, when we meet next time,
13 more Members from Punjab would be
added to our family.

MR. SPEAKER : And in the session
subsequent to the next session, some more
Members would be added to our family.
(English)

So, this is going to be a continuous process.
Thank you.
The House stands adjourned sine die,
18.20 Aars.
The Lok Sabha then adjourned sine die,








